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NOTIFICATION 

The Tripura Building Rules-2004, are prepared as per the requirement of the section 2. 7 4 
re~1d with section 118 ofthe Tripura Municipal Act, 1994 {Tripura Act No.-7 of 1994). 

Now therefore, ;n exercise of the power conferred by section 2i'4 read with section ·118 of 
Tripura Municipal Act, '1994 (Tripura Act No.-7 of 1994) and in supersussion of all previous rules 
on this subject, the Governor is pleased hereby to make the Tripura Building Rules-2004, as 
appended. 

By order ·:>f the Governor, 

K. Rajeswara Rao 
Commissioner-cum-Secretary, 

Government of Tripura. 

TRIPURA BUILDING RULES--2004 

1. PART--1 

Preliminary 

1. Short Title, application and Commencement:--

('!) These rules may be called the Tripura Building ~ules, 2004. 

(2) Except as othetwise provided in these rules, the{ shall apply to buildings in 
the Municipa' areas/Nagar Panchayats, Notified areas and Industrial 
t.:>wnships in Tripura. 

(3) They shall come into force on the date of the·ir publication in the Official 
Gazette. 

2. Definiti~ms.--

(a) In these rules, unless the context otherwise requires,--

( 1) the "Act" means the Tripura Municipal A<:t, 1994 ; · 

12) "addition to a bui~fng• means addition to the cubic content or to tfre 
floor area of a building ; 
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(3) "area'', in relation to a building, means the superficies of a horizollal 

section thereof made at !he plinth level, inclusive of the external walls ancl sur~h 

portion of the party-walls as belongs to the building; 

(4) "adver:.ising sign" means any surface of a structure with char<:rcters. 

letters, illustrations or illuminations applied thereto and displayed in any mannar 

whatsoever to public view for the purposes of advertising or giving information 

regarding, or for attracting the notice of the public to, any place, person. pubic 

performance, article or merchandise whatsoever, and whose surface or stnJcture 

is attached t.::l forma part of, or is connected with, any land or building, or is fixnd 

to a wall, hoarding, frame, post, kiosk, tree, structure, ground or fence, or is 

displayed in space or on screens; 

(5) "air-conditioning" means the process of treating air so as to control 

simultaneous'y its temperature, humidity, cleanliness and distribution to meet the 

requirement crf conditioned space; 

(8) "alterat.ion" means change from one, occupancy to another, or a structural 

change, suer as an addition to the area or height or the removal of part of a 

building, or cmy change to the, structure such as the construction of, cutting into 

or removal cf any wall, p•:>rtion, column, beam, joist, floor or other support, or a 

, . . c~ange to the fixture or equipment; 

(7) "apartmenf' means part of a property having a direct exit to a street cr a 

passage or to a common arrea leading to such street or passage which toQet't•~r 

with its undivided interest in the common areas and facilities forms en 

independent unit; 



TripLJra Gazette, Extraordinary Issue, December 15, 2004 A. D. 

(8) "applicant" includes a duly authorised agent of the applicant; 

(9) "Archi1E•ct" means a person who is registered as an Architect b-, he 

Council of Arct.itecture under Architects Act, 1972(20 of 1972); An Architect for 

the purpose of rule 17 shall be an Architect with two years experience under the 

Architect Act, 1972(20 of 1H72 )". 

( 1 0) "basement or cellar" means the lower storey of a t ui\ding partly or who II-, 

below the ground level or the abutting road level, whicheve·r is higher; 

(11) "buildin;t means any structure for whatsoever purp;,se and of whatso•:lver 

materials cons1ructed and every part thereof whether used as human habite~tior 

or not and inciL.des foundation, plinth, Walls, ,floors, roofs, chimneys and buildinG 

services, fixed platforms, veranda, balcony, cornice or projection, part of c; 

building or anything affixed thereto or any wall enclosing or intended to enclose• 

any land or space (other than a boundary wall not exceeding permissible limit!. 

as specified in these rules) and signs and outdoor display structures. tents. 

temporary hoHpitals (with e-ther than temporary structures1, shamiana, turpentinE• 

shelters etc. erected for a temporary and ceremonial or festive occasion with the• 

permission of f1e Authority shall not be considered as building"; 

(12) "buildinf plan" means a plan accompanying a notice for sanction, o · 

provisional sa'1ction, for ere•ction or re-erection, or addition to, or alteration of, a 

building; 

(13) "buildin~l services", in isolation to a building, means lighting and 

ventilation, electrir:al installation air-conditioning and heating, acoustics' and sound 

CD 
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insulation, installation of lifts and escalators, water supply, sewerage and drainage, 

gas supply, and telephone installations; 

(14) "chaija or cornice" means a sloping, horizontal or structural, overhung 

usually provided over opening an external walls to provide protection from the 

sun and rain; 

,15) "chimnei means the construction by means of whi·~h a flue is formed fc·r 

the purpose o~' carrying the products of combustion to the open air, and includes, 

chimney stack and flue pip~~; 

(16) "commencement of work", in relation to a buildi1g, means the actual 

commencement of a building foundation work or erection or re-erection or 

alteration of a building including foundation, but does not include mer·e 

excavation of earth; 

(17) "courtyard" means a space permanently open to the sky, enclosed fully o · 

partial'y by building, whether or not at ground level or any other level withi"'l, or 

adjacent to a building, or a courtyard enclosed on all sides (being an inner 

courtyard) or a courtyard where one of the sides is not enclosed (being an outer 

courtyard); 

(18} "<:overed area" means the horizontal area ~~·)Vered by a buildin•J 

immedi:ately <rbove plinth level on any floor, but does not include the spaces 

exempted ur.c.ler: these rule•s and the space covered by-

a. garden boundary, wall and wall structure, plant nursery, water pocl, 

swimm ng pool (if n>:>t covered), platform round H tree, tank, fountain or 

bench, 

CD 
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+ b. drainage, culvert, conduit "septic tank" or sock pit, 

c. compound wall and gate, and area covered by chajja; 

(19) "cul-de-sac', means a public or private street or passage closed at one 

end with provision for turni11g of cars; 

(20) "dangerous" in relation to a building which, by reason of its age 

inadequate me1intenance, dilapidation, abandonment or by any other reason, ha~. 

become structurally unsafe or is not provided with adequate means of access o1· 

which constitutes a fire hazard, dangerous to human life; 

(21) "depth", in relation to a plot, means the distance from the front to the rea· 

line of the plot 

(22) .'drain' includes the ~~ewer, a house dmin, a dmin of any other description, 

a tunnel, a culvert, a ditch, a channel and any other device for carrying olf 

sullage, sewa1le, offensive matter, polluted water, min water or subsoil wate•"S; 

(23) "drainane" means the removal .of any liquid by a system provided for tho~ 

purpose; 

(24) "dwelling unit" m~:~ans an independent unit with s-eparate living, cookin~ 

and sanitary facilities; 

(25) "engineer'' means a person having a degree in civil engineering of a 

recognised university or institute; 

(26) "floor" means, unletSS otherwise specifically prcvided in the rules., the 

lower surface i1 a storey, after the finishing of which ():1e normally walks in a 

building; 

(27) "floor a rea" means the covered area of a building at any floor level; 

CD 
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"Floor A':ea Ratio" or "FAR." (being the abbreviati1ln of the whole words 

"Floor Area Ratio') means the quotient obtained by dividing the total floor area Clf 

all the floors of a building by lht~ area of the plot, formula being as follows: 

Total floor area of all floors 

FAR. = _________ _ 

Area ofthe plot 

(29) "Fonrn" means a form appended to these rules; 

(30) 'framed building" means a building where the dead load and 

superimposed ioad are transferred to foundation through framed members wi1h 

rigid join1s, which may be •:>t R.C.C. prestressed concrete, steel, timber, or the 

like, such members at the transfer of loads being not only experienced wi':h 

directional stre!;s but also bending stress and sheer stress as wall; 

(31) "geo-teci1nical engineer'' shall mean an engineer having at least 2 Y•3a~s 

experience in soil and foundation engineering; 

(32) "ground coverage" means the quotient obtained by dividing the area o·' 

the plot covered by the bu'lding at the ground level by the total area of the plot 

expressed as a percentage as follows:-

The area of the plot covered by building 

Ground Coverage= X 100 

Total c1rea of the plot 
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Explanation. -· For the purpose of- calculating the ground coverage, a!l 

projections and overhangs shall be included in the covered area excepting 

cornice, weather shade or chajja of not more than 0.50 metre in width; 

(33) "grouncl level' means the average level of the centre line of the street or 

p.~ssage to which thd plot abuts; 

(34) "habitat rocm" means ~~ room occupied or designed for occupancy by 

one or more persons for study, living, sleeping, eating, cooking, if is used as a 

li'Jing room, but not including bath-room, water-closet, compartments, laundries, 

serving and storage pantries, corridors, callers, attain and spaced that are not 

used frequently or during extended period; 

(35) (1) "height of a building" shall mean vertical distance measured from the 

E.verage level of the centre line t:>f the adjoining street or passage on which the 

plot abuts to the highest point o·f the building, in case of a flat roof and in the case 

of sloped roofs, the mid point between the cave's level and the ridge". 

(2) "for hill areas, the vertical d.stance shall be measured from the lowest floor 

level instead oi' average ground level as applicable in case of planning; 

(36) "Heritage 6Jilding", means a building of one or more premises or any part 

thereof, which reqwres preservation and conservation for historical, architectural. 

environmenta;l or cultural purpose, and includes such portion of the land adjoining 

~uch building or ar;y part there.of as may be required for fen;ing or covering 01· 

otherwise preserv.ng such buildings and also includes the areas and buildings 

requiring pre:>ervatkm and also conservation for the purpose a:> aforesaid. 

(37) "house" includes any hut, shop or warehouse; 
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"hut /mud wall" m13ans any residential building which in constructed 

principally of mud, leaves grass orJhatch or such easily perishable materials and 

of a temporary nature; 

(2,9) "khatal" mean.s a place where cattles are kept or maintained for the purpoS•3 of 

trade or busin3ss in cattle cr business in milk; 

(LO) "ledge" or "ta.nd" means a 8helf-like projection supported in any manner exc:ept 

by means of vertical supports, within a room itself but not having projection 

wide than 0.6J metre, for being used only as storage spa:e; 

(41) "loft" means an intermediary floor between two floors or a residual space in a 

pitched roof above nom1al floor level which is const·ucted or adopted for 

storage purposes; 

(42) "means of ac:ess" means a public or private street or passage open to the sky 

as shown in the survey r1ap or other records of the local body and includes ;:, 

passage which way not be open to the sky in the case of partition of an existin~t 

building; 

(43) 'mezzanine f 1oor'' means an intermediate floor between any two floors; 

(44) 'natural Ha;~ard" - The probability of occurrence, within a specified period of 

time in a given area, of a potentially damaging natural phE'nomenon. 

Natural H-azard Prone Areas- Areas likely to have (i) moderate to very higl1 

damage ril>k zone of earthquakes, OR (ii) moderate to very high damage risK 

of cyclones OR (iii) significant flood flow or inundation OR (iv) one or more c•f 

these haz<~rds. 
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+ Note: Moderate to very high damage risk zones of earthquakes are as 

sht)Wn in Seismic Zones Ill, IV and V specified in IS: 1893; moderate to very high 

damage risk zones of cyclone prone are those areas along the sea coast of India 

ha•1ing wind velocities of 39m/s or more as specified in IS: 875(part 3;) and flood 

prcme areas in river plains (unprotected and protected) area indicated in Flood Atlas 

of India prepared by the Central Water Commission. All three hazard prone areas 

am redrawn in Vulne:ability Atlas of India on large scales. Besides, otfrer areas can 

be flooded under conditions of heavy intensity rains, inadequate drainage, etc. as 

identified through local surveys in the Development Plan ofthe at-ea. 

(4[i) "open space' means an area, forming an integral part of the site, at the 

ground level open to the sky; 

(4Ei) "parapef' •neans a low wall or railing built along the edge of a roof or a 

floor; 

(4j") "parking space" means an area enclosed or unenclosed, covered <lr 

open, sufficient in size to park vehicles with a driveway connecting the parking 

space with a streEJt or alley and permitting ingress and egress of vehicles; 

(48) "partition Weill" means an interior non-loaded bearing wall of storey or part-
storey height; 

(48) "party wall" means one wall forming part of a building and used or 

constructed to be used for the supports and separation of adjoining buildings to 

different owners or constructed or adopted to be occupied by different persons; 

(50) "passage" means a means of access which may not a private or publtc 

street and which provides access to not rare than three plots, and includes 
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+ footway and dra,ns attached to the passage and also inclucles all lands up to the 

property line of tile plots abutting the passage; 

''.(51) "plinth" means the part of a wall or structure betwoen the ground levt~l 

mid the level of the lowest floor of a building above ground level; 

(52) "promoter" means. a person who constructs or ca,used to be 

constructed a building on a plot of land for the purpose of transfer of such building 

by sale, gift or otherwise to any other person or a company, Go-operative society 

or association of persons ancl includes 

i. his assigne•3, if any, 

ii. the person who constructs, and the person who transfer by sale, 

gift or otherwise, the building, if, the two a rH different persons; 

iii. any Board, Company, Corporation, Firm or other association of 

persons, established by or under any law for the time being in 

force; 

(53) "purchaser" means any person who, enters into an agreement with the 

promoter for thf! purchase of a dwelling units; 

(54) "Registrar" means the Registrar as defined in the Tripura Co-operative 

Societies Act. 

. (55) "section" means a section of Act; 

(56) "services" in relation to a building, means lighting and ventilation, 

electrical installations, air-conditioning and heating, acoustics and sound 

insulation, installation of lifts and escalators, water supply, fire fighting, sewera!je 

and drainage, gas supply and telephone installations; 

{57) ~· servir:e rooms" ·means, rooms and covered spaces meant primarily 

for purposes oth·~r than human habitation, service·roorns may be used for 

parking, air-conditioning plant room or room for the other ma.chines used for any 

building service or for the other purposes space for a stand by generator for 

power supply, storage space for household or other goods of non-inflammable 

nature, strong room or bank ·~ellar and dark room; 
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(58) "set back line" means a line usually parallel with the centre line of a 

road or street, laid down by a competent authority beyond whiGh nothing can be 

constructed towaras the roads; 

(59) "shed" means , a light or temporary .structure for shed or shelter; 

(60) "site" means the entire area covered by a building with out-houses, and 

includes the land at the front or in the sides of, and pertaining to, such building 

and the land required by regulations to be left open; 

(61) "structur;al engineer" shall mean an engineer with at least 2 years 

experience in structural designs; 

(62) ''to construct a building" with its grammatical variation means-

i) to construct a new building, or 

ii) to re--construct a building, or 

iii) to convert a building or any part of a building, not being a flat or 

block, into a flat or blocks; 

(63} "to erect a building" has the sane meaning as in sub rule 62 of rule 2; 

(64) "tenement" means s1n independent dwelling unit with a kitchen; 

(65) "use group" or "occupancy" means the purpose for which a building or 

a part of a building is used or Intended to be used. 

Explanation.- For the purpose of classification of a building according to 

occupancy, an oe~upancy shall be deemed to include subsidiary occupancies, 

which are contin·~ent upon it. The occupancy classification shall includt! 

residential, educa,tional, Institution, assembly, business, mercantile (retail), 

mercantile (wholesale), industrial, storage and hazardous occupancies. Principe.! 

occupancy shall bH the occups1ncy of covering more than 50% of the floor area of 

the building .In case no single occupancy covers more than 50% of the floor area 

of a building, it sh~111 be classified as a building of "mixed use of occupancy". ThE! 

classification of buldings, based on principal occupancy shall be as follows:-

(a)'residential building", that is to say, any building in which 

sleeping ao~ommodation is provided for normal residential purpose as the 

principal use with or without cooking facility and/or dining facility. Sucl1 
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+ building Bhall include one or two or multi-family dwelling, lodging or 

rooming l10uses, hostels, dormitories, apartment houses and flats, with 

private garages; 

(b)"educational building", that is to say any building used for school, 

college, li!Jrary or day-care purposes as principal use involving assembly 

for instrucl:ion, education or recreation incidental to education; 

(c) ''institutional building", that is to say, any building or part themof 

ordinarily providing sleeping accommodation for occupants and used 

principally for the purposes of medical or other tr·eatment or case of 

persons s . .Jffering from physical or mental illness, dis.~ase or infirmity care 

of infants. convalescents or aged persons and for penal or correctional 

detention m which the liberty of the inmates is restricted; such building 

shall include hospitals, clinics dispensaries, sanatoria, custodial 

institutions and penal institutions like jails, prisons, mental hospitals and 

reformatories; 

(d) "assem61y building", that is to say, <Jny building or pM 

thereof where groups of people congregate or gather for amusement or 

recreation or for social, religious, patriotic, civil, travel, sports or similar 

other purf'oses as the principal use such building shall include 

theatres, motion picture houses, drive-in-theatres, city halls, town halls, 

auditoria, exhibition halls, museums, skating rings, gymnasium:3, 

restaurants,, eating house, bars, hotels, boarding houses, places of 

worship, dance halls, club rooms, gymkhanas, passenger stations and 
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terminals of air, surface and other public trar:sportation serviCE!S, 

recreation places and stadiums; 

(e) "business building", that is to say, any biJilding or part then:1of 

used principally for transaction business for keeping of accounts and 

records or for similar purposes; such building shall include offices, bani(S, 

professior:al establishments, court houses, if the prin:ipal function of such 

offices, b;mks, professional establishment, court houses, if the principal 

func:tion ol' such offices, banks, professional establishments, court houses 

is t1·ansaction of public business or keeping books and records; such 

building shall also include buildings or premises solely or principally used 

as an office or for office purpose; 

(f)"nercantile building(retail)", that is to say, any building or part 

thereof u::;ed principally as shops, stores or rna rkets for display of 

merchandise for reta1l sale thereof or for office and storage of service 

facilities ir~cidental themto: 

(g) "mercantile building (wholesale)", that is to say, any building 

or part thereof used principally as shop, store or market for display of 

merchandise for salE! thereof on whose sale basis, or for office and 

storage ':>r service facilities incidental thereto, and shall include 

establishment wholly or partly engaged in wholesale tra1je, 

manufacturers" whol1:1sale Outlets including relattld storage faciliti>~. 

warehouses and establishments engaged in truck transport(including truck 

transport !looking agencies); 
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+ (h) "industrial building", that is to say any building or structure or 

part thereof used principally for fabrication, assembly and/or processing of 

goods and materials of different kinds, such buildinJ shall include 

laboratories, pDwer plants, smoke houses, refineries, gas plants, mills, 

dairies, factories and workshops; 

(i) " storage building", this is to say, any building or part thereof 

used principally for the storage or sheltering of goods, wares or 

merchandise as in warehouses such Q!.lilding shall include cold storage 

freight depots, transit sheds, store houses public garages, hangers, silos 

and barns; 

Q) "hazardous building", that is to say, any ind•Jstrial or storage 

building or ~art thereof used principally for the storage, handling, 

manufat.'ture or processinfl of highly combustible or explosive materials or 

products which are liable to burn with extreme rapidity or which may 

produce poiEonous fumes or explosions during storage, handling, 

manufacture IJr processing or which involve highly corrosive, toxic or 

noxious alkalise; acids or other liquids or chemicals producing flames, 

fumes, explos.ions or mixtures of dust or which result :n the division of 

matter into fine particles subject to spontaneous ignition; 

(k) "steel tower" includes the steel tower, having an height of 15 

meters or above made 'for the purpose of telecommunication or other 

purpos•~s; 
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Explanation :- Type of buildings not dealt with specifically under 

these rules shall be guided by the latest edition of the Codes of Bureau 

of Indian St:mdards; 

(66)(a). "width of a street" means the whole extent of space, including the 

footpath, side dr;:1ins etc. with:n the boundaries of the street as specified in th•~ 

survey map or other records of a 'ocal body; 

(b) Words and expressions used but not otherwise defined shall have the 

same meaning as :n the Act. 

(c). Definitions for the Special chapters I part- X, XI & XII ):-

( 1) Hut: ·· Hut means any re:sidential house which is constructed principally of 

leaves, grass or thatch or such easily perishable material and of a temporary 

nature; 

(:2) Mud wall: · Mud wall means any residential house which is constructed 

principally of mud (wholly or partly), leaves, grass or thatch or such easily 

t:erishable material the roof being corrugated sheet or polythin paper and will be of 

a tempora1y nature; 

(3) "Non-ambulatory Disabilities:- Impairments that, reg:ardless of cause or 

manifestation for all practical purposes, confine individuals to wheelchairs; 

{4) "Semi-ambulatory Disabilities:- Impairments that cause individuals to walk 

with difficulty or insecurity. Individuals using braces or crutches, amputee:s, 

arthritis, spasties and those with pulmonary and cardiac ills may be serri­

ambulatory; 
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.. (5) Hearing Disabilities:- Deafness or bearing handicaps that might make an 

individual insecure in public areas because he is unable to communicate or he•ar 

working signals; 

(6) Sight Dis<1bilities:- Total blindness or impairments 3ffecting sight to the 

extent that individual, functioning in public areas is insecure 01 exposed to danger; 

(7) Wheel Cl1air:- Chair u'sed by disabled people for mobility. The standard 

size of wheel chair shall be taken as 1050 mm x 750 mm. 

(B) Solar Assisted Water Heating System:- A device to heat water using solar 

energy as heat sc•urce; 

(9) Auxiliary back up:- Electrically operated or fuel fired boilers I systems to 

heat water comin.~ out from ~;alar Water Heating System to meet continuous 

requirement of hot water; 

(10) New Building: - Such buildings for which construction plans have been 

submitted to comp.9lent authority for clearance; 

(11) Existing Building: - Such buildings, which are licensed to perform their 

respective business; 

3. • Power to relax ~ules:- Notwithstanding anything contained in these rules, a 

Municipality or other concerned authorities may, for reasons to be recorded in 

writing and with the previous approval of the State Government, relax any 

provision of these rules for dealing with a case in a just and equitable manner. 
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JA. "For provision not covered in the bvelaws:- For requirem,:;nt not specifically 

covered in this byelaw, the provisions of the National Building Code and other 

relevant Indian Standards formulated by the Bureau of Indian Standards (BIS) shall 

be followed." 

Any r·rovision(s) or part thereof of these rules may be amended b}' 

the government. ThE· total byelaw or part thereof, may also, if required, be kept in 

abeyance by the go\ernment. 

3C. Savings :.: For t uilding(s) or part thereof constructed in urban areas, prior teo 

the enforcement of th~se rules, shall not be disturbed or affecte•j by any means of 

these rules. 



4. 

Tripura Gazette, Extraordinary Issue, December 15, 2C 04 A. D. 

PART II 

Building 

A. BUILDING SITES 

Criteria c~' using a pi9(:e of land as a building site .. 

{ 1) No piece of land shall be used as a building site in Municipal area I 

Nagar Panchayat area unless the local body is satisfied that-

(a) land record is in conformity with the proposed construction 

and the plot of land is at least 100 >q. mt. in area f•or 

residential purposes and minimum 40 sq. mt. br 

business/other than residential purposes. 

(b) the level of the land is not lower than the level of the approat:h 

road or the means of access on which the site abuts. 

(c) the land is. capable of being well-drained by means of 

drainage facilities leading to existing publ c drains of drainage 

channels; 

(d) "the soil of the site should be capabl :> of sustaining the 

construction and the building thereon und<~r all conditions"; 

(e) where the site is within 5.00 meters of any side of a tank, the 

owner wiH take such measures as shall prevent any risk of 

drainage from such building passing into the tank; 

Explanation :- Soil will also include rocks, boulders, la:erite, etc. 
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.. (2) No piece of land in the l~agar Panchayat I Municipal area located in a 

sinking zone or central business a.rea, as determined by the local bodies, shall be 

used as a building site without prior approval of the State Government; 

provided that for construction of any building on any piece of land in the 

Nagar Pam;hayat/Municipality of the hill areas, prior investigation and testing of 

soil by a Governmer-t recognized investigating and testing organization, in respect 

of land shall be made; 

(3) No piece of lanci where a closed, sick or other industry as located or is in 

operation, sr1all be LHed as a site for construction of any buildin~i, 

5. Applications for ~ pproval of Eluildingssites .-

{1) Every site plan, shall show or state on the body of the drawing of the site 

plan the following: 

(a) the boundaries of the site and of an•t contiguous land 

belonging to the owner thereof with n-Jmber assigned to 

plotlpremises.; 

lb) the position of site in relation to neighboring streets with 

dimensions; 

fc) the name of the street on which the site abuts; 

1:d) the position of the building and of all other buildings includin!~ 

existing buildings(if any) which the applicant intends to ered 

upon his contiguous land referred to in clause {a) in relation t1J 

(i) the boundaries of the site and, in .:;ase where the site 
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+ has been sub-divided, the boundaries of the portion owned by 

the applicant and also the portions own•:ld by the other 

owners, and 

(ii) all adjacent streets, buildings and premises within a 

distance of 12.0 meters of the site and of thEl contiguous land 

(i' any) referred to in clause (a); 

(e) th '1 use or occupancy of all the other existing buildings: 

(f) the~ direction of North point; 

(g) ttt•l means of access as per rules 46 and sub-rules thereon 

frcm the street to the building(s) and to all other buildings(if 

anv) which the applicant intends to erect upon his contiguous 

larcd referred to in clause(a); 

{h) the schematic: position and approximate height and the 

nu nber of storyes of all other buildings within 12.0 meters of 

the site; 

(i) th•3 free passage or way in front of the building; 

G) the width of the street(if any) in front and at the rear of the 

bui!'ding; 

(k) the means of dr·ainage of the proposed building leading to 

exif.ting public drains or drainage channels with their location 

in mlation to the site; 

(I) the means of drinking water supply to the proposed building 

indL:ating the st>urce and the distance from the site including 
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the route through which the pipe line will be laid, if piped wat•:lr 

supply is envisaged; 

(m) the means; of power supply to the proposed building on the 

site, indicating the route through which power supply will be 

achieved; 

(n) "areas of c'istress"; 

(o) such other particulars as may be prescribed by the local 

bodies; 

(p) the location of power-line, water line. sewer line, natural 

drainage c:hannel~hora road side drains, protective works; 

(2) in case ol a promoter submitting site plan/ building plan for approval, all 

provisions made in the Tripura Building Rules of 2002 shall apply; 

(3) Every application made under Rule 5 shall be written on printed Form-A to 

be supplied by tl1e Municipality/Nagar Panchayat on payment of an amount not 

less than Rs. 10/- only. 

6 Further infc~:rrnation required to be submitted bv applicant-

Within 15(frft,,'~en) workin!~ days from the date of receipt of an application ·for 

approval of build ng site, the competent authority may requir,ed the applicant-

(a) to furnis 1n him with any information on matters referred to in 

thes11 rules which has not already been given in the documents thore 

under; or 

(b) to satisfy him that there are, no objections which may lawfully 

be taken to the approval of the site. 

® 
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+ 7. Incomplete or defactive information.-

( 1) If any information or document required under these rules is, in the opinion 

of the Local Body, incomplete or defective, it may within 15 (fifteen) working days 

f·om the date of receipt of the s.ame, require further information or documents to 

te furnished. 

(2) If any requ.sition made~ under these rules is not conplied with within 

1(one} month, the application for approval of the building-site may be refused. 

8. Signature on approved site plan.-

When the ccmpetent authority has approved any site plan, the approved 

plan/ plans shall be signed by such officer as may be authorizod in its behalf and 

i'l such manner as may be directed and two copies of approved site plan will be 

returned to the applicant. 

9. Control of development of parks. public open space. ponds, 

weUands.._£anals, river and other water front and brick fields -

(1) For the purpose of these rules, public open space shalt mean any open 

space whicl' is op1m to the use of enjoyment of the public, whether it is actually 

used or emjoyed by the public or not and whether the entry is regulated by any 

charge or n()l. 

-· 
(2)(a). Generally, parks and public open spaces shall classified for the purpose• 

of these PJies into ':hree following groups :-



Tripura Gazette, Extra•Jrdinary Issue, December 15, 2004 A. D. 
. ' 

(i) the parks and public open spaces with area to 1500 Sq.m. shall be 

termed as small park and public: open space; 

(ii) the parks and public open spaces with area more than 1500 Sq.m. 

but up to 7000 Sq.n. shall be termed as medium parks and public open spaces; 

{iii) the parks and public open spaces with area more· than 7000 Sq.m. 

shall be treated as large parks and public open spaces. 

(b) The structure abcve ground level shall be subject to the following provisions: 

No structure other than the following shall be perm ,tted in parks and 

public open spaces; 

(i) statue of oublic interest; 

(ii) structure related to play equipments and fixtures; 

(iii) structum related to public amenities provided that the height of such 

building shEtll not exceed 4.00 meters and that total area covered by such 

building sha1l not exceed 10% of the total of the small parks and public 

open spaces., 5% in the !'.ase of medium parks and prJblic open spaces 

and 3% in the case of large parks and public open spaces. 

(iv) Boundary wall with maximum height of 1.50 mt. 

For the purpose of calculation of total area of parks and public open 

spaces, a:s afomsaid, the ama of water body, if any, shall be excluded. 

[c) The underground structure shall be subject to the following Provisions: 

(i) no underground stnJcture shall be allowed in small and medium park 

and public open spaces; 



Tripura Ga~ette, Extraordinary Issue, December 15, 2004 A. D. 

... (ii) in large parks and public open spaces underground structure for 

amenities or parking facilities may be allowed, provided sLch structure shall 

not affect the environment or create traffic problem. 

(3) No canal, pond, water body, wetland, river lets, jhora, water source, 

natural sprin~l, stre;3ms, drains, culverts shall be filled up provided that after 

taking due consideration of the existing relevant Acts, the drainage slope, slip, 

landslide, ecology, culture, environment, pisciculture, fire fighting or any other 

material consideration and for reasons to be recorded in writing the Local Body 

with the prior approval of the State Government may allow any canal pond, 

nvulets, streams, rivers, flood pla:n area to be filled up. 

(4) In the case of a building in the zone of river (within 1 e metres from river 

bank) or other watdr fronts of large water bodies (more than I JOO acres), -

(a) the maximum permissible height of a building in such zone shall be 5.00 

metres. In the1 case of a build in!! on stilts, the maximum permissible height of the 

building shall be 6.50 metres including the stilts, the maximum height of which 

shall be 3,00 metres - In such building the stilted portion shall not be allowed to 

te walled up or covered alon~1 the sides- in such situations the stilted portion 

should be suitably stiffened as per provision of IS 1893:2000 to resist code based 

earthquak•~ forces" 

(b) no buildmg shal' be more than 20.00 metres long alongside the river or other 

~1ater fronts. There shall be a dear linear gap of 50.00 metre:~ between the two 

buildings alongside the river or other waler front; 

® 
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{c) the maximum permissible covered area of such buildin!~S shall be 200.00 

Sq.metres; 

{d) the structures for recreational purpose conforming to ttrs sub-rule may bH 

permitted within th'1 adjoining land. 

(5) Existing bricks fir~lds shall be: allowed to be continued as brickfields within their 

own boundaries. Afte·· being declared as abandoned, the excavated portions shall 

have to be maintained by the owner at his cost as water bodies where pisciculture O' 

any type of recreational activity mEIY be allowed. 

10. Sub-divisic•n of plots. 

(1) No sub-divi~.ion of any plot within the Nagar Panchayat or Municipal areet 

shall be undertaken without the prior approval of the Local Bodies. 

(2) Generally-

(a) plot to be subdivided shall be termed as mother plot; 

(b) sub--division shall not be allowed if the mother plot abuts a means 

of access having a width of less than 3.50 metres for plains; 

(c) eve y individual plot obtained by sub- division of the mother plot 

shall abut a mean::; of access having width of not less than 3.50 

metres;; 

(d) the junctions of means of access within the mother plot shall be 

provided with splayed corners measuring not less than 2.50 metres 

on eact: side; 
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+ . (e) these rules shall not apply to a scheme for Economically Weaker 

Section and Low Income Group Housing · approved by the 

Governm~;·nt; 

(f) sub-divisions may be allowed on the condition that the following 

facilities shall be provided by the owner at his own cost to the 

satisfaction of the local Bodies; 

i. drainage facilities with pucca drain ensuing drainage of 

each individual plot and of the means of access and 

passages leading to existing public orain or natural 

drainage channels; 

ii. all weather means of access and related protective 

works, if necessary along with street lightir,g; 

iii. street and passages along with street lighting; 

iv. sanitary facHities including garbage disposal facilities; 

v. water supply facilities; 

(g) no permission for sub-division of a plot of land shall be 

granted unless each sub-divided plot is at least 100 Sq. metres in 

area fo · residential purposes and 40 sq. metem for other than 

residential purposes; 

(t:) no subdivision of a plot shall be granted unless a detailed 

layout plan of the area proposed to be sub-divic1ed is submitted 

before ·.he Municipality/Nagar panchayat duly integrating the site 

layout plan with the general use of the land in the adjoining areas. 

® 
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+ The E xisling street pattern as also the other phy:>ical infrastructures; 

facilities like drainage, sewerage, water supply, electricity supply 

with location of hi9h tension or low tension electric line with poles• 

axe .also required to be shown. 

:3) The malcJmum permissible length for the means of access shall be a~; 

given in the following table; 

Maximt.m lengt:1 of the means of access 

~~- Width of mecns of 

I acces~ .. 
l I (1) 3.50 metres and 

l
i above but not more 

than 7,00 metres. 

/ (ii) above-7.00 metres 
I I but not more than 

1

10.00 metres. 

j (iii)above 10.00 

metres. 

For means of access For means of access 

closed at one end. open to street at both 

ends. 

25.00 metres. 75.oo metres. 

50.00 metres. ~150.00 metres. 

No restriction. No restriction. 

_____ _j_ ____ _____J 

(4) For mother plot measuring more than 5000 Sq. r1etres in area sub-­

jivision may be allowed, provided 8%(eight percent) the total area of the mother 

plot is developed as public open space. The width of each such open space shall 

not be less than 10.00 metres and each such open space shall abut a street 
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+ ha•ting a width of no: less than l.OO metres. The minimum area of each such 

open space is one pc1rcel shall be 400 Square metres. This ope1 space shall. be 

in addition to the land required for providing the means of access to the individual 

pic Is obtained by subdivision of mother plot. 

{5) For mother plots measuring more than 25,000.00 sq. m<~tres in area, 

sub-division may be allowed, pro'lided seven percent of the total area of the 

mother plot re.served for faciliti·es like school, health centre market, police 

ou·:post, milk booth, post office. power sub-station. transport terminal, water 

treatment plant, sewerage treatment plant and the like. Such land shall abut a 

str:!-et having a widt 1 of not les~· than 10.00 metres in addition to the land 

ne.::essary for means of access and for open spaces mentioned in sub-rule{3). 

11. Dela}WJ_§.!!l!!!:ion or refusal of site plan. -

{1) Where the sanction of the site plan is not accorded by the Local Bodies 

and no reason is assi9ned in this behalf, or where sanction is not refused within a 

period of 60 days from the date of receipt of the application in this behalf or 

receipt of nece~ssary particulars, whichever is later, the applicant may make a 

representation to the chairperson of the Municipality/ Nagar Panc:hayat. 

{2) Upon such r·~presentation, the Chairperson shall after causing such 

enquiry as he may think fit and after giving the applicant an opportunity of being 

heard, direc:t the Chairperson I Local Body to sanction the site plan either 

conditionally or un.;onditionally or refuse sanction stating reasons and 

CID 
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,;ommunicate the same to the applicant within a period of 30 days from the date 

of receipt of the re~~resentation under sub-rule (1). 

12. Masonry building not to be erected without special peunission in certain 

!!ases.-

( 1) Save with the special permission of the Local Body no building (other than a 

but) shall be erectl~d unless-

(a) the site of such building abuts an a public street or a projected 

public street or a private street duly sanctioned and constructed In 

accord~mce with the provisions of the Act or any other law in force 

immedi:.ltely before the commencement of the Act: or 

(b) then.~ is access to the building from any such s1reet by a passage 

or pathway appertaining to such site, and not less than 2.40 metres 

wide at any part, 

(.2) No building shal'! be erected s.o as to deprive any masonry or framed building 

cf the appropdate means of access, 

(3) The following building shall be exempted from the operation of these rules­

(a} any building emcted or intended to be erected by or with the 

sanctior of the competent authority for use solely as a temporary 

hospital for the reception and treatment of persons suffering from any 

infectious or contagious disease; 

(b) any hoarding or like means of protection (other than a masonry 

wall) wtlich the owner of any premises certifies to the competent 

® 
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authority, not les!; than seven days after erection to have been 

erected for the purpose of pn~venting threatened acquisition of any 

casement over hi:s own pnemises or any portion thereof, provided, the 

stability of such hoarding or m~.er means of protection is certified by 

the compete•nt autl1ority. 

B. SUBMISSION OF BUILDING PLAN 

13. &~plication ~o the chairperson with a building plan for permi!;sion to 

erect a MW buildi.ng or to. make addition or alteration to a buildinJJ.-

(1) No penson shall ere•et a new building, or re-erect or make addition and I 

or alteration to any buikling o;· cause the same to be done without first obtaining 

a sanction from the Local Bocy under these rules. 

provided that no such sanction is required to be obtained from t1e Local 

Bodies for-

(a) mection, re-erection, addition tc' or alteration of-

(i) an intemal partition wall which does not violate any of the 

provisions of Act or these rules, or 

(ii} a parapet wall or a cornice or chajja within the boundaries or 

the site and not overhanging a street, so however, that the total 

height cf the parapet wall shall not be more than 1.50 me•tres and 

width of th~! corn iGe or chajja shall not be more than 50 centimeters. 

(b) repairing of a staircase of lift-shaft. 

® 
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(c) white washing or painting. 

(d) re flocring of the surface of an existing floor, 

(e) re .. condi::ioning of thE~ surface of an existing floor. without changing thE! 

character and dimension of such roof, re-flooring of the surface of an 

existing floo:·, 

provide:d that no such work as is referred to in clauses(a} and (c) 

shall b= undertaken without giving the Local Bod,es 15(frfteen) day!; 

notice n writing giving the nature of work proposed to be undertaken; 

(f) erection of a false ceiling in any floor for air-conoitioning, lighting O' 

decorati\,.e purposes; 

(g) plasterin9 and patch work; 

(h) providin!J or closing, an internal door or window or a ventilator, not 

opHning dire:ctly opposite a door or a window of another building; 

{i) replacinf1 or fallen bricks, stores or repairing of damaged pillars 01· 

beams; 

0) repairing or renewing existing plumbing service, 

(k} carrying :)ut such other work as is necessary in the opinion of the Local 

Bodies, for 1easons to be recorded in writing, to maintain the building in a 

condition of good repair or to secure it to present danger to human life. 

\2) Every person intending to erect a new building or to make addition and ,I 

or alteration to any building, shall apply to sanction giving 11otice in writing in 

r=orm B alon!J with "allowing :-
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+ (a) copies of documents showing that the applicant has exclusive 

right to undertake such works; 

(b) duly authenticated copies of receipts showing payment of tax to 

the Municipcllity/ Nagar Panchayat for the quarter previous to the date of 

application in respect of the land, building or portion thereof upon which 

the building 1! .. proposed to be erected, re-erected, added to or altered and 

a declaration from the Nagar Panchayat or Municipality stating that there 

is no arrear dues payable to the Municipality/ Nagar Pan.:hayat. 

(c) a declaration, stating the name, address and other particulars 

of Architect or Licensed EILiilding, Structural Engineer etc.. as the case may 

be, along with their cons,~nt, who are engaged a_s per rule 17; 

(d) requisite number of copies of the drawings as stipulated in 

Rule 14; 

(e) (i) certified copy of the approved site pian; 

(il) certified copy of the reports of tests for stability of slopes 

and fN soil as per requirements in Rule 4 and such test report 

should also indicate the maximum load that can be transferred to 

the Sllil of the particular site safely; 

(f) receipt of deposition of fees as specifiec in sub-rule(9) of 

Rule ~ 4 of these rules; and 

(g) in the case of steel towards, the authenticated copy of the 

relevant license issued by the Government of ;ndia or the State 

Government. 
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Particulars to !1e furnished in, and with, an application.-

(1) Evo~ry application made under Rule 13 shall, be written on a prin·:ed 

form (to be supplied by th•~ Municipality/Nagar Panchayat on payment of an 

amount not les!> than Rupees 10(ten) only or as may be determined by the 

Municipality I Nsgar Panchayat for each such form) and shctll state the location of 

the site, referen,:e number of approval of the site plan, thtl number assigned to 

the premises :rr the assessment book and its dimensions, and such other 

particular:-. as may be specified by the Local Body. 

(2) All site plans, buildin!J plans, elevations and sections shall be on drawing 

sheets which shall be in any of the sizes specified in the table below:-

Serial No 

1 

1 

2 

3 

----4-· 

5 

TABLE -1 

Drawing Sheet Sizes 

Designation 

2 

AD 

A1 

A2 

A3 

A4 

Trimmed size mm 

3 

~r-1 X 1189 

594 X 841 

420 X 594 

297 x420 

210 X 297 

-

________________ ...., 



Tripura Gazette, Extraordinary Issue, December 15, ~004 A. D. 

3. The plans may be ordinary prints on Ferro-paper or other p<!per or \)lue 

printed, but one set of such plans shall be blue/amrnonia printed. Prints o1 

plans shall be on one side of paper only. 

4. The plans shall be coloured as specified in Table 2. 

-
Sl. No. Item 

1-----+-----

·-
Col. 1 Col. 2 

1 Plot line s 

.. 

2 Existing 
street 

Future 
street 
any 

---+----
4 Permiss. 

.ble 
1 building 

lines 

5 Open 

6 

7 

Spaces 

Existing 
work 

i 

if 

Work 
propose 
to b 

('j 

e 
'--·------''-'d=emolist I 

TABLE -2 

Colouring of Plans 

Size Plan 

White I Blue Ammonia 
Plan Print Print 

' 

Col. 3 /Col. 4 Col. 5 
i 

Thick Thick Thick 
Black • Black Black 

Green 
1

. Green Green 
wash I wash wash 

Green Green Green 
doted doted doted 

Thick Thick Thick 
doted doted doted 
black black black 

No colour 

Yellow Yellow Yellow 

Yellow Yellow Yellow 
hatched l hatched hatched 

I 
White 
Plan 

Col. 6 

Thick 
Black 

Green 
wash 

-
Green 
doted 

Yellow 

Yellow 
hatched 

Building Plan 

Blue Print 

Col. 7 

Thick 
Black 

Green 
wash 

Green 
doted 

Yellow 

Yellow 
hatched 

Am 
Prh 

Coi 

Thi 
Bla 

.8 

ck 
ck 

Gn 
wa 

~en 

sh 

/ Gn 
'dol 

~en 

ed 
I 

Yel low 

Yell 
ha·t 

ow 
ci"'ed 

_j 
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··-,--

l~d Red Red Red Red ~ -[,JR.d IR 
i 

1 work filled in l 

~~- Drainage 

I ~~werage 
Red 
dotted 

f ~ed Red Red Red Red 

10 

11 

work 
---t-

Vllater 
supply 
work 

Block 
doted 
thin 

--T--------------
I Deviation Red 

s hatched 

( lotted 

Jlock 
loted 

E 
( 

t hin 

~~~d 

tatched 

dotted 

Block 
doted 
thin 

Red 
hatched 

dotted dotted 

Block Block 
doted doted 
thin thin 

Red Red 
hatched hatched 

dotte 

Blocl 
dO tEl( 
thin 

Red 
hate! 

d 

( 

1 

led 
'---------------______ _)__. 

( 5) The Plan of the building, elevations and sections 
according to the application shall be accurately drawn to a 
scale of 1(one) meter to 1(one) centimeter and coloured in the manner as h3id 
down in Table 2 of rule-14. 

( 6: The Plans, sections (longitudinal and sectional) 
and elevat~ons of building shall indicate-

(a) the floor plans of all the floors including roof plan together 

with the O)Vered area; 

(b) existing building and the basement pla11, if any, the sizes of 

rooms and spacing of structural members, and their materials; 

(c) the loc:ation of essential services, 111at is to say, water 

closet, sink, baths, septic tank and the like, and arra11gement for drainage 

of sullage and other waste water disposal including sewer connection if 

any; 

(d) the sizes of footings, the thickness of basement walls. other 

walls, flo•Jr and roof slabs, the construction materials, sizes and spacing of· 

framing members, floor to ceiling heights with their materials, taking at 

least one fully dimensioned section(both longitudinally and crosswiBe) 

through staircase, bath and water-closed as well as such other sections as 

would clearly indicate the details of architectural features, mezzanine 
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floors, and lofts; 

{e) the front elevation and all other elevation from the abutting 

public streets; 

(1) the house drainage plan, and site drainage plan up to 

nearest Nagar Panchayat or Municipality or natural outfall; 

(g ' the dime•nsions of all projected portions beyond the 

pe·missible building line; 

(h .I the roof plan indicating the drainage a1d slope of the 

terrace; 

(i) the plans and details of private water 

(j) (i) the details of breast wall, retaining wall or other 

protectiv·~ measures, if any, which are required to be undertaken; 

(ii) no part of the proposed building shall be permitted to be 

en~cted directly over the retaining or other similar protective wall:s; 

{k) where structural design and I or soil I stability and similar 

other tests are necessary for a building under any provh>ion 

of these rules, the copy of details or reports and/or 

recommendations of soil/stability/oth~r tests and/or copv of 

details of calculating for structural design duly signed by 

the competent personnel as specified in Rule 17. Details 

structural drawings including reinforcement detailing should 

also be submitted. 

(7) Doors Etnd windows schedule shall show sizes of doors, windows, and framt~s. 

(8} The plan in it~ headline shall indicate specifically-

( a) the purpose of construction, 

(b) the name of the owner, 

(c) the name' of the police-station, and 

(d) the name and jurisdiction list number of mouza anc cadastral survey 

number of the plot or plots, of the site, if required; 

(51) Every application shall be accompanied with an application fee of not less tttan 

® 
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Hupees 1 O(ten) c nly and nat mo;e than Rupees 3r(thirty) o,1!y as rnay t::: 

determined by th 3 municipality I Nagar Panchayat 

(1 0) The nearest road of 3 m width or more with the pathway connecting the 

road and the site shoulc be shown in case of plot abutting roads le~.s than 3 m. 

15. §eecificatk•n and other information to accompany the application 

with building plan.:.: 

Every sue~ application shall fu1ther be accompanied by a brief specification 

givinn the following information :-

(a) the mate•rals and method of construction to be used for external walls, partition 

walls, foundations. roofs, floors, stairs, fire place andchimneys; 

(b) the manner in which roof and house drainage and the surfam drainage of the 

site will he disposed of; 

(c) the manner, if any, in which it is proposed to pave the courtymd and open space! 

in the building or Jlremises and the scope to which the surfaca is to be made in 

each case; 

(d) the means of accr'lSS that wiii 1De available for removal of nuisance; 

(e) proposed C!ccupancy or use of the building for ensuring conf,xmity with the 

provisions of chapter xiv of the Act; 

(f) the area of plot, ar·ea of the plinth of the proposed and existing buildings if any, 

and the area of open spaces left; 

(g) the number and area of each tenement, the area put to different occupancy or 

use group in all tile floors of the proposed building includin{l the same for 

existing building, ,f any; 

(h) safety measures proposed to be taken during the construction of the building; 

(i) for buildings other than residential and educational buildings, the means of 

ingress and egmss of vehicles shall be indicated; 

(j) the position of warier tanks with sizes which shall have to be constru.cted 

bek)w ground or just above; 

(k) the area of garage (if any); 
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+ (I) number of flats ~·roposed to be built in each floor and total number of fla(s (if 

any); 

(m) calculation of F.A.R. 

(n) an indemnity bond in Fom1 J in the case of building plans having provisions 

for dE~ep foundation work, piling work, construction of basement or underground 

construction; 

(o) first aid and other provisions for dealing with fire, 

(p) such other parti•;ulars as mc;1y be determined by the Municipality I Nagar 

Panchayat having jurisciction. 

(q) A certificate undertaking design for hazard safety in Form B-A; 

16. preparati•:m of plan and supervision of execution ofwork.-

{1) Every person who intends to erect, re-erect or add to or alter any building shall 

get its plan prepared ard structural work designed and supervised by an architect, I 

structural enginee~rllicersed building Planner as required under Rule 17. While 

submitting the plan the architect/liCE3nsed building Planner/ structural engineer should 

certify to the e·lfect that the site has been personally inspected whih~ planning the 
! 

building and/or designing the structural members, as well as has taken into account the 

findings of/or recomme•ndations of stability analysis as well as 1xamined the Soil Tests 

Reports as and where necessary under this rule. 

{2) In all suc:h cases, the licensed building Planner, struct ral engineer or geo­

technical engineer shal have to be ·empanelled with the Nagar Panchayat or 

Mun.cipality. 

{3) The name and address and license or ·empanelment number of person so 

employed and serial nu11ber I registration number in the case of architect shall be 

stated in tile application in respect of such buildings. 

(4) In case of building plans /site plans submitted by central or state government 

or by organization controlled by Central or State Government, if the plans are prepared 

and submitted under th~3 signature of Government Engineer or Architect who are 

employees of the applicant organization, the Rule 16 (1) and 16( 3) shall not be 

applcable. 
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+ 17. Engage!!!!nt of •:echnical personnel. -

(1) Every person who intends to erect, re-erect. add to or alter any building sh;:lll 

subject to the provisions of the Act and these rules, engage, -

(a) for all buildi 1gs upto 4.!5 M. in height, a technical personnel of at least a 

diploma hok'er Licensed Building Planner for planning, designing and 

construction of the building structure and the foundation; 

(b) for all buildirgs above 4.5 meters and up to 8.0 m. in height and/or for 

erection invo:ving deep foundation works or construction of basement or any 

.other underground struc:ture thereto, a licensed De£,ree holder Building 

Planner and /or an Architect and a Structural Engineer for plannir,g, 

. designing and construction of the buildings including foundation; 

(c) for all other t:uildings above 8.00 meter and upto14.0 m. in height and /or for 

erection involving piling works, deep foundation works or construction of 

basement 01 any other underground structure thereto or separately, a 

licensed de!r·ee holder Building Planner, an Architect, a Structural Engineer 

and a Geo-tnchnical En~1ineer for planning, designing and construction of a 

building; and 

'(d) for all other buildings above 14.0 meters in height, penmission has to be 

sought from the state go11emment through the Municipality/Nagar Panchayat 

Engagement of technical personnel shall be as per (c) aiJove; 

provided that lic.~nsed Building Planners, the Architect, th~1 Structural Engineer 

and the Geo-technical Engineer will work in association with one another and 

they will be individually and/or collectively responsible for ensuring the safety of 

the build in:~ structure and its foundation: 

(2) In c;ase of death, resignation removal of Architect Structural Engineer, 

Geo-technical Engineer or Licensed Building Planner as the case may be a fresh 

engagement shall be made forthwith and shall be notified to 1he Chairman of the 

Municipality /'Nagar Pa11chayat No work shall be carried out in the intervening period, if 

any. 
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+ (3) The validity of any engagement made under this rules shall lapse, in the 

case an Architect with lapse of validity of registration granted unde1· the Architect's Act 

1972 (20 of 1972), or in ·he case of a Structural Engineer and a Geo-technical Enginem 

with the lapse of empan1~lment, or in the case of Licensed Building Planner, with lapse 

the vs•lidity of license. 

(4) A Structural Engineer c1r a Geo-technical Engineer is also required to be 

empanelled with the Na~'ar Panchayat I Municipality. 

(5) A Licensed Building Pl<mner shall have -

(a) at least a diploma in Civil Engineering or Architecture 

from a recognized university or an equivalent 

engineering qualification recognized by the Government 

and shall not have less than 2 years experience n 

planning, designing and execution of building work 

including sanitary and plumbing works related to 

buildings, or 

{b) a deoree in Civil Engineering or Architecture from a 

recognized university or an equ valent Engineering 

qualifjcation recognized by the Government and shall nllt 

have less than 2 years' expenence in planning, 

designing and execution of building works including 

sanitary and plumbing works related to buildings. 

18. Time and manQer of disposal ofapplication under rule 13. · 

. Within 15(fifteen) woridng days from the date of receipt of an applicaticn 

with building plan, the Local Bodies I Municipality may require' the applicant -

a) to furnis;h him with <my information on matters referred to in these rule•s 

which has not alread~t been given in the documents there under; 

b) to satisly, him that there are no objections which rr.ay lawfully be taken 

to the a1Jproval of the building plans; 

c) if any n~uisition made under these rules is not eomplied with within 

1 (one) month, the application for approval of the building plans shall be 

<ID 
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tr·eated as cancelled. 

+ 19. Action to be taken while a building is under construction. -

1(one) copy of the sanctioned building plan and copy of the documents 

mentioned in Part II A 14 (6) shall he kept at the site of the buildi11g at all times when 

buildi 19 operations are rn progress and such plans shall be made available at all such 

times for the in!;,pection •>f the Municipality/Nagar Panchayat or of any officer authorized 

by it in that behalf. 

20. Sanction of builr:ling Plan and permission to execute work.-

(1) within 60(six1y) days of the receipt of any application with building plan or of 

any nformation or dc•cuments which the Nagar Panchayatf Municipality may 

reasonably require the application to furnish before deciding whether permission shall 

be granted to execute any work, the competent authority shaH, by written order-

a) · accord sanction, in Form 'C', to the building plan· conditionally •Jr 

unconditionally give permission to execute the work, or 

b) refuse in Fon11 'D' on one or more of the grounds mentioned in 

section 126 of the Act to accord such sanction, or 

c) accord sanction but impose conditions for permission to execute 

the vo~o rk, or 

d) accord provisional sanction under the proviso in section 125 of the 

Act· 

Provided further that in the case of a provisional sanction, the applicant shall 

furnish a statelment to the effect that, if he is unable to produce the license or 

permission as required, the provisional sanction would be at his own risk and cost and 

shall not be made final and the occupancy certificate under Rule 34 of this Rules shall 

not be issued in respect of the use other than that specified in the Building Plan. 

(2) The Building permit shall not be issued till a duly authenticated copy of a 

receipt showing payment to the Municipality I Nagar Panchayat of the Building Permit 

Fees payable under rul·a 25 of these rules for the sanction of the buildings, is produced 

beforn the Chain11an of the local Body. 
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+ 21. Power to cam:el permission on the ground of material misrepresentation 

bV applicant-

If, at any time permission to erect any masonry or framed building has beer 

giv•en and the Local Body of Nagar Panchayat I Municipality is satisfied that suer 

sanction, was granted in consequence of any material misrepresentation or fraudulen•: 

statement contained in the application or in the plans, elevations, sectiom; ·:)r 

specifications submi·Hed therewith in respect of such building the Local Body of the• 

NaJar panchayaU M1.11nicipality may cancel such permission, and any work done there• 

under shall be deemt~•:l to have be•en done without sanction. 

22. Aemtal on ref:usal of sanction of building plan.-

Where permission has been refused, the applicant may 11ake further appeal t<' 

the Local Body for re-.consideration. 

23. Sanction of j>lan in case of delavs. -

If within the period spet=ified in these rules, the Local Body has neither 

sanctioned nor refus·ed to accord sanction to execute any work, the applicant may 

appeal to the Chairman in writing, in this regard and if the appeal is not dispoSE~d of 

within 30(thirty) days 'from the date of receipt of the appeal, such sanction or permi!;sion 

shall be deeme~d to have been granted and the applicant may Jroceed to executll tho 

work. So, however that nothing in tne sanction shall be deemed to have permitted thEl 

applicant ·to contravene any of the provisions of this rule or any other rules or 

re!Julations applicable to such works. 

24. Duration and expiry of sanction of building plan. -

(1) .A sanction to erect a building accorded under these rules shall be valid fer 

3(three) years from the date on which it is sanctioned and may be renewed therelafter 

. for a further period of 2(two) years on payment, in the form of cash or bank draft, c,f 

such fees as may b<3 determined by the Local Body on the basis of rule 25, and 01 

pmduction of the pre,viously sanctioned plan. A building plan rr·ay be revalidated for .~ 

CID 
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+ furtt1er period of 5 years only in case a building has been partly completed and 

occupancy cer:if,cate in terms of rule 34 has been issued as well as on production of the 

pre\'ious sanctioned/revalidated building plan, the completion certificate and on reo;,ip·t 

of foes required to be paid as to be· determined by the Nagar Pan?hayat I Municipalitf 

from time to time; 

provided that, if tt1e application for renewal of a building is made after the expirf of 

3(!hree) year:;, the same shall be accompanied by a renewal fee with a fine not bE!ing 

les~ than Rupees 2(two) thousand :>r as may be determined by ·:he Municipality/Ncig&r 

Panchayat concerned. 

(2) Any person who erects a building or continues the work of erection of a 

building after the permission sanctioned under these rules has expired, shall be deemed 

to erect such building or to continue such work without sanction; 

(3) The erecticrn of a building or work shall be completed within the period 

specified by the Local Body under section 211 of the Act. 

25. Fees for sanction of building plans. -

(1) Tile Local Body shall levy a minimum fee for sanction of building plan at 

such rates, sp·;,cified i11 the following on the basis of the sanctioned total covered are:a in 

all floors - however maximum fees will not exceed one 5 (five) times the minimum 

specified fee:; as given hereunder-

{a) for loaj bearing buildings the minimum rate of fees would be Rs. 201· 

(twenly) per sq. mt. and 

{b) for buildings proposed to be constructed by RCC structure, the rate of 

fees wJuld be Rs. 25/-(Twenty five) per sq. mt. 

(2) In the case of steel towers, the Municipal Council / Local Body shall levy 

fees at the r<1te of Rs.3/- (three) per cubic metre of the volume of such towers. 

(3) The ML nicipal Council /Local Body shall levy c development fee!, irr 

addition to !he fees :;pacified in ~;ub-rule(1) or sub-rule(2), as the case may be, fo1· 

pa~;sing the building whose Floor Area Ratio has been calculated on the basis of cl 

means of access wrich is a National Highway, State Highway or any such acr:eSl; 

ha'ling an width of ·t5 metres or above, at such rates as may be determined b~· the• 
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+ Municipal Council/ Local Body. 

26. Signature of. approved J)lan.-

When the Chairman of Local Body has given permission to execute any wo.·k, 

the approved plans of the work shall be signed by such officer as may be authorize:! in 

its behalf and 1 (ore) set of approved plan and 1 (one) set of certified copy of U1e 

approved ~~ian shall be handed over to the applicant. 

27. Rettlmion of plan and submission offresh applications.-

When sanction to erect ~· new building (other than a hull is refused, 

(a) the Chairman of the Local Body will retain two copies of plan and shall 

without charge, furnish applicant with its reason for such refusal in writing; and 

(b) the applicant may, at any time thereafter, send to Chairman of the L<)Gal 

Body a fresh applic:ation and fresh or modified documents under these rules with the 

object of meeting the objections Jor which such sanction was mfused. 

C. COMMENCEMENT OF WORK 

:!8. Notic:e to . the chairmltn of the Local Body before Commencement of 

)!!Orio;.-

Not !ess than 7(seven) days before any person commences to erect or re­

erect a building shall stmd to the Chaiman a notice, ir Form 'E' , specify ng lhe 

·date on which he propc1ses to commence the work. 

® 
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Notice ·for co1npletion of work up to pliJ1th level.-

(1) After the completion of the structural work up h the plinth level or up 

to 1(one) metre above gmund level, whichever is high•er, the applicant shall 

give a notice to the Local Body in Fonn 'F' to enable him •:o inspect such work. 

{<~) An of'icer of the Municipality I Nagar Panchayat duly authorized in this 

behalf ~~hall inspect the work at the site within 15(fifleen) days from the 

date of the receipt of the notice and within ?1seven) days of s.uch 

inspecti·~n issue necessary direction, if any. 

30. Deviations dL~·ing construc:tion.-

(1) No deviation from the sanctioned plan shall be made during erection or 

execution of ~ny work. 

(2) Notwithstanding anythrng contained in sub-rule (1),-

la) if during erection or execution of work any internal alteration withir 

the sanctioned covered space which does not violate the provisiom. 

of I he Act or the:;e rules, is intended to be ma:le, the person refe•rrecl 

to n sub-rule( 1) of rule 13 shall infonn the Local Body by notic:e in 

writing along with a certificate from the Architect or the Licensee! 

Bu lding Plan~er, as the case may be, together with drawing!i 

inc:Jrporating the deviations and structural calculation in case of 

stn.Jctural deviations, stating the nature and purpose of Plan' unde· 

ruk! 33; of such deviations at east 15(fifteen; days prior to ca~in11 

ou1 such erection or execution of work and may proceed witt1 thE! 

exHcution of such work subject to the condition that such deviatiom> 

shall be incorporated in the 'Completion plan' under rule 33; 

(b) if during the erection or execution of work any external deviatio11 

beyond sanctioned covered space is intended ::o be made and which 

does not violate the provisions of the Act or tl1ese rules, the pE:rso11 

refermd to sub-rule (1) of rule 13 shall, prior to carrying out such erectio11 

or e>:Hcution of wmks, submit , in accordance, With the provisions c•f 

those rules, a revised plan incorporating the deviations intended to b<~ 

® 
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+ carriej out. for obtaining necessary sanction theraof. 

(3) If no nctice is served under clause (a) of sub-rule (2) above, or the work of 

erection or ex,~cution is undertaken without the sanction referred to in clause( b) 

above, such e:rection or e):ecution of work shall be deeme·d to be in contrave•ntion 

of the provisions of the Act and these rules and shall be dealt with accordingly. 

31. Demolition of unauthorize•d construction. -

(1) The Lo•;al Body may order for demolition or alteration of ary 

buildinglbuildi:1gs, if the competent authority is satisfied -

(a) that the erection of any building -

(i) has been commenced without obta•ning the sanction or 

permission of the competent authority, c-r 

(ii) is being <:arried on or has been comp eted otherwise than n 

accordance with the particulars on which such sanction or 

permission or order is based or after such sanction or permissicn 

has been lawfully withdrawn, or 

(iii) is being carried on or has been completed in breach of any 

provision of the Act or these rules or of any conditio11, 

modificatkm, direction or requisition lawfully given or mace 

under the Act or under these rules. 

(2) l'f any material altt~ration of or addition to, any building has been 

o:Jmmenced or is being carried on or has been corr pleted in breach of any 

provision of the Act or these rules or if any alteration~> required by any notic:e 

issued under these rules have not been duly made, the Local Body may, in 

addition tc any prosecution that may be instituted under the Act, they make 

an order oirecting that such erection alteration or addition, as the case~ m~1y 

be, or so much thereof as has been executed unlawfully or if any structul'e 

specified in the application or plan or specification as a structure to be 

demolishe.j or altered before the erection of the new building has not bee'n 

demolished or altered or if any material alterations or additions have bee'n 

made, such alterations or additions shall -
(a) be demolished by the owner thereof or altered by him to the satisfaction Jf 

® 
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+ the competo~nt authority, as the case may require; or 

(b) be d~~molished or altered by the competent authority at the expense of :he 

said owner; 

provic ed that prior to carrying out any demolition of any building or J: art 

thereof as c'escribed in the notice, the owner of the building shall be ~liVIm a 

not:ce stipulating therein the date and time to appe~tr himself or throLgh his 

autnorized rnpresentativ•~ before the Local Body who wll hear the circumstanc:es 

under which such deviation/unauthorized construction work has been carried ·)Ut 

ancl alter hearing record the order of the Local Body and the said order shall be 

communicated to the owner officially. 

(c) all demolished materials shall be removed by the Nagar Panchayet I 

Municipality at the cost of the owner or to the satisfaction of the Nanar 

Panchayat/IAunicipality within a maximum period of 30(thirty) days from the date 

of demolitior .. 

:l2. Stoppage qF erection o·f new building in certain cases.-

(1) In any case the construction of a new building (s) is sought to be erected 

on a ~·oil which is recently filled up ( known from the records of Settlement or 

Municipality/l'llagar Panch;ayat about topography of the soil) pond, lake, rnar~.hy 

and sub-soil. the Chairrne,n of the concerned Local Body may seek a Soil T·~st 

Report issued by a competent authority along with thE• proposed buildinu plan. 

Considering the Soil Report , the Chairman may restrict the maximum he·ight of 

the building :x he/she may advice to change the structural design or reject 1he 

construction of the said building. 

(2) In ar)' case in which the erection of a new buildi1g or any other wc•rk has 

been com me need or is being carried on unlawfully, the Chairman may, by writ1en 

notice, req~oi·e the person carrying on such erection N other unlawful work to 

discontinue t1e same. 

(3) If any notice issued under these rules is not duly complied wilh, the 

competent authority malf, with the assistance of the police, if necessary take 

such steps as it may deem needful in order to stop the continuance of the 

® 
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+ unlawful work. 

(4) If it appears to the competent authority that it is 1ecessary, in ordef to 

prevent tile continuation of the unlawful work, to depute f ny public or munic:ipal 

officer to watch the premises, the cost of providing the same shall be borne by 

the person to whom the notice was addressed. 

33. S&ffipletion !;•f work.-

After the compl·~~tion of the erection of a building or the execution of any work, the 

owner of the buildin&l shall subm1t a notice of completion in Form 'G'. In case of 

de~iation as stated in clause (a) of sub-rule (2) of rule 30, the notice shall te 

accompanied by 3(thr·ee) sets of building plan and marked 'c•Jmpletion plan' with Hll 

rev sions and modifications including those referred to in sub-rule (2) of rule 30. The 

ap~·licant shall duly SJ&~n the plans and also the concerned technk:al personnel specified 

in r;le 17; 

provided that for a residential or educational building in any municipal area, not 

exceeding 8.0 metre in height on a plot of 200 Sq. metre in are<:1, application of this rue 

may not be insisted upon but the owner will have to intimate in writing to the 

Mu.licipality/Nagar Pa 1chayat about the completion of such building. 

34. Occupancy c~rtificate.-

(1) Within ·1 :5(flfteen} day!; of receipt of the notice of ccmpletion of building or 

work, the Local Body or the authorized representative in this behalf, shall inspe:t 

the building or work and shall satisfy itself or himself that the erection of tt.e 

building or the execution of the work has been done in accordance with tte 

sanctioned plan. 

(2) Within • S(fifteen) days from inspection, the Local Body shall, if it is 

satisfied that tl1e building or the work has been completed in accordance witt the 

sanctioned pls,n, issue an oc:upancy certificate, in Form 'I-'; 

provided that s ;ch certificate shall not be issued in the case of a building or an~ 

work for which provisional sanction was given unless tile applicant produces 

before ~he Chairman the license or permission; 

CID 
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provided further that the oc•::upancy certificate shall be issued only after all thE! 

extra materials. like sand, boulders, stone chips, cement, steel, bamboo, tirnbe­

etc_ lyin£1 on the public road have been removed by own•=r and the damagE!S teo 

public property, if any, has. been made good by the own<~r with his own cost teo 

the entire satisfaction of the Local Body. 

{3) After due verification, one set of the building plan ~;hall be returned teo tile 

applicant with the endorsement of approved completion plan under the sign<lture• 

of the Chairman or an Officer authorized in this behalf. 

(4) The Local Body may, upon a written request from an applicant and on hi!• 

furnishing an l11demnity Bond undertaking to indemnify the Local Body agains-: 

any risk, dangm or damage to any person, whether an occupier or not, and or 

his giving an undertaking to ensure in such manner a~; the Local Body rna} 

specify, public safety, iss•ue a partial occupancy certificate, subject to the 

provisions to sub-rule (1) and the proviso to sub-rule (2); 

provided that no partial occupancy certificate shall be issued unless the Loca 

Body is satisfie:l that the portion for which such partial occJpancy is solicited is in 

a habitable condition; 

provided further that when the erection of the building or the execution of the 

work is completed within tile period or the extended period provided for in the 

Act, the applic;;nt shall apply far conversion of the partial occupancy certificate or 

issue of an occupancy certificate, and such certificate may be issued ,n 

accordar:ce with the provisions qfthese rules. 

(5) In case Nhere the occupancy certificate is refused, the Local Body shall 

communicate 'the reasons thereof in writing to the applicant within 30(thirty) clays 

from the date o' receipt of the notice of completion of the work. 

(6) In case where, in the opinion of the Local Body t~e building or the work 

has not been completed in accordance with the sanctioned plan, it may take 

necessary action in accordance with the provisions of the J\ct and these rules. 

(7) ne Local Body shall not permit connections to be made to munie:ipal 

water mains ;:md municipal drains, if any, from any new building in respec:t of 

which occupancy certificate has not beel"! issued; 
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+ provided that thEt Local Body may order severance of such ·~onnections if he is of 

the opinion thai the conditions of the partial occupancy certificate are being 

violated o"r if further erection of the building or execution of the work is 

proceeding cont-ary to the sanctioned plan. 

(8) The Loca·l Body shall not permit construction to be made to municipal 

water mains, if ctny, from any new building in respect of which water connection 

fee, as may be Hpecified by the Local Body from time to time, has not been paicl 

in advance. 

35. Delay in issue t>f occupancy certificate.-

(1) In case where, within a period of 30(thirty) days from the receipt of the 

notice of compiEtlion, the Local Body fails to issue an occupancy certificate 0" to 

communicate refusal the applicant may make a representation in writing to the 

Chairman. 

(2) The Chaiman shall, after such enquiry as he may think fit, and after giving 

the applicant art opportunity of being heard, issue the occupancy certificate• or 

communicate refusal of the• same to the applicant within a period of 30(thirty) 

days from the date of receipt by the Chairman of the representation. 

36. Prohibition of use of Building without occupancy certifi~ 

No person shall occupy or permit to be occupied a !Juilding erected or re­

erected or altemd under the Act in respect of which an occupancy certificate or a 

partial occupan·~Y certificate under these rules has not been issued by the Local 

Body. 

37. Work§_ybseguent to issu•t of occupancv certificate,-

lf any re-erection or addition or alteration of a building in respect of which an 

occupancy certificate has been issued is intended, a fresh notice under the Act or 

these ruiEtS, as i:he case may be, shall be necessary. 

38. Notice for covoring up drains. etc. -

® 
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+ (1) Before proceeding to cover up drains or appliaMes connected with th~~ 

drainage the applicant shall give a notice to the Local Body in Form 'I' statin~;t the! 

such drains or appliances are ready for inspection and shall specify the date• and 

hour not bein~· a date earlier than 7(seven) days from the date of the notice Jll 

which he will proceed to cCiver up such drains or appliances. 

(2) An officer of the Municipality I Nagar Panchayat duly authorized b~r th•~ 

Local Body in this behalf shall inspect the work at the site, within 3(three) days c.f 

such inspectio1, issue necessary direction, if any. 

39. Powe.r_pf Cha1irman of th•~ Local Bodv. to guard agaim•t accidents during 

construction_ or repairs. ·· 

(1) The Chairman of the Local Body, so far as practicable durinu th•~ 

construction or repair of any building, street, drain, water-supply line or •:>tt·er 

premises vested in the Municipality/Nagar Panchayat or in an owner, cauS<~ 

proper precau:ion for guarding against accident to be taken by shorting up and 

prote::':ing the adjoining buildings, and shall cause such bar, char or post a~ t 

shall think fit, to be fixed across or in any street to prev.~nt the passage o·' an( 

carriage, cart or other vehicle, or of cattle, and avert danger while such 

construction or repair is being carried on, and shall caw>e such construction or 

repair work in .·~ street to b1~ sufficiently lighted and guarded during the night. 

(2) Whoever takes down, alters or removes any SU!;h bar, chain or pe-st or 

removes or e•>:tinguishes any such light without the authority or consent of 111~ 

Chairman of tt";e Local Body shall be published with fine which may extend to Rs. 

250/-{ two hundred and f1fty) only. 

40. Power of Ch2:irman of the Local Body to cause hoards or fences to bit S-.!!! 

up during cor:1struction, repair. etc.· 

A person intending to construct or take down any building or any other 

structurE! or to alter or repair any other structure externally shall, if the position cr 

circwi1stances of the work is or are likely to cause, or may cause obstru<:tior, 

danger or inconvenience in any street, before begining such work -
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+ (a) obtain teforehand pe-rmission in writing from the Chairman of the loca, 

Body so to do; and 

(b) cause sufficient hoards or fences to be put up in order to separate tilE> 

area where the· work is to be carried on, from the street, and shall maintain :;ueh 

hoards or fen:es standing and in good condition to the satisfaction of tllf> • 

Chairman of the Local Body during such time as the Chah-man of the Local Bod~' 

considers necx~ssary for the public safety or convenience and shall cauSE: tht! 

same to be sufficiently lighted during the night and shall remove the same when 

directed by the· Chairman of the Local Body. 

41. Power as to anflammable structures.-

(1) (a) The Local Body may, by public notice, direct that within CEJrtain 

limits to be fixed by the competent authority, the roofs and external walls of huts 

or other buildings shall not be made or renewed with grass, mats, leaves or :>ther 

highly inflamrr.able materi.:.:s without the consent of the Chairman in writing, 

(b) The competent authority may, at any time, by wr'tten notice, requin~ lh3 

owner of any building{s), which has an external roof or wall made of such 

material as afmesaid, to remove such roof or wall within wch reasonable time as 

shall be specified in the, notice, notwithstanding that the public notice has not 

been issued or that suc:h roof or wall was made w.th the consent of the 

competent authority or before the issue of such notice, if any, provided that in 

case of any f;uch roof or wall in existence before the issue of such notice or 

made with thEl consent of the competent authority, the cQmpetent authority shE1II 

pay compensation for any damage caused by the removal, which shall 'loll 

exceed the oTginal costs of construction of the roof or wall. 

(2) The flo•:>rs of the lobbies, corridors, passages an j landings of a bv ildir g 

other tllan rr1sidential or educational shall be, constructed of incombustible 

matmials; the doors shall be constructed of fire-resisting materials and the ~~ights 

of stairs shall be const11.1cted either of incombustible materials or fire-re~;isting 

material. 

{3) The fo\!owing material shall, for the purpose of th1s rule, be deemed to be 



T1·ipura Gazette, Extraordinary Issue, December 15,2004 A. D. 

+ incombustible: -

(a) bricl<-work constructed of bricks, well-burnt, hard and sound, prope~rly 

bounded and solidly put together with -

(i) mortar compounded of lime and :>harp clean sand, h:ud 

clean broken brick, broken flint, gills or slag, v1ell 

pulverized, or 

(ii) cement mixed with any of the mat•~rials mentioned in sJb­

clause(i); 

(b) granite or other stone which is suitable fo· building purposes by 

rea~;ons of its solidity and durability; 

(c) slats, tiles, bricl;s and terracotta, when used fo1· covering or corbels; 

(d) flag-stones whEm used for floors over arches, if not exposed en the 

underside and if not supported at the ends only; 

(e) concrete, composed of brOken brick, stone chippings of selected slag 

and lime, ceme·nt or calcined gypsum, when the concrete is us•sd f:>r 

filling is used fc.r filling in between joints of floors to a depth of nc•t le~;s 

than ten centimeters; 

(f) any combinaticm of concrete, steel or iron or any other materials 

approved in thi!> behalf from time to time by thE• Local Body. 

Explanation:- In this rule, the expression, brick, lime or cement shall mt=an 

respectively 1:uch brick, lime or cement as conform to 'he standard and qual ty 

specitled in this behalf in !the latest edition of the Nationa' Building Code. 

(4) The following matE~rials shall, for the purpose of sub-rule (2), be de•emed 

to be fire-resi';ting, but not incombustibfe:-

l.a) sal, teak, and other hard timber, when used for beam~; or 

posts or in combination with steel, t1e timber and the !;teel(if 

any) being protected by plastering in cement or other 

incombustible or non-conducting ex1ernal coating; 

(b) in the case of staircase, sal, teak or other hard timbm, rot 

less than four centimetres thick; and 

(c) in thl= case of staircase, sal, teak or other hard timbm, tile 
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treads and risers being not less than four centimetres thick. 

+ 42. The structuml design.-

(1) The structural desiG}n of foundation, masonry, timber, plain concmte, 

reinforcf~d concrete, prestressed concrete and struc1ural shell shall be in 

accordance \~ith the provisions of the latest edition a'; laid down in rule e:1 
(1 },(2),and (3) of Tripura Building Rules as indicated in thn National Building Cocle 

of India and r·elevant codes of practice of the Bureau of Indian Standarcls (as 

listed in Anne~.ure-11) meant for plain and/or hill areas: -

The structural design for all parts of the building shall also takn into 

consideration l:he seismic fEtctors, wind forces, land slide>; in accordance with the 

relevant BIS codes of practice I Guidelines (as listed in A1nexure- 11); 

(2) Unles:; otherwise specifically provided for in the Act or these rules all 

materials and workmanship shall be of good quality, conforming generally to be 

accepted standard of the Public Works Department of the Government of Tripu ·a 

or Indian standard specificEtlions as included in the Part V on Building Mater;als 

and f:lart VI c1n Construc:tional Practice and safety of 1he latest edition of the 

National Building Code of India. 

4:J. Distance fro!n electric lines.-

No building, or veranda, or balcony or projection in any building shall he 

permitted to be erected, re-erected, added to or alterec in any case whet·e the 

. distance bet.'leen such construction and any overl1ead electric lillE!S, in 

accordance with the provision of the Indian Electricity Act, 191 0(9 of 191 0), and 

the rules made there und1~r. is less than that specified he•reinafter :- ("m" indicates 

metre) 

iium voltage lines (a) l,..ow :md Mec 

including ser ;,ice lines 

High Voltag1~ lines up to and 

Vertical Clearance 

2.5 m. 

3.7 m. 

Horizonta 

Clearance 

1.2 m. l 
-

1.2 m. j 
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100 volts 

ines 

including 11.( 

High voltage 

above 11. OOC 1 volts and up to 3.7m. 2.0 m. 

and including 
-:-::+-::---
(d) For extra higt 

33 K.volts. 

1 voltage lines 2.0 m plus o.: lm 

anal 

arts 

3.7 m. plus 0.3 m for 
10 volts for every additi 

every additional 33.000 
33 K volts or p 

volts or parts thereof. 
thereof. 

beyond 33.0( 

44. Notification !N State Government for fire protection. ·· 

AI" ... ,. 

The State Government may from time to time pmscribe in the inter·~st ·Jf 

public safety, by notification, such other conditions as may be necessary f•Jr the 

fire protection, fire prevention and fire fighting in relation to any case of bui'dinus 

and the Local Body shall eomply with such conditions. 

Rat-proofing. -

(1) Every building or part thereof, designed or intended for use for dwallin~. 

storage or sa e of good s11uff, shall conform to the requiro'mlents specified in su J­

rule (2) and ( ~-')-

(2) Every such building, unless supported on post~ .. shall have continuous 

foundation walls, extending from at least 60{sixty) ce11timeters below ground 

level, or shall have continuous floor of masonry or reinforced or other equal mt­

proof material or materials as approved by the Local Body. 

(3) All openings in su1;t1 foundations or floors, windows and drains and all 

junctions bet.IVeen found•3tion walls and building walls shall be effectively mt­

proofecl, that is, windows s1nd doors shall be tight-fitting, other openings shall be 

securely covered with rat-proof screening or shall be tightly closed with me1al 

sheeting, concrete or other equal rat-proof materials as may be approved by the 

Competent A•Jthority of the Local Body. 
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PART-Ill 

NJeam; Of acces•s, Ground Coverage. Permissible Height:. 

+ 46. Rules for m1~ans of access. -

(1) (a) Every plot shall abut a means of access which may be a JUI:>Iic 

street or private street or passage. 

(b) The relationship between the width of the means of access and the 

maxiMum pe1missible height of building shall be as indicated in these rules. 

{2) The m.nimum widtl1 of means of access in respect of a new buildinfl shall 

be as follows: -

(a) No new building shall be allowed on a plo. unless the plot abuts a 

street which i> not less than 10.00 meters in width at an'l part, or there is acce::;s 

to the plot from any such street by a passage which is not less than 10.00 metn~s 

in width at an:f part: 

provided that -

(i) In the case of a residential building, Nith other occupancies if 

any or, less than 10% of the total covered area of building, the width of 

such street or pas~~age shall not be less than 2.40 metres at any part; 

(ii) In the case of a residential bLilding with educational 

occupancy on 10% or more of the total covered area of the building, the 

width of such street or passage shall not be less than 7.00 metres at a1y 

part. 

(iii) In the case of an educational building with residential. 

occupancy the width of such street or passage shall not be less than 7. )0 

at any part. 

(iv) in c:ase of an educational building with other occupancy or 

occupmcies not being residential on less than ·:o% of the total cove~red 

area cf the building the width of such street or passage shall not less than 

7.00 :netres at any part; 
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.. (b) Notwithstanding anything contained in c\awse (a) above resid·ential 

building up to a maximum height of 4.5 metres may be al owed on a plot abiJtting 

a means of access not less than 1.5 metres (without drair s) in Nagar Panchayats 

and 1.8 meters (without drains} in Agartala Municipal Area, provided such meE.ns 

of access is i11 long existence and is recorded in the settlement records and/or 

Nagar Panchayat I Municipalities records accordingly. 

(3} Any building which is fully or partly put to asse,mbly occupancy fc•r the 

purpose of tt.eatre, motion picture house, city hall, sKating ring, auditorium, 

exhibition hall or for similar other purposes shall not be allowed on a plotlo·;ated 

within 50 met,·es of junction of two streets, the width of each of which is 15 .. 00 

metres or more. 

4i'. Ground cov~rage in respjiCt of buildings.-

(1) (a) The maximum permissible ground coverage for building, when a 

plot contains fl single building, shall depend on the plot size and the use of tl1e 

building as given in the table below: 

TABLE 

Maximum Permissible Ground Coverage 

(Plot containing a single building) 

,----------· 
, Type of building Maximum permissible ground cove•rag·~ 
' 

1. Residential and Educational: 

(a) Plot size up to 200 sq. metres 65% 

(b) Plot size above 500 sq. metres 50% or 130 sq. metres whichever is mo·e 

2.Buildings of other t1se includin~1mixed use 

(a) Plot size of le:.;s then 200 sq. metres 40% 

(b) Plot siz•~ of 500 Sq. metres or more 50% 

(b) For arl'r other size of the plot, in between the plot ~ize of 200 to 500 

square metreH, the percentage of coverage shall be calculated by direct 

interpolation. 



Tripura Gazette, Extraordinary Issue, December 15, 2004 A. D. 

+ (2) When a plot contains more than one building the naximum permissible• 

ground coverage for the building shall be as stipulated in rule 52. 

48. Permissible_height of buildings..-

(1) Height of a building shall be the vertical distance measured from the 

average leVE!.I of the centerline of the adjoining street cr passage on whic:h the 

plot abuts, to the highes·t point of the building, whethe1· with flat roof or sloped 

roof. 

(2) (a) The following appurtenant structures shall not be included in the 

height l)f the building : -

(i) stair cover not exceeding 2.40 metres in height; 

(ii) lift machine room as per the latest edition of the National Builc ing 

Code; 

(iii) roof tanks with their supports, the height shall not exceeding ·J.BO 

metre; 

(iv) chimneys; 

(v) parapet walls not exceeding 1.50 metres in height; 

(vi) ventilating, air conditioning and other servi,~es equipments; 

(vii) height above• mid-point between caves lev1~l and ridge level. 

(b) The aggregate area of the structures mentkmed in clause (a) :;hall 

not exceed one-third of the area of the roof upon which these are erected. 

(3) The maximum petmissible height of buildings on a plot shall be as given 

in the table b1!low : 

TABLE 

Width o1 means cf access 

(in metres) 

(a) 2.4 ingeneraT; but, 1.8 in case of 

Agartala Municipal area and ·1. 5 for Nagar 

Panchayats as per rule 46(2)(b). 

Maximum permissible height 

(in metres) 

4.5 

________ j 
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'{b)8b0ve~o 8.0 
---~ 

(c) above 8.0 upto 15.0 

(d) above 15.0 upto 18.0 

(e} above 18.0 

Upto 8.0 

Upto 11.0 

14.0 

Tall buildings (above 14.0 mt.) 

Explanation: - TFis table shall be read with rule 46. For he1ght of buildings 
< 

exceeding 14.o meters rule e.1 shall be referred. But buildings above 14.0 mts. 'n 

height pennissicm shall be obtained from the state governmEnt. 
' --------

(4) For any building to be erected, or re-erected or <1dded to in the vicinity of 

aerodrome, or which may affect the functioning of any microwave systElm :'or 

telecommunication purposes, the height of such building shall be governed by 
t -

such rules or directions as my be made or issued i1 this behalf by Central 

Government or any other concerned authority. 

(5) The Local Body rnay, if necessary, restrict the height of buildings in any 

area within the Nagar pan·~hayatl Municipal Area, below that provided under Sllb­

rule(3) for re 3.sons to be recorded ln writing. 
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+ 49. Open space1:• for buildin£1:: 

(1) Generall),-

PART-IV 

Open Spaces 

(a) every room intended for human habitation ;hall abut an interior or 

E1xterlor open space o;r an open verandah, open to sLch interior/ exterior opEm 

s;pace. Open spaces shall be areas forming integral parts of the plot at ground 

level and shall be Clpen to the sky without any projection or overhang 

exceptinfJ cornices, chajja or weather shades of net more than 0.50 metre 

width; 

(b) every building shall have exterior open spaces comprising front OiJen 

space, re:ar open space and side open space8. The minimum wioth 

prescribed for front open space, rear open space and side spaces st1all be 

provided along the entire front. rear and side faces of the builclir1g 

respectively. For this purpose the front of the buildin~t shall be that face of tl1e 

building which faces th•e means of access of the building and the rear part of 

a building shall be dElemed to be that face of the building which is f~trthE1st 

from the means of access. These provisions shall also be applicable to ea:::h 

individual building separately when a plot contains rr ore than one building. In 

the case of a corner plot located at the crossing of more than one street or 

passage, the rear of the building shall be deemed to be that face of t1e 

building which is farthest from the widest of all such streets and or passage~;; 

(c) oper spaces prescribing to one site cannot be taken for another site. lifo 

building shall at any time be erected on any open space prescribed in these 

rules for a building and form part of the site thereof, nor shall such open 

space be taken into account in determining the aea of any open space 

required under these rules for any other buildings; 

(d) if the front opo3n space is 3.00 metres or mme in width a gate Goornti 

for security purpose may be allowed in the said open space . The covHred 

area of such Goomti shall not in any case exceed ~·,_oo sq. metres and sl"all 
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nol be included in calculation of Ground Coverage. 

(2) The mi.1imum front open spaces shall be as follows:-

( a) every residential or educational building shall have a minimum front 

open space at ground level of 1.20 metres at its narrowest part; 

(b) in the case of residential or educational building with other occupancy C1f 

occupancies covering more than 20% of the ground floor of the bui'di1111. 

the minimum front open space at the ground leve~l shall be 2.00 metres at 

its narmwest part; 

provid·~d that for such building on plots with area of 300.00 sq. metres c1r 

less, the mir·imum width of the front open space shall il;! 1.20 metres if thEl part 

of the building used for other occupancy or occupancif•s is not more than 30.0 

sq. meters at the ground floor; 

(c) everv industrial or storage or mercanrno (wholesale) building shall he1ve 

a minimum front open space at ground level of 5.00 metres :at il·.s 

narroWilSt part in the plains and 3.00 metres at its 1'13rrowest part in the 

hills; 

(d) in the case of industrial or storage or mercantiie(retail) tA!ilding 01 plot 

area o1less than 300.00 sq. mtres the minimum front open space shalll::e 

1.20 m ltres at its narrowest part; 

(e) e\l<•ry institutional or business building shall have a minimum front 

C•pen space at ground level of 3.00 metres at its mmowest part; 

(f) every assembly building shall have a minimum front open space at groLird 

level o1 4.00 metres at its narrowest part; 

{g) every c:lub (assembly} buHding on plot area tess than 200 sq. metre:s, t~e 

minimum front open space shall be 2.00 metres; 

(h) f<>r mix·~d use buildings, the minimum front open space shall be the ore 

applicable for that particular occupancy which gilt,es the highest provisic,n 

of the 1'1inimum front open space in this rules. 

® 
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+ (3) The nt;nimum rear open space shall be as follows:-

(a) every building shall have a minimum rear open s,:ace at ground IeVEII of a 

width e1t its narrowes-t part of not less than that indicated below:-

! Height of building (metres) 
i 

Minimum re·ar open space at 

its narrowes.t part (metres) 

Up to 8.00 ------------------~------ 2.00 
-------~~-----~--77~----4-------- ~~~-------4 3.00 

4.00 

---·---·------------------'--------- ------------" 

(b) notwithstanding anything contained in clause(a} above, the minimum width 

of rea,· open.space at its ·narrowest part for ndustrial or storage or 

mercantile (wholesale} building shall be 3.50 metn~s. 

(4) The minimum side open space shall be as follcows:-

(a) every building shall have minimum side open sp.::~ces at ground level of 

width a! its narrowest past of not less than that indicated hereinafter-

,\ding (metres) 
Minimum side open space at gro 

level at its narmwest part (metres: 

und 

Side 1 Side 2 
--

Upto11.00 1.20 -1.20 

I Ab~~ 11.0( but not more· than 14.00 '1.50 1.50 
-

For plots of size not more than 65(sixty-five) sq. metres minimum side op1m 

space of 0.9 metres may be allowed on each side provided that the building 

height does r,ot exceed 8.00 (eight) metres. 

(b) nctwithstanding anything contained in clause~a) above, the minimt.m 

distance across the side open space from every new building, to an existing 

buildin~f with a door or window opening shall be 1. 80 metres. 

(c) notwithstanding anything contained in clausela} above, the minimtm 

width <lf side copen spaces for an indtstrial or storage or 

@) 



Tripura Gazette, E):traordinary Issue, December 15, ~~004 A. D. 

+ mercantile{wholesale) building shall be 3.50 metres; 

{d) in the case of a building more than 24.00 mEftres in depth on cl plot 

abutting any street a passage along the entire depth of the building shall b ~ 

provided and the minimum width of such passage shall be 4.0 metres. 

(5) Th1~ interior open space shall be as follows: -

(a) for inner courtyard, -

in case tne whole oi one side or part of at least tv"o sides of every roorn 

exceptin!J bath, water~::losets and store-room is not abutting either the trent, 

rear or side open spaces, it shall abut an inner courtyard whose minmurn 

width shall be 30% of the height of the building or 3.00 metres whichevet· s 

more. 

(b) for ventilation shaft, that is to say, for ventilating water closet and bath­

room such water closet or bath-room if not opening to front side , re1ar or 

int,arior open space, shall open on to a ventilation shaft, the size of which 

shall not be less than the values given below:-
~----------·---------~--------------------~-----------·-----

Height of buildin~ (metres) Minimum area of ventilation Minimum width of 

shaft ( Sq. metres) shaft (metres) 

Up to 1'1.00 1.50 1.00 

1.20 

1 

Ab~ lT.oo oCt oot morn 3.00 l 
n 14 00 j _________ ~.,-

Note: No chaila shall be allowed in the ventilation s.naft unless the width :>f 

shaft is ?.40 metres or more. 

(c) i'f them be building, other than boundary wall on not more than three sides 

of a building the minimum width of such courtyarc:, shall not be less; Umn 

20% of t:1e height of the building or 2.50 metres whichever is more. 

5t). Provision o![.parking space for a building within a plo!. -

( 1) Generally -

(a) the minimum size of a car parking space shall be 2.40 metres x 

@) 
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4.50 metres and that for a truck or bus parkmg space shall be: ~ .. -rs 
metr.3s x 10.00 metres. These spaces do not include the a1·e<1 of 

circulation internal roads, aisles and driveways. The minimum width of 

an internal circul<~tion road shall be 3.50 metres for cars and 5.00 rnetr·&s 

for trucks; 

(b) in calculating the number of parking Spacils as per the norms l<1id 

down sub-rule (2), (3), (4), (5), (6) , (7) or (8) hereinafter the cover.~d 

area shall be the same as the total covered area of the building bL•t shall 

exclude the area of covered parking spaces, if any; 

(c) the parking lay-out plan shall be so preparud that the parking space 

(d) 

for each vehiclE~ becomes directly accessible· from the drive-way or 

circLilation drive-way or aisles. This clause shall not be applic81blo~ to 

resicential building up to 14.0 metres in height; 

the open spaces within the plot may be allowed to be utilized for <:ar 

parl~ing spaces open to the sky provided that the minimum front, mar 

ancl side open spaces prescribed in rule 49 shall be kept frer~ !mm 

parking; 

(e) for areas with different occupations in a building the number of 

parking spaces shall be worked out on the basis of each of 1he 

occupancies separately and total number of parking spaces required for 

the building; 

(f) in case of a plot containing more than one building; parking 

reqllirement shall be calculated for each building separately, on lhe 

basi,; of use of e·ach building; 

(g) in calculating the areas different tenements or different occupancies 

in the same building or different units of th·~ same occupancy ir a 

building, the areas of common spaces of any floor, which are includec. in 

the calculation of the total covered area shalf be distribu•:ed 

proportionately amongst the different units or tenements; 

(h) for plots in a scheme for Economically Weaker Section and Low 

Income Group Housing under Government approved scheme~s, ·:he 

® 
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parking requirement shall be as indicated in Rule 54/ Special Chapter­

XIII. 

(i) fc,r plots with means of access of less t1an 3.50metrs in W!idth, 

car parking space may not be provided; 

(2) for msidential oc:cupancy, car parking shall be subject to the following 

provisions ( parking space includes spaces for parking of cars, two-wh•=elers, 

three wheel•:rs, bi-cycles e1tc.). 

(a) Building with single tenement-

(i) no car parking space shall be neGessary for total coJVo~red 

area of less than 100.00 sq. metres; 

(ii) one em parking space shall be necessary for a total covered 

area of 100.00 sq. metre but less than 200.00 sq. metres; 

(iii) one car parking space fur every 200.CO sq. metres of covered 

ar,~a shall be nt~cessary for a total covered area of 200.00 sq. metres 

or more. 
(b) Building with more than one tenement:-

(i) Tenements each up to 50.00 sq. metres of covered area; 

(A) no car parking space shall be necessary up to 5(five) such 

te11ements; 

(B) one car parking space shall be necessary for 6(six} such 

tenements; 

(C) one additional car packing space shall be necessary for evmy 

additional6(six)such tenements. 

(ii) Tenement each with more than 50.00 sq. metres but up to 75.00 Bq. 

metres of covered area : 

(iii) 

(/\) no car parking space shall be nece.ssary up to 3(three) such 

tenements; 

(13) one car packing space shall be necessary for 4(four) such 

tenements; 

one additional car parking space sh 311 be necessary for 

every additional 4(four) such tenem•~nts. 

Tenement each with more than 75.00 sq. metres but up to 

CID 
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100.00 sq. metres of covered area; 1(one:-) car parking space shall 

be necessary for every 2(two) such tenements. 

(iv) Tenement each with more than 1 OO.OOsq. metres of cove1·ed 

area; 

1 (one) car parking space shall be necessary for each 

tenement having covered area less than 200.00 sq. metres. 1(one) 

additional car parking space shall be necessary for every additional 

100.00 sq. metres of covered area of the tenement. 

(v) For a building with tenements of additional sizes, 1 he :ar 

parking requirement shall be calculated on . the basis of the 

requirement of each size group subject to the condition that at east 

1(one) car parking space shall be necessary for more than 300.00 

sq. metres. of total covered area of building, irrespective of the 

number of sizes of tenement. 

For bllsiness occupancy, car parkin:] shall be subject tc• the 

following provisions (parking space includes spaces for parking of cars, 

two-IA··heelers, thre1~-wheelers, bi-cycles etc.) :-

(a} for coverecl area up to 1500.00 sq. metres: 

1 (one) car parking space for every 75.00 sq. metres of c:overed 

area, or part thereof shall be necessary; 

(b) for covere:d area above 1500.00 sq. metres but up to 5000.00 sq. 

metr•3s; 

20(twenty) car parking spaces plus 1 (on.3) additional car par~ing 

space for every 100.00 sq. metres of covered area or part thereof l:>eyond 

150C•.OO sq. metres shall be necessary; 

(c) for covered area above 5000.00 sq. metres: 

55(fifty-five) car parking spaces plus 1(one) car parking space for 

ever{ 200.00 sq. metres of covered are or part thereof beycnd the 

5000.00 sq. metres shall be necessary. 

(4) For mercantile (retail) occupancy, car parking shall be subject to the following 

® 
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+ provisions (parking space includes spaces for parking of cars, two-wheele.>r!>, 

three-wheeler:s, bi-cycles ,:;tc.) :-

{a) no car parkinfJ space shall be necessary up I•) a total covered are<' of 

50.00 SQ. metre•s; 

(b) for covered ;area above 50.00 sq. metres; 

!(one) car parking space plus 1(one) addidonal car parking !lpac:e 

for every additional ~100.00 sq. metres of covered area shall be neces.sary. 
(Ei) For ass.:~mbly occupancy, car parking shall be St;bject to the foll,:>wing 

provisieons (parking space includes spaces for parking of cars, two-wheelms, 

three-wheele•rs, bi-cycles etc.} ; 

(a) restaurant, eating house, bars, clubs and gymkhana: 

10 parking space shall be necessary up tc a total covered area :>f 

200.00 sq. metres. For covered area of more than 200.00 sq. metres one 

car pa·king space for every additional 200.00 sc,. metres or part thereof 

shall be necessary; 

(b) hotel and boarding house: 

( 1) 1(one) ear parking space for every 5(five) guest rooms or pmt 

thereof shail be necessary for three-star, four-star and five- star 

hotels; 

(h) 1(one) e:ar parking space for every 20(twenty )guest rooms or 

r•art thereof shall be necessary for othflr hotels and boarding 

houses; 

(i i) for are<rs to be used as restaurant, dining hall, shopping area, 

~.eminar hall. 'oanquet hall and similar purposes, one additional car 

parking spac:e for every 200.00 sq. metres of covered area or part 

thereof shall be necessary; 

(c) theatre, motion picture, house, city hall, skating ring, town twll, 

a~1ditorium or similar other halls or such other places. 

·:i) having fixed seating arrangement: 

onE• car parking 8pace for every thirty seats shall be necessary; 

(ii) having no fixed seating arrangement : 
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Jne car parking .. space for every 100.00 sq. metres of covered ama 

shall be necessary; 

(6) (a) For institutional occupancy, car parking shall be subject ·:o the 

followii1g provisions (parking space includes spaces for parking of ens, 

two-w}1eelers, three wheelers, bi-cycles and the like) :-

(i) hospitals and other health-care institution:; run by Governr1e 11 , 

Statutory Bodies, Local Authorities : 

(A) in institutions where beds are provided, one car parki11g 

space for every twenty beds shall bE: necessary; 

(B) in im>titutions where beds are not :>rovided, one car 

parking space shall be necessary for every 1 00.00 sq. 

metrel; of covered area. 

(ii) hospitals and other health-care institution not run by Governme1t, 

Statutory Bodies, Local Authorities : 

one car parking space for every 75.00 sq. metres of covered 

'!.rea or part thereof shall be necessary. 

(b) The required number of car parking space shall in. no case exceed 200. 

(7) For educational occupancy, car parking shall be subject to the following 

provisions (parking spa1::e includes space for parkin~t of cars, two-wh<3elers, 

three-wheelers, bi-cycles eltc.): -

(a) no CelT parking spc:1ce shall be necessary up to a covered area of ·100.00 

sq. rr.etres used for administrative purpose; 

(b) for covered area more than 100.00 sq. metres but less than 400.00 :;q. 

metres used for administrative purpose one car parking space sllall be 

nece::;sary; 

(c ) for wvered area of 400.00 sq. metres and above used for admini!;trative 

purpose, one car parking space for every 400.00 sq, metres shall be 

nece::;sary; 

(d) for total covered area of more than 1000.00 sq metres one bus park ng 

spac,3 for every 1000.00 sq, metres shall be necessary. Such ~·ack.ng 

spac3 shall be in addition to the car parking space required 'for ·:he 
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building. 

For in:lustrial or storage or hazardous occupancy, car parking shall be 

subject to the following provisions (parking space includes spaces for parking of 

cars, two-whe•3lers, three-wheelers, bi-cycles etc.): -

(a) no car or truck p~trking space shall be necessary up to a total covered 

area ol' 200.00 sq. metres; 

(b) for covered area of more then 200.00 sq. metres one truck parking s.pace 

for evE~ry 1000.00 sq. metres subject to minimum of 1(one) truck parking 

space, shall be necessary; 

(c) the• requit·ed number of car packing space shall in no case exceed 50 and 

the required truck parking space shall in no case exceed 50 . 

51. Tall building~· (exceedincJ fourteen metres in height}. · 

In Mur icipality or in Nagar Panchayat the building height shall not 

normally be more than 14.00 metres (fourteen). But in the case of any building 

exceeding M.OO metres in height, the Local Body, for reasons to be recorded in 

writing and with the previous approval of the State Government, may sanction 

such proposal(s) as special case if not otherwise covered by any law fe-r the 

time b1eing in force. In such cases the following specialtules shall be applicable 

in add;tion tc· other rules under the Act:-

{1) no building exceeding 14.0(fourteen) me·tres height shall be 

allowed on private or public street of not less than ·ts.oo metres in wiclth; 

(2) f)r every category of building referred to in rule 49(2) an:l 

exceedi11g 14.0(fourteen) metres in height shall b•3 a front open space of 

nCJI less than 20% of the height of the building or 6 metres at its narroweHI 

part, wh:chever is less : 
provided that s.uch open space for any building other than 3 

msidential or an educational building exceeding 14.0(fourteen) metres i11 

height shall not be less then the open space specified under rule 49(2) i 1 

mspect tJf such categories of buildings with a height of 14.0(fourteer) 

metres or Jess; 

(3) (a) every building exceeding fourteen mE!Ires but not exceedin·~ 
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1 B.O(eighteen} metres in height shall have a rear open spam at 

ground along the entire width of the buildin9 forming an integral part 

of site of a minimum width of five metres; 

(ll} ever;( building exceeding 18.0(eiohteen) metres b·Jt not 

exceeding twenty-four metres in height shal' have a rear open space 

at ground along the entire width of the building forming an integral 

part of the site of a minimum width of S.O(eight) metres; 

(4) (a} the minimum side open space of a building exc•3eding 

14.0(fourteen) metres but not exceeding 18.0(E!ighteen} metres in he•inht 

shall t•e 3 metres and 50 centimetres on either side or more; 

(b) tl1e minimum side open space of a building exceeding ei9hteen 

metres in fri£1hl shall be 20% of the height of the building subject to 

tile minimum of five metres and fifty centimetres on either side; 

( c ) i.l the case of a building of more than 24 metrea in depth and not 

exceeding 18 metres in height one of the, side at least 4 metres in 

width; 

(5) (a) in case the whole of one side or part of at least two sides o1' evo~ry 

room excepting bath, water-closets and stol13-room, is not abuttin~i either 

the front, rear or side open spaces, it shall abut an inner courtyard whc•se 

minimum width shall be 30% d the height of the building or 3 metres, 

which ever is mone; 

(b) for ventilating water closet in bathroom such watf!r closet or 

bathroC~m or kitchen or any room not intended for human habitation, if 

not opening on to front, rear, side or interior open •;pace, shall be up to 

a, ventilation shaft, the size of which shall not be less than the valu•es 

given below: 

:-----:---:--:-----.---:-----:,------::--::----.-,-:-:--:----,--c---
Height of building (metres] Area of ventilation Minimum width of Hhaft 

shaft (sq.metres) (metres) 
·::-::---;--- ---;-----:,--+----:o-::-::---+----------;:,---:-::-----

Above 14.00 but not more than 6.00 2.40 

18.00 
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~bove 18.00 8.00 240 

for bu /ding of height of more than 14.00 metres a mechanical ventilatbn 

system shaiJ be installed besides the provision of ventila~.ion shaft; 

(c) if there be building other than boundary wall on not more than thr~e 

sides of a court yard, the minimum width shall be 20% of the hei~1ht 

of the buildin!~ or 2.50 metres which ever is c1ore; 

(6) (a) for every building exceeding fourteen metr·~s and a half, the Flcm 

Area Ratil) shall be as specified in the table below : 

Width of means 

l\ccess (metres) 

1. Above 14.0 to 20 

<:. Above 20.00 

<:4.00 

TABLE 

Maximum Permissible Floor Area Ratio 

of 

.00 

to 

Residential Building 

Commercial Other Zone 

! Institutional, Busfne~Ssl 
~ Buildings 

Zone, if any 
J 

2.25 2.50 
-i---~-=-=-·--

2.25 

2.50 ~~ 2.50 2.75 

__j_ 

(b) while calculating the floor area under this Cllapter. the following r.~·all 

be included namely:-

(i) stair cover not exceeding 2.4 metres in height, 

(ii} lift machine room as per latest edition of the National Building 

code, 

(iii) roof tanks with their support, the height shall not exceeding ·1. 8 

metres, 

(iv) chimney, ventilating, air-conditioning and service eqU1pr:1ent 

attached t.:> the building: 

® 
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+ provided that the aggregate area of these struci ures mentioned at (i) ·:o 

(iv) above shall not exceed one-third area of tt e roof upon which the~;e 

are erected, 

(v) the area of covered car parking spae<~s as may have been 

provided for the required number of ·~ar parking, spaces in 

accordanctl with rule 50, and for this caJc;Jiation the area required 

for one car parking space shell be taken a> 20 sq. metres inclusive 

of all circulation spaces. 

(7) for construction of steel towers, the criteria specified for build iil!JS 

above 14.0 metres in height shall be foilowed. 
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PART-Y 

Rogulation fcl•r more than one building in gne plot 

+ ~i2. Regulation jor more than one building in one plot. existing building a11d t~e 

buildings under Govt. a1pproved schemes :-

(1) (a) Every building on a plot containing more than 1 (one) buildin!J sball 

abut an intemal road connecting the means of access of the plot. 

( b) The minimum width of such intemal roads shall be 3.50 metms. 

where internal road of 3.50 metres in width is not possible to be provided due to 

an existing building constructed prior to the enforcement of these rules, a building 

of not more than 8.0 metres in height may be allowed, provided that the width of 

the internal mad shall not be less than 1.20 metres. 

(c) The maximum permissible height of any building on a plot shall be 

determined IJy the width of the means of access on which the plot abuts 

according to ::he table given in sub-rule{3) of rule - 48. 

(d) The minimum width and the maximum length of all such internal 

roads shall b ~ as prescribed in the table below: 

~-- Width of means c ,f access M"imom leogth ofthe meao. of a-. ~ 
For means of access For means of access open to ' 

(i) 3.50 metms anc 

not more than 7.00 1 

(ii) Above i'.OO mel 

more than 10.00 me 

I above but 

netres 

:res but not 

'tres 

closed at one end street at both ends 

25.00 metres 75.00 metres 
~ 

·-
50.00 metres 150.00 metres 

f-::::::--:-:---·----
(iii) Above 10.00 mf !Ires No restriction No restriction 
-----·----· ·.·-

(e) In case the buildings within a plot which are not of the same 

occupancy, ;;,n individual building of any particular occtpancy shall comply With 

the rules go•/erning such occupancy except the provisions regarding ground 

CID 
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+ coverage whic:h shall be in accordance with sub-rule(2} of this rule. 

(2) Ground Coverage shaH be as laid down below :-

f;Jr plofs measuring 5,000 sq. metres or more in area, the maximum 

permissible ground coverage shall be 45% for residential or education buildings 

and 35% for buildings of other use groups or for buildings with mixed 

occupancies: 

proviced that the provisions of rule 47 shall be applicable to plo1s 

measur1ng less than 5,000 sq. metres. 

(3) open space for Building shall be as laid down below :-

(a) every building shall have minimum external open spc,ce 

prescribed in Hule 49, provided that on these open spaCE•s internal roads may be 

constructed. 

(b) for plots measuring more than 5000 sq. metres in an~a. 

provision of S'Vo of the total area of the plot is to be kept as public open space. 

The width of each such open space shall not be less thar: 10.00 metres and each 

such open space shall abut a street having a width not less than 7.00 m;~tn;m. 

The minimum area of each of such open space in one parcel shall be 400 :;q. 

metres This O'Jen space shall be in addition to the land required for providing the 

means of aCCEISS to the individual plots as prescribed in rule 46. 

(c) for plot measuring .more than 25000 sq. metres in area 

provision of 7'1o of the total area of the plot shall be resetved for use for fac:ilities 

like School, Health Centres, Market, Police Outpost with both Post Office, Power 

Sub-station, Transport Tetrminal water Treatment plant, Sewerage Treatment 

plant and the• like, such lar:d shall abut a street having a width of not less than 

10.00 metres in addition to the land necessary for means of access and for open 

spaces sanctioned in clauSEl(b) ofthis sub-rule. 

(4) The parking provision shall be the same as stipulated in rule 50. 

Provisions regarding existing bul{ding. -

(1) The pn>visions of thes~ rules shall apply only in the ca~ of an existing 
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+ building. Existing building , for this purpose, shall mean any building which was 

erected before the date of coming into force of these rul•:~s in accordance with a 

building plan nanctioned by a authority competent to sanction such building plan 

under the Tripura municipality Act, 1994 or any other le,w for the time being in 

force. 

(2} In the case of existing building . -

(a) excepti;1g storage buildings, where the open spaces required hav•:l not 

b•~•~n provided an addition in the number of storeys, if otherwise permissibh~. 

may be allowed with .a se back, provided such building continues with t~e 

same occo.pancy : 

provided that no formal set back may be necessary up to a hei~lht 1Jf 

S.O(eight) ·netres for <Jdding only one floor over an existing single storered 

residential building; 

(b) the extont of the set back from the property boundary shall be such as to 

make the addition to the building conform to the provisions of rules 47 ard 

49; 

(c) if any car parking space is required to be provided under these rules ard 

no suc:h car parkin!;! space can be provided in such existing buildin!~. tt.e 

covere•d area allowable under the provisions of these rules sh11ll t·e 

reduced by the are;;J required for such car parking space which can not be 

provided in the said building; 

Explana1tion.- For the purpose of calculation, the are;;~ required for one car 

parking space shall be taken as 20.00 sq. metres. 

(d) the heiuht of the building shall conform to the rules as indicated in rule t.B 

and in no case after addition the height shall excee'd 14.0 metres ; 

(e) the addition to an existing building with residential occupancy shc:111 n·:>t 

exceed 200.00 sq. metres in covered area; 

(f) the addition to an existing building with educational occupancy sh<lll ri•lt 

exceed the total covered area of the existing building; 

(g) the adcition to an existing building with other occupancies including mixEtd 

use bUilding but excepting storage building shall not exceed 100.00 s~. 

® 
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+ metreB in covered areas; 

53.(a) 

(h) in cas•e of partition of existing buildings commor wall may be allowed as 

the partition line. 

Prov~:~ions for Maintenance. Demolitic•n of an eJdsting 

buildi.ng/structure:-

ln ca!;e of any 1·eport(s) against an existing IJuilding/structure •Jr ~art 

thereof or is older than 50(fifty) years and is not safe for human habitation or ~my 

other purpoaes, a Joint Expert team, constituted by the competent authority, 

comprising expert(s) from ULB and PWD wili verify that mpor:ed 

building/structure and submit a report to the competent authority regarding the 

latest structJral condition of that building/structure or part thereof and the 

authority wil! take decision about its continuation of existence or demolition or 

necessary repairing works needed to be undertaken on the basis of the mport of 

the Joint Expert team. l:n that case, if any safeguard measure or measu:~e~' are 

required to be taken or it becomes necessary to demolish the mported 

building/stru:ture, the owner(s) shall have to do it within the time-bound poriod at 

his/their owr cost or the authority will take necessary measures accordingly. 

154. Provisions_ for buildings constructed under Government ap1uoved 

schem...!!!.:; 

(1) Notwithstanding anything contained else.vhere in these rules the 

provision of this chapter shall apply in respect of matters provided !:hemin, 

in the.• case of buildings constructed by Gov•3mments, or any of the 

statutory bodies under any Government approv·~d scheme, for residertial 

use of persons belonging to low income group o,' of industrial worlmrs. 

(2) lhe minimum size of a plot shall be less than 40 square metres and 

the maximum size of the plot shall not be more tt:an 65 square metres. 

(3) (a) No buildin!l shall be constructed on a plot if the width of the means 

of aceess to the 8ite is less than 2.4 meters in !Jeneral and 1.8 m•~tr·,~~; in 
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casH of Agartala Municipal area and 1.5 meters in case of any Na~1ar 

P<mchayat area in special cases as mentioned in rule 46 (2)(b). 

(b) No building exc:eeding 8.0 metres in height !;hall be allowed on a 

plot if the width of the means of access to the site is less than 3.5 metres. 

(4) The maximum permissible ground coverage shall bE~ 75% of the area of 

the plot. 

(5) The maximum height ·:>f the building shall be 10 metres. 

{6) The minimun front opEm space for a building, shall be 1.0 metrea. 

(7) The minimum rear opEm space for a building shall be 0.8 metre. 

(8) The buildings may be e~f the row housing type and tre maximum length o·i' 

the building in a row shall be 50 metres. After every :>0 metres of length of 

the building in a row, there shall be an open spare of not less than :2.5 

metres in width for thE~ entire depth of the building ; 

provided ':hat such open space shall not be necessary if there is a str·eet 

or passage at such location, the minimum width of which is. 2.5 metres. 

(9) No parkin~ space within the plot shall be necessary. 
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PART VI 

Requirements of Parts of Buildings 

+ 55. Pllnth.-

(1) The plmth or any part of a building or any accessory building shall be' ;;o 

located with respect to the crest of the road level that cJdequate drainage of t'1e 

site, in such situations, the stilted portion should be suitably stiffened to resist 

design earthquake forces assured and it shall in no casH be at a height less th3n 

60 centimetms. 

Provis1ons shall have to be followed as per IS Guide listed in Annexu1·e. 

Suitably add provisions for "Low income housing (plinth max 40 Sq. meter1 as 

per IS: 8888-1993 Guide for requirements for low-incom•~ housing". 

(2) Every inner courtyard shall be raised at least 15 centimeters above the 

level c·f the center of the nearest street and shall be satisfactorily dra im!<l. 

56. Habitable Room. -

(1) No habitable room shall have an area less than !l.50 sq. metres helvil1!1 a 

minimum wiclth of 2.40 metres, where there is only one room. In case of more 

than one room , one of these rooms shall be not less than 9.50 sq. metres with a 

width of 2.4C metres at the minimum and the others shall not be less than 7.50 

sq. metres in area with a minimum width of 2.10 metres. 

(2) No hubitable roorn shall have, a height of less th~n 2.75 metres meas1Jres 

from the surtace of the floor to the lowest point of the ceiling or the underside of 

any slab: 

provided that in the case of any centrally air-conditioned building, l:he 

height of an~ habitable roc1m shall not be less than 2.4 metres measured from !:he 

surfao~ of th•3 floor to the underside of any slab or false· ceiling, as the case may 

be: 

proviaed farther that the height from the surface of the floor up to ·:he 

CID 
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beam shall not be less than 2.4 metres; 

provided also that in the case of any pitched roof the average height shall 

not be less th<1n 2.75 metres and the minimum height at Gaves level shall b<~ 2. I 

metres. 

(3) All roorns in any buildings irrespective of their use group, utilize,j fc r 

human habitation shall conform to sub-rules (1) , (2) and (3) 

(4) Any room to be used as retail shop shall have a minimum clear hei~tht <If 

2.3 met1-es measured from floor to bottom of the ceiling or beam, whichever is 

lower; 

57'. Roof.-

(1) The roof of a building shall be so constructed or framed as to permit 

effectual drainage of the rain water there from by meam; of sufficient rain-watElr 

pipes of adequate size, wherever required , and so arran;~ed, joined and fix1:ld as 

to ensu:·e that the rain-water is carried away from the building without caus1ng 

dampness in any part of the walls or foundations of the building or those of an 

adjacent build!ing. 

(2) The Local Body may require rain-water pipes to be connected to a dn~in ur 

sewer throug~, a covered channel formed beneath any street to connect the rain­

water pipe to a road gutter or any other approved device. 

(3) Rain-l'llater pipes ~;hall be affixed to the outside of the walls C•f the 

buildings in mcesses or chases cut or formed in such walls or in such othor 

manner as m<y be approved by the. Local Body. 

(4) Every terrace on the top most storey of any building shall have a 

common acc13ss and shall not be sub-divided. 

56. Kitchen. -

(1) No kitchen shall have a floor area of less than 4.5 sq. metres and width •lf 

less than 1.8 metres: 

provided that if an~r kitchen is to be used for earng purposes also, Sl.l(:h 

shall not be less than 9.~5 sq. metres and the width shall not be less than 2 4 

® 



Tripura Gazette, Extraordinary issue, December 15, 2004 A.. D. 

+ metres .. 

(2) 1\lo kitchen shall have a height less than 2.5 metres measured frcm 

the surface of:~ floor to the~ lowest point in the ceiling or the underside of any slab 

except from th ~ portion to ac;commodate any floor or any upper floor. 

(3) 

(a) 
E:very room t.:> be used as kitchen shall have -

Jnless separc:rtely provided with any pantry meant for the wauhinq 

of kitchen utens1ls which shall land directly or tnrough a sink to g1-ated 

and trapped connection to waste pipe; 

(b) an impermeahl•~ floor; 

(c) a window of not less than 1 sq. metre in are3 opening directly to a1 

interior or exterior open space, or into any shaft; 

(d) a flue, if necessary; 

(e) a refuse chute for discharge of solid wastes. in case of any buildin~~ 

exct~eding 18.0(eighteen) metres in height. 

59, Pantf.Y.. · 

( 1) No panl ry shall have a floor area of less than 3 sq. metres and a wiclth c1f 

less than 1.4 rv1etres. 

(2) Every pantry shall have-

(a) c.• means of the washing kitchen utensils. if not provided in tha 

kitchem, which shall leacl directly or through a sink ·:o grated and trappe::! 

connection to .~ny waste pipe; 

(b) en impermeable floor. 

60. Bath room and water clo!_et.· 

(1) No bathroom shall l1ave a floor area of less than ~ .8 sq. metres, witt1 with 

a width of less than a1.2 metres and a height less than 2.2 metres measure::! 

from the surf:ace of a floor to the lowest point of the ceiling or the underside of 

any slat•: 

provided that fit is combined bathroom and a water clo!:el such floor area shall 

not be less than 2.6 sq. mt~tres. 
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.. (2) No water closet s.hal! have a floor area of less tnan 1.1 sq. metrefi an,j a 

width less than 0.9 metre. 

El1. 

(3) Notwithstanding the provisions of sub-rule (1) or sub-rule(2), the <:ase of 

any ll Jilding referred to in rule 54, -

(a) ar independent bathroom may have a floor area of 1.45 sq. metres; 

(b) a combined b.athroom and water closet may have a floor area of 2.0 

sq. metres, with a minimum width of 1.1 metres. 

(4) Every bathroom or water closet shall-

(a) be so situated that at least one of its walls shall open to an inte·ior 

or exterior open space or shaft and shall have an interior or E!xleiior 

o~·en space or :shaft and shall have an open1ng in the fonn of window 

or ventilator or lurver not less than 0.37 sq. metre in area; 

(b) not be directly over any room other than a latrine or water clofoet c·r a 

Welshing place or a bathroom or a terrace IJ'lless it has a wab~r liqht 

flo:Jr; 

(c) have the platform or set made of water tight non-absorb<ent 

materials; 

(d) be enclosed by walls or partitions and the ~·urface of every such wall 

or partition shall be finished with smooth impervious materiel! ·r.c a 

height of not le•ss than 1 metre above the floor of such room; 

(e) be provided with a door completely closing the entrance to it; and 

(f) be provided with an impervious floor covering with an impt~rvic,us 

flo,Jr covering sloping towards any drain with a suitable grade and 11ot 

towards any VElranda or other room. 

(5) Nu room containing any water closet shall be used for any p•Jrpc se 

Loft.-
~ 

except, as a lavatory and no such room shall opert directly into any kitchen 

or cooking space or pantry by a door, window or other opening. 

A loft nay be pem1itted in buildings of all use groups. (1) 

(2) The ama of any such loft shall be restricted to 25 percent of the area of lhe 
"® 
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floor or any mom other than inhabited room, provided that 100 percent of the 

are<:1 may be covered over any corridor. 

(3) Maximum height between any loft and ceiling shall be 1.20 metres and t1e 

clear height below the loft shall not be less than 2.10 metres. 

62. Ledge or tand. -

(1) A led~1.e or land in a habitable room shall not cover more than 15 percemt 

of the tloor en which it is constructed and shall not interfere with the ventilation of 

the room unc'ler any circumstances. 

(2) The ledge shall be provided at a minimum height of 2.1 metres from f!Cior 

level. 

(3) The rr.aximum width of any ledge or tand shall be 0.60 metre. 

Ei3. Mezzanine floor. -

(1) A me;~anine floor may be permitted only bet....•een the ground floor and 

f1rst floor of any building. 

(2) A me;:zanine floor may be permitted over a habitable room provided that -

(a) it confonns t·o any standard for a habitable· room as regards light ng 

and ventilation; 

{b) it is so com1tructed as not to interfere under any circumstano~s with 

tho ventilation; 

(c) such mezzanine floor is not subdivided into smaller compartments; 

(d) nuch mezzanine floor or part of it shall not be used as kitchen; and 

(e) in no case a mezzanine floor shall be subdivided so as to rnak'~ it 

liatlle to be converted into unventilated comp<,rtments. 

(3) An an~a up to 25 percent of the covered area on the ground floor shall be 

allowed. 

(4) The height of any mezzanine floor shall not be le,ss than 2.1 metres. 
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No store room in any residential building shall have a floor area less th:m 

1.5 sq. meters and a hei{Jht of less than 2.1 meters. 

65. Gar!.Qt. -

(1) No gmage for cars shall be less than 2.5 metres x 5 metres. 

(2) The minimum head room in a garage shall be 2.1 metres. 

(3) The size of any garage where more than one motorcar is parked 

shall be calc,Jiated on the basis of the number of vehiciHs to be parked 

there. 

(4) No gmage for trucks shall be less than 3.75 metres x 10.00 

metres with <I minimum head room of 3.00 metres. 

li6. Basement. • 

(1) SubjeGt to specifi:ations, if any, made in this b1~half under the 

Tripum Tow1 and Country Planning Act,1975, the local Body may 

specify any area or wa1·d or borough where the con~.truction of any 

basement s~:all not permitted. 

(2) A ba:;;gment may be used as -

(a} a parking space; 

(b) an air-conditioning plant room or room for other 

mach1nes used for any building service or for oth<3r purposes, 

(c) a space for a stand by generator for power supply, 

(d) a storage space for house hold or other goods of non-

inflammable nature, 

(e) a strong room or bank locker, 

(f) a dark room. 

(g) a stack room in any library, or 

(h) a business building, or mercantile building (retail)., or 

assembly building, if it is air-conditioned. 

(3) Outer walls of a bc1sement shall not extend to the exterior open 

spaces as r£•quired undE1r these rules. 

® 



Trip.Jra Gazette, 2draordinary Issue, December 15, 2004 A. D. 

.. (4) No bas~~ment or porti<Jn thereof shall be used for residential 

purpose. 

(5) No kitchen, b;athroom or water closet shall be permitted in an~1 

basement unless the sewer levels permit the same and there is no chane~; 

of bad: flow and flooding of sewerage. If permitted, such kitchen, 

b11throom. or water closet shall be placed against an external wall of the 

basement, which shclll also be the external wall of the building and sha I 

be adequately lighted and ventilated. Detailed plans showing arrangeme•rt 

for drainage including pumping system shall be submitted in such cas•*l. 

(6) Every basement shall-

(ii:l) in every part be at least 2.4 metres in height from the floor to t"''~ 

. underside of the roc•f slab or ceiling or any false rocofing; 

(b) have adequate arrangement so that surf~ce drainage doe!; nc•t 

enter the basement, and have adequate arrangHment for pumpin~J ott 

water, if necessary; 

(c:) have water-tight walls and floors which sh•'lll be so designed th;:;t 

the effe,;t of the surra unding soil and moisture, if any, is taken into ac1:ourt 

in desi!~n and adequ;;1te damp-proofing treatment is given; 

(d) t1ave access by means of two or more ramps and a staimar.Eo, 

which are separated from the main and altern.1te staircase providin~ 

access and exit from higher level floors, the width of each ramp shall not 

be less than 3.5 metres and the slope shall not be steeper than 1{oriE•) 

v•~rtical to 6(six) horizontal and the distance between the ramps shall be 

such as may be determined by the Municipal Chai1-man of the Local Bod)'/ 

Nagar F'anchayat 

(e) i11 the case of such basement being used fCif a purpose as ref·erre::l 

to in cl<•use(g) of sub-rule(2), have sufficient numbers of access wa)'l; an ::I 

exit wa~.·s so that the travel distance is not more th<m 15 metres; 

(f) have adequate ventilation as required far any occupancy o1· use 

group Ul'lder these rules: 

provided that any deficiency may be met by providing adequate 

® 
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+ mechanical ventilation in the fomn of bowlers, eJ.:haust fans at the. rate of 

one exhaust fan 'for every 50 sq. metres of the basement area, or by air­

conditioning; 

(g) comply with the requirements of the Tripura Fire Service A.ct as in 

forced in the State of Tripura and the rules and the directions madE! or 

issue~d there under. 

67. £.!!im.nev.-
(1) Any c:himney shall confomn to the requirements of the latest version o!' IS : 

1645-1960 Code of pr<:Jctice for fire safety of buildin!JS (general) ; chimnoys, 

fluem, flue pipes and he~:1rths. 

(2) Any c:himney shall be built at least 0.9 metre above any flat roof; 

provid·ed that the top of any chimney shall not be below the top of .:my 

adjacent wa I and, in the 1::ase of a slopping roof, the top of the chimney shall not 

be IElSS than 0.6 metres above the ridge thereof in which the chimney penE!trates. 

•58. f!!!•pet.· 
A pa··apet wall an•j guardrails shall be provide<:! on the edge of any roof 

terrace or b;;; !cony and it shall not be more than 1.5 metnes in height. 

li9. Bo•:!Jt!..~!aii.-

No boundary wall shall exceed 2 metre in heir1ht on the road side, the 

solid portio'1 of compound walls shall not exceed 1.5 metres in height. The 

foundation :•f boundary wall, below ground level, shall not encroach up•:>n 110y 

adjacent land outside the~ pJot area. 

;••o. Liqhti119 and ventilation of room.-

( 1) Every habitable room , kitchen/ staircase and hath room or water cJ.o·.>et 

shall have, for the admission of light and air one or more apparatuses, s:Jch as 

windows, glazed doors and fan lights, opening directly to the external/air or into 

an open vera1.ndah. 
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.. (2) In any case when3 light and ventilation requirements are not met through 

day lighting :md natural ventilation, the same shall be ensun3d through artifiC;ial 

lighting and mechanical ventilation as per the latest provisions of section 1 of 

Lighting and Ventilation of part VIII on Building ServicHs of the latest edition of 

the National Building Code of India: 

provid,ecJ that the minimum aggregate area of the openings of haoitable 

room and kitchens, excluding doors , shall in no case be less than one-tEmth of 

the floor area. 

(3} No pmtion of any habitable room shall be assLmed to be lighted if it is 

more than 7.:5 metres from the opening assumed for lighting that portion. 

(4) The p'anning, design and installation of lighting and ventilation, eiE!Ctr·h:al 

installations and fittings, air-conditioning and heating work, a caustics, sou.~d 

insulations and noise control the number, type and i1stallations of lifts afld 

escalators shall be carried out in accordance with tt e provisions of bJildi 1g 

services of the latest edition of the National Electrical Code of India : 

provicl·~ that for electrical installation in respect of any buildin!JS tile 

provisions ol the latest edition of the National Electrical Code and lndi;Jn 

Electricity Ru1es shall apply : 

provided further that the planning , design construction and installation of 

water supply, drainage, sanction and gas supply systems shall be in accordan•::e 

with thB provisions of planning services of the latest ed tion of National Code of 

India. 
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PART VII 

Exit !Requirements of Buildings 

+ 71. Definitions.-

ln this Chap!E:r unless the context otherwise requires, -

{a) "exit" means a passage, channel or means of axess from any building, 

store~s or floor area to a street or other opHn space of safetv and 

includ ::lS a vertical E!Xit or a horizontal exit or an O'Jiside exit. 

(i) 'vertical exit" means an exit used for ascension or deselmsion 

between two or more levels including Htairways smoke pn>Jf, 

ramps ,lifts, escalators and fire escapes, 

(ii) "horizontal exir means a protected openi:1g through or amund a 

fire wall or a bridge connecting two buildings, 

(iii) outside exit" means an exit from the building to a street or to an 

open area leading to a street or to an enclosed fire resistive 

passage leading to a street; 

(b) "trave:l distance" means the distance from the exit of any premise~> or a 

floor of a bui'ding to a place of safety, be it a vertical e:<it, a horizontal exit or an 

outside exit, measured along the line of travel. 

72. Fire protection.-

Every building for residential and educational uses of morE: than 

14.0(fourteen) metres h1~ight, and all buildings of other uses shall be provided 

with adequa1\'e means of exit and all arrangement for protection in case of fire. 

73. GenP,.J·al exit requirements.-

(1) The following general requirements shall apply to exit:-

(a) all exits shall be free from obstructions; 

(b) no building shall be altered so as to reduce the number, with 

or pmtection of exits to less tharr what is required under 

® 
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these rules; 

(c) exits shall be clearly visible and r•:.utes to reach ea·::h tlXit 

shall be clearly marked; 

(d) all exits shall be properly illuminated; 

(e) fire-fighting equipments shall, whem provided along eJCits, be 

suitably located and clearly marked so as not to obstrJct I he 

exit way and there shall be clear indication from eith•3r side 

of the exit; 

(f) alarm devices shall be installed to ensure prompt evacuation 

through exits; 

(g) all ex1ts shall provide continuous "TJeans of access to the 

exterior of a building or to an ex:erior open leadin!~ to a 

streelt or means of access; 

(h) exits shall be so arrar19ed that the)• may be reached without 

passing through another occupanC'f unit, except in th•~ case 

of a building for residential and educational uses. 

(2) An exit may be a door-way, corridor, passage way to staircou;e, 

ramp or a verandah or terrace which has access to the street or to the ro.,f a·' a 

building. An e'xit may alsCI include a horizontal exit leadir.g to building at the sarne 

level. 

,:3) Lifts and escalators shall not be considered as exits. 

(4) All basements shall have a minimum of 2(two) exits. 

Explanation.·- Ramps to the basement shall be considered as exits. 

74. Arrangemen·ts of exits.-

(1) Exits £<hall be so located that the distance be!Y.•een 2(two) exits on tile 

floor shall nc·t exceed-

( a) 22.5 metres, in the case of a residential bJilding or an educati(lral 

building or institutional building or hazardous building; and 

(b) 30 metres, in the case if an assembly building or a but>ine:>s 

building or a mercantile building or an industrial building or a 

® 
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storage building. 

For floors with sprinklers, which are not part of requirements for the 

floor c:md occupancy, the distance in sub-rule(1) may be increased b}' 50 

percent. 

(3) The distanc:e to an exit front the dead end of a corridor shall not 

excee:j half the di::;tance specified in sub-rule(1}, except in an educational 

building or an assembly building or an institutional building in which ·~al~t~ it 

shall not exceed 6 metres. 

(4} Whenever more than one exit is requirec for any room sp;:.cn or 

;~oor of building, exits shall be placed as remote from each other as 

possible and shall be arranged to provide direct access in separc1te 

directi()ns from any part in the area served. 

75. Reguiremerr:s regarding staircase. -

All bui ding referred to in rule 72 shall be provided with such number of 

staircase as the Local Body require. Under no circumstances, the number of 

staircases s~ all be less than 2(two) in the case of a building of more than 

14.0(fourteen) metres in h•~ight and one of them shall b•~ on the external bee of 

the building. 

7•'). Minimum width provisio.os for Stalrcase.-

The following provisions for minimum width f()r staircase(s) sh:31l be 

made:-

(a} for eaeh stairway in a residential building having not more than :~(two) 

tenements per floor, the minimum width shall be-

(i} 0.90metre in the case of a building having above 11 metres in 

height. 

(ii) 1. 05 metres in the case of a building having above 11 metres and 

Lip to 14.0 metres in height. 

{Iii} .1.25 metres for primary stairway in the case of building aboVE! 14.5 

metres in height. 
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every additional tenements per floor to be served by the same stair•::a:m 

The Width of each stairway shall be increased by 0.15 metre, provided 

that for buildings constructed under the each of s'airway shall not bE! less 

than 0.90 metre. 

(c) for each stairway il1 institutional or mercantile l:>uildings, the minimum 

width s.hall be 2.0 metres; 

(d) for each stairway in educational or business or assembly buildings othm 

1han t.1eatre, motion picture house, city hall, dance hall, auditorium, 

exhibition hall or similar other halls or such otht~r places, the minimum 

width s. hall be 1.80 metres; 

(e) (i) tor assembly buildings not included in clause (b) above, the 

minimum width of e~ach stairways shall be 1.80 metres where not more 

than 300 persons are to be accommodated, 

(ii) lor the acccmmodation of more than 300 persons, the minimJm 

width of stairway as at (a) above shall be increased by 0.30 metre for 

every additional100 persons or part thereof over 300 persons, 

(iii) notwithstandling anything contained in sul:-clause(ii), instead of a 

single staircase, corridor or passageway of the width prescribed by t~e 

said ;ub-rule, there may be two or more staircases, corridors t>r 

passageways as may be sufficient for the num:>er of persons that ce.n 

accommodated in the building, each having a width as prescribed in s.Jb­

rule(i). 

(f) tor a11 other buildin£JS, the minimum width of eac1 stairway shall be• 1.M 

metre~ .. ; 

(g) the mit1imum width of a passage or corridor shalf be as follows :-

(i) ·'or passage connecting vertical exits and the apartments/ units, tt1e 

1.vidth shall not be less than the width of ea·~h stairways speci1ied in 

t:lause(a) tCJ (e) except for mercantile l>usiness buildings; and 

assembly bLJildings; 

(ii) ,·or a passage within a apartment, the wid''h shall not be less the1n 

1l80 metre; 
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(iii) for a passa~1e giving access to shops in a mercantile buildin!J, tte 

width shall not be less than 2 metres if the shops are on OnE! sice 

only, and 3 metres if the shops are on both sides; 

(iv) ior a passage in a business building, the width shall not be leliS 

than 2.50 metres; 

(v) for a passa~~e in an assembly building, the width shall not bll le!iS 

than that as derived under sub-clause(i),{ii) and (iii) of clause (te). 

n. Provisions fs!r doors for a1n assembly room or haii.-

The doors of a room or a hall, where groups cf people congregate or 

gather in any building, shall be made to open outside shall be affixed th:net). 

There shall be at least 2(two) such doors in every such room or hall if not more 

than aoo pemons are int,ended to be accommodated therein and an addition:~! 

door shall be provided for every 100 persons or part thereof in excess of ~1('0 

persons. The Nidth of every such door shall not be less than 1.80 metres. 

71l. Other requirements. -

In resp(~ct of matters relating to fire prevention and fire protection, for 

whicil provisic·ns have not been made in this chapter, the provisions of the l!ltesl 

editim1 of the ii..Jational Building Code and the latest editio.1 of the National 

Electrical Code shall apply. 

79. Consultation with the Director of Fire Services before granting perm~ssio.!! 

to erect a building.-

No permission for erection, addition to or alteration of any building oth1~r 

than c:1 residential building or an educational building of less than 14.0(fourteen) 

metres in heirr~ht shall be granted unless the Local Body in consultation with 1te 

Director Fire Service of the Government of Tripura or any officer spelcially 

empow1~red by the director for the purpose is satisfied about the provisions llr 

means of exits and about the arrangements for protection against fire proposed 

for the buildinu. 
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+ '79.(a) Erection of Hoarding. Sjgnboard etc.:-

No hoarding, signboard or any permanent/temporary structure to be u~;ed 

in commercial or other purposes in any building or attaching two ot· rn:>re 

buildings shall be allowed without the prior permission of the respective ULB. 

:.30. Requimments for special occupancies under any oth1n law in force:­

Notwithstanding anything contained in these rul!!s a building shall coTply 

with special requirements, if any, laid down in Factories Act, 1948 (63 of 1948t or 

in any other law for the time being in force in relation to such building. 
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PART VIII 

Structural Desian 

+ 81. Structural design.-

. The structural clesign of foundation masonry, timber, plain concrgte, 

reinforced ;;oncrete, pre1-stressed concrete and structural steel shall be in 

accordance with the provision of loads concrete, foundation, steel re­

enforcement wood and masonry specified in the latest edition of the Natietnal 

Building coc'e of India and relevant codes of Bureau of Indian Standards <:ts lif•ted 

in Annexure under the heading "Additional Provisions in Building Regulattlry/E:ye­

laws for structural safety in nateral hazards prone area8". 

82. ~llty of materials and workmanshlp.-

AII materials and workmanship shall be of good quality confom1ing 

generally tc the accepted standards of the Public Works Department of the 

Governmem of Tripura or Indian Standard Specifications as indicated in pa11 V 

on Building Materials and part VII on Constructional practices and safety of the 

latest edition of the National Building code of India. 

83. Alternative materials, method of design and constmction.-

The Local Body rnay approve any alternative material or method of de~.ign 

or construct ion if the competent authority of the U LB is satisfied that S' Jch 

alternative i1; satisfactory and conforms to the provisions of the relevant partn of 

the National' Building CiJde of India regarding materials, method of design and 

construction and that materials, methods of design or work are for the pur:>•>se 

intended Eiljuivalent to those specified in the cede in quality, strenuth, 

compatibility, effectivene,ss, fire and water resistance, durability and safety. 

:s4. TesJ!.:.: 
Whenever there is insufficient evidence of compliance with the prcovisi1ms 

of these rul!s or there is evident that any claim for alternative materials, or 

® 
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+ design .. the Local Body may require tests to be made sufficiently in advance or 

require perfmmance certificate from a body authorized by a state or t:ent·al 

government. as proof of compliance and such tests shall be made .at t1e 

expj~nses of ':he owner and in such manner as the Local Body may direct. 
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PART IX 

Buil~ing and Plumbing Services 

+ :tiS. Building S!rvices.-

(1) The ~·Ianning, de:sign and installation of electrical fittings, air-conditioning 

ancl heating work, installation of lifts and escalators shall be carried out in 

accordance 'Nith the provisions of lifts and Escalators on Building Services of the 

latest edition of the National Building Code of India. For electrical aspects of 

building services the provisions of the latest edition ol National Electrical Code 

shall apply. 

(2) The number of types of lifts to be provided in educational building she II be 
as spec:ified in the latest edition of National Building Codo of India. 
(3) Electrical installation in respect of any building exceeding 14.0(fourteen) 

metr-es in heh~ht shall confonm to the provisions of the latest edition of t>lational 

Electrical Code. 

IJ6. Plui!1bing S"i!rvices.-

The ·;>Ianning dE!Sign, construction and installation of water supply, 

drainage anj sanitation and gas supply system sha 11 be in accordance with 

provisions of the Water Supply, Drainage and Sa1itation, Gas supply on 

Plumbing Secrvices of thH latest edition of National Building Code of India. Septic 

tank, pits of pit privy shall be so located in a premises or holding, that the s.amH is 

easily acces~;ible from the means of access the plot. 

117. Single and outdoors display structures . .,.. . 

(1) The construction of advertising signs and outdc·or display structure shall 

be in accordmce with the provisions of the latest edition of the National Building 

code of India. 

(2) Every building shall display in a prominent pla1::e on the front side, the 

premiHes nurrber as assigned to it by the Municipality /Local Body and thEJ strr:let 

namt!, so as to be conveniently visible from the street. 

® 
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PART-X 

Special Pro\ltsion for Municipalities f Nagar Panchayats in the Hill Areas 

88. Special provision. -

Nof\.l·ithstanding anything contained elsewhere in these rules, the spucial 

provisions of the this part shall apply only to thE! Municipalities or Nagar 

Panchayats in the hill areas or to supplementing, the other provisions eluewhere 

in this rule ir1 there application to those Municipalities c.r Nagar Panchayats in the 

hill areas. lmything not covered under the special provisions shall be guide1j by 

the provision made elsewhere in this rule or the Act. 

88(A). For provisions not specifically covered in this part related provision:s cf 

other parts will apply. 

89. Power to rel~u rules. -

Notwithstanding anything contained in these rules, a Municipality I L•)cal 

Body or other concerned authorities may for reasons to be recorded ir1 wrting 

and with th·~ previous approval of the State Governrrent relax any pro~·isio1 of 

these rules for dealing with a case in a just and equitable manner. 

90. Crit.aria of UJ~ing a piece of land as building site. -

(1) No piece of land shall be usedas a building site unless the Local Body is 

satisfied that -

(a) land 1·ecord is in Gonformity with the proposed construction keeping in \'iew 

specified land use, if any; 

(b) the site of such building abuts an all weather public street, a proje<:ted 

public street or a private street/ footpath, pass.age and is not less than 

1.50 metres wide at any part, duly sanctioned and constructed ~nd 

recorded in the Books of Municipality/Nagar Panchayat in accordance with 

the provisions of the Act or any other law in for•oe immediately be:'ore the 

commencement of the Act: 

provided that, no building shall be erected so as to deprive any other builcling 

or buildings• site of the means of access as specified above; 

® 
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(c) the site is at feast 100 sq. metres in area for residential purposes and 40.0 

sq.m in area for other than residential purposes. 

(d) the la,1d is capable of being well drained by means of drainage facilities 

leadin~ to the existing Public drainage, channel or natural jhora; 

(e) the site is reasonably secured from danger from hillside slips from abo11e, 

below, or the side:;;; 

(f) the s~il of the site in likely to sustain the construction of a building ther&:>n; 

and for sites with inclinations of 30° and above or proposed building ab(lve 

6.5 metres in hei!~ht or 500 sq. metres in cov1~rage, such sustainability 

shall be justified, '~t the cost of applicant, by prior testing of Sllil <lnd 

certifi<:ation of stability of slopes and buildings conforming to the relev~nt 

codes of Bureau of Indian Standards including 

IS 12070: IS Code of practice for design and construction of shallow 

foundation on rock. 

IS 1 :!063: IS Code of practice for structural safety of building on shallow 

foundation on rock. 

IS 14243 (Part I & II): Selection and development of site in hill amas 

guidelines; 

in addit,on to other relevant Indian Standards. 

A competent g1:!D,technical engineering organization or firm, recc!Q'ni:~ed 

by the Local Body, shall carry out detailed geo-technical investigations, testing 

and certific;;nion in such cases. 

Explanation : Soil will also include rocks, boul:lers laterite etc. 

(g) the ste does not contain any portion which forms a component of the 

open spaces prescribed under the regulation for any other building site then!of. 
(h) (i) no part of the land is located within 200 metres from the bc·undary 

of a sinking or probable slip zone, designated in a meeting by the Local Bocy. 

(ii) within an area of distress or possible une<1ual settlements with wide 

fissures, regular cracks, faults, voids , rock, debris or landslides 

caused by subsidence or erosion, filling and disposal or •:>rge1nic 

materials, •:>r; 

(iii) it is located within an area showing high water table and fully 

saturated soil with a possibility of liquefaction and settlement on 

® 
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eJcposure to ·~arthquakes or of water seepage in the foundationf. 

a11d erosion , or, 

(iv) any other vulnerable area identified by the Local Body as unsafe f::>l" 

environmental , geological, wind, drainage or any other reasons.; 

(i) no piece of land! is located within five metres in any direction o:; ttw 

outside ·~dge of such water courses; 

{j} adec:uate drainag·e measurement and protectie>n work as specifim:l in 

rules shall be taken loy the applicant at his own cost if it is located on the 

perma111~nt shadow zones of ridges and spurs, at the bottom of the va.lley~; 

or gorges or located by nature of its orientation in a zone as identifiE>d b·t 

the Local Body to be inadequately sunlit so as io make it unfrt human 

habitation, if any; 

(k) the side has not been subject to repeated blc1sting or, was a fc•rme r 

quarry; 

(I) where the side is within 5.0 (five) metres of •my side of a tan~. the 

owner will take suc:h measures as well prevent 6ny risk of the drainage 

from such building passing into the tank; 

(m) w!1ere the site is within 5.0(five) metres of any side of a tank , wa!Etr 

reservoir, jhora/ natural spring, water SOl!rce or natural drain or within 

2.0(two) metres from either side of water pipe, SE~wer line and I or othur 

such underground utilities, the owner shall take such measures at his ov.n 

cost , ,.,,,hich shall prevent any risk of damage and I or landslide theretto t•y 

construction of such buildings. The distance shall be measured from 

outsid•a edge of the jhora/drain I pipeline etc. as the case may be taken tty 

the owner, at his own cost if the side is within 30 metres of jhora; 

(n} no piece of land shall be used as building site if it is located on tt1e 

permanent shadow zones of ridges and spurs at the bottom of the vallt~J'S 

or gorges or located by the natural or its orientatic·n in a zone as ide11tifieod 

by loc•al Body to be inadequately sunlit so as to make it unfrt for hum<m 

habitation. 
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.. (2) No pi•~ce of land lor:ated in central business area as determined by the 

Local Body or in sinkin~~ zone or areas of distress with cracks causHd by 

subside·nce and /or slidE!S or any other areas identifi:ld by Local Body wi:h 

reasons to b€• recorded in writing, shall be used as a building site without pri•)r 

approval of lhra Stale Government. 

(3) No pie~r:e of land wh•~re a closed, sick or other industry was located c r ill in 

operation, shall be used as site for construction of any building, other th;~n ern 

industrial building, without the prior approval of the comp!~tent authority. 

9'1. Application _for approval of sites and for pennif:sion to construct or 

reconstruct building other than huts.-

(1) Before submission of the building plan, approval c-f the building site haH lo 

be obtained. 

Howev•~r. the applicant may simultaneously submit the site plan and 

building plan 'lo the Municipality I Nagar Panchayat for S!pproval at his own rink 

and cost. But the Municipality/ Nagar Panchayat shall consider the buildin11 pl<rn 

submitto~d for approval only after the site plan is approved. In case the site is n:>t 

approved, the submitted t•uilding plan shall also be treated as not approved. 

{2) Every application, specified in sub-rule(1) submitt•~ in Form A, shall state 

inter ali;~s the• proposed use of the land as per use group provided in this rulE* .. 

(3) Every application, specified sub-rule(1) shall be accompanied by •a :;ite 

plan in triplicate and the reports/ recommendations of tests for soil and stability Jf 

slopes, as anr:l where applicable under Rule 90 and a feH as may be detennine1d 

by the Munici Jality I Nagar Panchayat . The site plan shall be drawn to scalE! Jf 

not less than 1 (one) centimeter to 6.0(six) metres and shall be signed by ttre 

applicant and by the licensed Building Planner or Architect as required undr!r 

Rule 94 with ~~ certifiCate to the effect that the site has btl9n inspected pers•Jnalty 

by the· Licensed Building Planner or the Architect, as the •case may be. 

{4) Every site plan specified in sub-rule(3) shall show or state on the b<xl~• Jf 

the sheet sho•,Ning the site' plan the following: 

® 
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+ (a) the boundaries of the site and of the owner thereof with numJer 

assigned to plot I premises; 

(b) the position of the site in relation to neighboring streeltS Vlith 

dimensions; 

(c) the name of the street on which the site abuts; 

(d) the position of the building and of all other buildings in•~luding 

existing buildings (if any) which the applicant i1tends to erect upon his 

contiguous and refmred to in clause (a) in relation to-

(i) the boundarief of the site and , in case where the site has 

been sub-divided , the bou•1daries of the portion owned by the applicant 

and a so the portions owne j by other owners, and 

(ii) all adjacent streets, buildings and premises within a distance 

of 12.00 metres of the site and of the continuous land (if any) referred tc• in 

clause,( a); 

(e) the use or occupa.1cy of all the buildings; 

(f) the direction of Nc •rth point; 

(g) the means of aC<" .ess from the street to the building and to all other 

buildings( ifany) which the applicant intends toNe~ upon his contigucus 

land referred to in clau~;e (a) 

(h) the schematic p :>sition and approximate height and the numbElr of 

the storeys of all other buildings within 12.0 metres from each side of lhe 

site; 

(i) the free passag .e or way in front of the building; 

0) the width of thu street (if any)in front and a: the rear of the buildi•1!J ; 

(k) the means of tjrainage of the proposed bllilding leading to existing 

public drains or drillinJge channels with their location in relation to the ~.i1e; 

(I} the means d drinking water supply to the proposed building 

indicc:tting the soui'Cl t and the distance from the site including the route 

through which !ht~ 1 1ipeline will be laid, if piped water supply wilt :>e 

achie~ed; 
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+ (m} thE• means of power supply to the proposed building on the site , 

indicating the route through which power supply will be achieved; 

(n) areas of distress; 

(o) such other particulars as may be specified by the local Body; 

(p} thH location of power line. water line, sewer line , natural drainage 

channel/ jhora, road side drain, protective works; 

(q) location of land slides, if any on or near the site in hill ar·eas 

detected during recc•nnaissance. The local Body shall come to ensur•a 

that the site is away from the slide zone or area of distress; 

(r) on a sloping site in hill areas, proposals, for diversion of the natural 

flow. of water comirrg from uphut side of the building away from th•a 

foundation. 

92. Sub-di\l'ision or plots. -

(1)' No sub-division of any plot within the municipal area or Nagar Panchayat 

area, shall be Uildertaken without prior approval of the respective ULB. 

(2) Generallv -

(a) a •Jiot to be sub-divided shall be treated as mJther plot; 

{b) strb-diviskm shall not be allowed if the mother plot abuts arr all 

weather means of access having a width of less than 2.00 metres 

for plots havin~l area less than 500 sq. metr-es and width not less 

than 3.0 metres for plot having area more than 500 sq. metres, 

provided that an emergency vehicular access (min. 3 m wide) 11hall 

be available within a distance of 50 metre fro•11 the mother plot; 

(c) every individual plot obtained by sub-division of the mother pk1t 

shall abut a means of access having width of not less than :2.0C 

rretres; 

(d) these rules f;hall not apply to a scheme fol Economically Weaker 

S'action and Low Income Group Housing approved by thE• 

Government; 
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(e) sub-division may be allowed on the condition that the foii•Jwing 

facilities shall be provided by the owner at his own cost to the 

satisfactic•n of the Locai.Body; 

(i) complete drainage facilities in a::cordance with provisions 

made elsewhere for the :1ill areas, e;.lsuring drainage of Buch 

individual plot and of the r 1eans of acce5-S and passages leading to 

existing public drains, or natural drains or natural drainage 

channels, 

(ii) all weather means of access with related protective worl:s, if 

necessary along with street lighting, 

(iii) sanitary facilittes including sewage and garbage disposal 

facilities, 

(iv) watE!r supply I acilities, 

(v) electricity anc electrification facilitias, 

(vi) all individual plots as well as tile means of aoo~ss and 

infrastrl!cture pro•tided shall be accompanied by c:omplete 

protective rneasun JS in accordance with provisions made elsew1ere 

for hill areas in these rules. 

(f) no permis~;ion fo; sub-division of a plot of land shall be granted 

unless each sub -<iivided plot is at least 100 sq. metres in are•a in 

residential buildings and 40.0 sq. m for other than residential 

building; 

(g) no sub-division <Jf plot shall be granted u11less a detailed layout plan 

or the area pre 1posal to be sub-divided is submitted before the 

Municipality I N igar Panchayat duly integrating the site layout plan 

with the genera·! use of the land in the adjoining areas. The exi:;ting 

street pattern : 1s also other physical ir·frastructural 'facilities' like 

drainage, sewt rage, water supply, electric supply with lot:aticn of 

high tension or low tension electric line with poles are also required 

to be shown. 



TripLra Gazette, Extraordinary Issue, December 15.2004 A. D. 

+ (3) The mother plot shall abut an all weather means of access conformins;: to 

the conditions specifios below: 

(a.) thE:' means of a,ccess shall have a width of not less than 2.0 metres, 

for plots having an area less than 500 sq. metres and a width not 

less than 3.0 metres for plots having area more than 500 sq. 

metres: 

provided than an emergency vehicular acces~. (min. 3m wide} shall 

be available within a distance of 100m from the mother plot; 

(b) the' minimum pEmnissible width for any give'n length of meam~ of 

a1::cess for sub-divided plots shall be as given in the following table: 

Len th of inte 
U to 25.00 n 
Above 25.00-
50.00 metres 
Above 50.00-
100.00 metre 
Above 100.0[. ----·· 

mal road 
1etres 
11etres but below 

metres but below 
s 
I metres 

Minimum width cf means of access 
1.5 metres (eedestrian eathways onlii) 

3.0 metres 

4.5 metres 

6.00 metres 

(c ) sub-division of a mother plot measuring more than 500 sq. mel:res 

in fllea shall only be allowed if a proportion of the total area of the 

mother plot is d·eveloped as public amenities or open space, as 

speGified in the table below. This shall be in addition to the land 

reqLuired for providing the means of access to the individual plots 

obt<tined by sub-division of the mother plot as specified in this rule. 

Size of plot to t .. 1e sub-divid1:1d .. 

1 

%. of area to be reserved for 
community purpose (excluding 
roads) 

Above 2000 sq. metres ami below 5000' 7.5 
sg. metres 
5000 sQ. metres and above ---'-10""."'0 ______ _. 

Moreov1H, each suet, space in a single parcel shall have minimum area of 

150 square metres and •• minimum width of not less ·:han 3.00 metres; and 

each such open space shall abut a means of access as specified in sub-rule 
l . 

't @ 
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+ (3) of thil; rule. 

(4} For mother plots measuring more than 5000.0( sq. metres in area, sub­

division may be allowed if an additional 5(five) percent )f the total area of mother 

plot is rese!1ved for use for facilities like school, heath centre, market, police 

outpost, milk booth, post office, power sub-station, transport tenminal, water tank 

for fire fighting/ water treatment plant and the like, such land abut a mE!am. of 

acce·ss as !r>ecified in thi:s rules. This is in addition to land necessary for means 

of a<:cess a!; specified in sub-rule (3) and for public amenities and open spa~:es 

specified in this rules. 

!J3. PreparatiOIJ of plan and supervision of execution of work.-

(1) Ever~ owner who intends to erect, re-erect, add to or alter any building 

shall get its plan prepared and structural work design.~d and supervised by an 

Archi!E!Ctl Stfuctural Engineer/licensed Building Plannt~r as required undur Rule 

94, while submitting the plan the Architect/licensed Building Planner/ Structtlral 

Engineer should certify to the effect that site has been personally inspected while 

planning for building and /or designing the structural members, as well as ttas 

taken into account the findings and/ or recommendatio1s of stability analysis as 

we\1 as SOil tHSts performed as and when necessary under this rule. 

(2) In all such cases, the licensed Building Plannm/.stnuctural Engineer or 

Geo-technical Engineer shall have to be empanelled with the Municipality I Local 

Body. 

(3) The name, addre:ss and license or empanelmer,t number of the persc•ns 

so employee! and serial number in the case of Archite,ct shall be stated in the 

application in respect of such building. 

(4} In ca:se of building plans/site plan submitted by Central or State 

Government or by organization controlled by Central or State Government, if the 

plans are prepared and submitted under the signature «;~f the Governmtmt 

Engineer or ;Jrchitect. who are employees of the applic3nt organization, the rule 

93('1) shall bo applicable. 
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+ 94. Engagement of ·Jtechnical p1!rsonnel: -

(1) Every pe~1son who intends to erect, re-erect, add to or alter any building 

shall, subject to tl1e provisions of the Act and these rules, en :~age -

(a) for all buildin;;Js up to 4.50 metres in height, a technical person having a 

diploma in Ci·til Engineering/Architect with at least 2 years experiences and 

having the mnk of a licensed Building Planner for planning, design and 

construction c,f the building foundation and superstructum and for all buildings 

abo11e 4.50 metres but below 8.00 metres in height and /or erection involving 

pilin&l works, deep foundation or construction of basement or any other 

unde,rground :';tructure the-reto, a licensed Building Plann,~r having a degree in 

Civil Enginee!'ing/Architect with at least 2 years exper:ences and I or an 

Architect and a Structural Engineer and a Geo-technical Engineer for 

ccnducting soil and other tests as required under rule 9;j(1), planning, desi!"n 

and construclion of the building foundation and superstructure for all other 

buildings above the height of 8.00 mts. but below 14.00 mts. in height. 

(b) A lic1msed Building Planner shall have-

(i) a degree in Civil Engineering or Architecture from a 

r;ecognized university or its equivalent quatificaticn recognized by the 

Government and shall not have less than 2(two) years experience in 

planning , design and execution of building works including sanitlilly 

and pi Jmbing works related to building under >imilar geo-technical 

conditions, or 

(ii) a diploma in Civil Engineering or Architecture from a 

r•ecogni,zed universitv or its equivalent qualification recognized by the 

Government and shall not have less than 5(five) years experience in 

planning , design and execution of building worku including sanitatil)n 

and plumbing works related to buildings under similar Geo-technic:al 

conditions; 

(c) a Structur::!l Engineer must have a Degree in Civil Engineering from a 
recogni2:ed unive:rsity or its equivalent with at least 5(five) years experiem:e 
(including two years in hill areas) in structural design; 

@ 
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+ (d) a Geo-technical Engineer must have a degree in civil enginee·ing 
from a recognized university or its equivalent with at least 2(two) rear 
expe,ience in soil and foundation engineering under identical soil! sl•)pe 
/geo-lechnical conditions. 

(2) The Licensed Building Planner, the Architect, the Structural Engin•:~er ·~nd 
the Geo-tec:·mical Engineer will work in association with one another and will be 
individually ;Jnd/or collectively responsible for ensuring the safety of the builcling 
strut.-ture and its foundation. 
(3) The Licensed Building Planner, Structural Engineer or a Geo-technical 

Engineer is also required to be empanelled with the Municipality/Nagar 
Panchayat. 
(4) In case of death, resignation removal of Licensed Building Planner, 

Architect, Structural Engineer, Geo-technical Engineer or, as the case m11y be a 

fresh engag•~ment shall he made forthwith and shall b£l notified to the Chairman 

of the Municipality/Nagar Panchayat. No work shall be carried out in the 

inter11ening period, if any. 

(5) The validity of any engagement made under this rule shall lapse, in the 

case of an Architect with lapse of validity of registration granted under the 

Architect's J!ct, 1972(20 a 1972) or in case of a Structural Engineer and a Gi!O­

techni•~al En!~ineer with the lapse of empanelment, or in the case of a Li•~m~ 

Building Planner, with lap~~e of the validity of license. 

95. Permissible height of building,-
(1) (a) The following appurtenant structures shall not be included in the 
height of the building : 

i. stair cover not exceeding 2.40 metres in height; 

ii. lift machine rooms as per the latest edition of the National Buildmg 

Code; 

iii. roof tanks and th1~ir supports, the height of support not exceeding 1.50 

metres; 

iv. chirr neys: 

v. para1:>et walls not exceeding 1.50 metres in height: 

vi. venblating, air-conditioning and other service equipments: 

vii.. height above mid-point between eaves level and ridge level. 

(b) The a!~gregate area of the slructures mentioned in clause (a) (except (vi)) 

shall not exa~ed one-third of the area of the roof upon wl1ich these are erected. 
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+ (2) The~ maximum permi~;sible height of a building as well as its permissibiE1 
floor area shall !)e regulated by the width of the surrounding open space in the 
same holding plus the width of its means of aceess, depending on the type of 
build in~! a use an per the table below: 

Width of means Of access plus width !)f front open 

1--- space 

Upton 3.0- 5.0- Above 

3.0- l 5.0 m ?.Om 7.5m 

Floor Area Rati 0 ! 
(R.A.R.'t 
Residential -t- -

1.0 ' 2.0 Z,!j 2.75 
<:;ommerc1ar,-
Public & other 1.0 2.0 2.5 2.5 

Uses 
Maximum 
~ermissible 
eight 

4.5m 6.5m 11.5 m 13.5m 

Provided that i,n case a building is more than 14.00 metres in height prier 

approval of the St~te GovernmEmt is required to be obtained. 

For building of residential (excluding a height of 4.5 metres), commercial, public 

and other uses the means of access of at least 3 metre wide should be avail<lble 

within a distance of 100 metres of foot-path length from the p~oposed plot. 

(3) The loccll body may, if necessary, restrict the height of building in any c1rea 

within the municipal limits, below that provided above for rea:rons to be recorded in 

writing. 

96. Ground_pJ!veraiu:-
The ma>:imum permissible ground coverage for buildings when a· single 

building i!> proJJ)sed for a plot, shall be regulated by the plot size, dependin~J on 

the type• of building use as oiven in the table below: 
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maximum pE! missible Plot SiZf! 
---··------

!~round cove~--­
iResidential and Education 
Uses 

'------,~--;-=:c;:c----
100- 400 sg.m. i 400- 1200_~J.m. Over 1200 SSl_f!!. 

70% . 60% 50% 

(:ommercial, Pul:lic and 
other uses -----------'-

·~7. Open spact:•s for building.­
(1) General~r-

60% j ____ 50% 40% 

(a) ever( room intended for human habitation shall abut an interior or ·~XIerior 
op·~n space or an open verandah open to such interior or exterior open 

spaCe. Open spaces shall be areas forming integral parts of the plot at ground 

le11el and shall be open to sky without any projec1bn or overhang ·exce,~l ing 

cor·nices, chajja or weather-shades of not more than 0.50 metre width; 
{b) every building shall have exterior open spree-s comprising front open 

space, and side open spaces. The minimum width prescribed for front open 

space, mar open space and side spaces shall be provided along th1~ E•ntire 

front, re<rr and side faces of the building respectively. For this purposn the 

front of the building shall be that face of the building which faces the m~al'l:> of 

aco::ess of the building and the rear of the building is that face of the builc ing 

which is; farthest from the means of access. TheSE! provisions shall also be 

applicable to each individual building separately when a plot contains more 

tl1em one building. In the case of a corner plot locaiE!d at the crossing c>f more 

than one street or passage, the rear of the building ~·hall be deemed to be• that 

face of the building, which is farthest from the widest of all such streets and/or 

passage:;; 

(c) open spaces presc:ribing to one site cannot be :aken for another !~ite•. No 

building >hall at any time be erected on any open :;pace prescribed in th•~se 

rules for a building and from part of the site thereof, nor shall such ··>pen 

space b•! taken into account in determining the area of any open sp•ace 

required under these rules for any other building. 

(d) If the front open Bpace is 3.00 metres or more in width a Gate Goomti for 

security purpose ma~r be allowed in the said open space. The covered area of 
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+ such Goomti shall not in any case exceed 3.00 sq. rn. and the height of wch 

Goomti si·1all not exc1~ 3.00 metres. The covereol area of the Gate Go•Jrnti 

shall not be included in calculation of ground coverage. 

{2) The minimum front, rear and side open spaces sball be provided along the 

entire facl'lS /sites of the building as given in the table below: 

r-c-c~-- -·------,,--------,,------,-=-· -,---,.----=:,---,--= 
Minimum width of open space in metres Fror1t I Rear I Side l 
Residential and Educa,tio_n-:-oa_l_u_se_s ____ +---::1,.-.5,-~1. 11.5 m. 1 1. ~~ l 
Commen:ial, Public an_d_o_th_e_r_u_s_e_s ___ __.___2_._s :~~~~~] 

provided that the minimum clearance, on all the sides between a 

buildin~ wall and l:he toe of a retaining or other protective wall shall be 

1.50 metres, except on the side where the septic tank shall be installed, in 

which ease, the minimum clear distance of 2.1 metres shall be provided : 

provided further that for mixed use buildings, the minimum front 

c1pen space shall be the one applicable for tllat pa1ticular occupancy whic:h 

gives the provision of the minimum front open space in these rules, 

provided that for a building more than 11.00 metres in height the Minimu 11 

open spaces provided in sub-rule(2) above sh<JII be increased by 0 3 

metre i 1 all cases. 

(3) Notwitt,standing anything contained elsewhere in ::his rule in the cas13 of a 

building with ~ septic tank, a side open space of 2.1 met.·es shall be provid•:!d en 

any one side of the building for the provision of the said s~tic tank. 

(4) In the c:ase of a building more than 25.0 metres in depth, a passage of 

width not less than 3.5 me•tres shall be provided alontJ the entire dept~ t1f lhe 

building. 

(5) For plots of size nor. more than 65(sixty five) sq. metres minimum sida 

space of 0.90 metre may be allowed on each side provided the building height 

does not exce·~d 6.5 metre's-

(a) notwithstanding anything contained in this rule, the minimum distano!! 
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acro,;s the side open space from every new building to an e:xistng 

building with a d<)Or or window opening shall be 1.80 metres; 

(b) notwithstanding ;anything contained in this rule the minimum width of s de 

oper1 space for an industrial or storage or mercantile (wholesale) build ng 

shall be 3.50 metres; 

(c) in the case of a building more than 24.00 metres in depth on a ~·lot 

abut!ing any street a passage along the side depth of the building uhall 

be p:·ovided and the minimum width of such passage shall be 4.0 metn~s. 

(6) The interior open :;pace shall be as follows: -

(a) For inner courtyard -

in case the whole of 1(one) side or part of at least 2(two) sides of 

every room excepting bath, water closets and store-room is 11ot 

abutting either the front, rear or side open spaces, it shall abut an 

inner courtya:rd whose minimum width shall be 30% of the he:ight of 

the building or 3.00 metres whichever is m:>re. 

(b) for ventilation shaft, that is to say-

for ventilating water closet bath room and dtchen such water clo!let 

or bath room or kitchen if not opening to front side, rear or interior 

open space:, shall open on to a ventilation shaft, the size of which 

shall not be less than the values given belc•w :­

·'building r'j:ie,ight 0 

1 (metres 

up to 11. 

Above ·t 

12.50 

) 

DO 

1.00 but not more than 

-
Minimum Area of ventilation 

shaft Sq. Mts. 

10.50 

3.00 

1.(1 0 

1.2 .0 

N•,te: No chajja shall be allowed in the ventilatic•n shaft unless the wic'th 

Qf shaft is 2.40 metn~H or more. 

( c) the minimum width shall not be less than 20% of the height of tile 

building or 2.50 metres, whi~f.h ever is more. 

([@ 
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.. {7) The service rooms shall have access by means of 2(two) pas!;ages 

of staircases, providing access and exit from higher and lower level floc•or:;, 

the width of which shall not be less than 1.2 metres and the slope sh~1ll ll()t 

be steeper than one 1 : 1 and so located that the tra•1el distance on any flour 

up to any such access or exit is not more than 15.0 metres. 

(8) tilezzanines are to be used strictly for purposes other than 

habitation or kitchens and eating places and may b':! provided between e.ny 

2(two) flc•or shall be permitted with a minimum clea · height at every part (If 

at least 2'.0 metres measured from the floor to the 'ower most point on the 

undersioln of the rooi, slab, beam or false ceiling. The area of such 

mezzanines shall be included in floor area in all calculations. 

98. Acces§., circulatio11and parking.-

(1) Every plot shall abut a means of access which may be a public 

street or private stre•3t or passage, the minimum width of which shall be as 

specified in this rule. 

(2) J.my building which in full or part is put to assembly occupanc:y fc.r 

the purpl)se of theatre, motion picture house, city hall, skating-rin~ .• 

auditoriun, exhibition hall or for similar other purposes shall not be allowed 

on a plot :located within SO metres of the junction of :!(two) streets, the widt11 

of each of which shall be a minimum of 8.0 metres. 

(2) Every building on a plot having more than one building sh:!ll abut an internal roa•j 

connecting the means of access of the plot and such roads shall confonn t<J til•~ 

requirements of internal roads specified in rule 52(1). 

Number of c~.lr parking Spaces as per Covered Area of plot and Use Group_l 

Reside11tial and Educational uses 1 Car Space per 300 sq. metres. 

Commmcial, Public and othe1r uses 1 Car Space J:·er 200 sq. metres.--
L_____ - -

In case of a plot having more than one building or use, pal"kinn 

requirements shall be calculated a9_C()rding to the proportionate floor ama of ':tacl1 

@) 
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+ buildin!~ or u~:e group, as the case may be. 

(4) For p'ots abutting non-vehicular means of access less than 3.0 metre•s in 

width, car parking space need not be provided within the' plot area but spac;e with 

vehicular act:ess has to be identified and owned by applicant for the required 

parkin~J/garage space, as per this rule. 

(5) The pilrking space for each vehicle shall be accessible from the me•ans of 

acct~ss, either directly or through a driveway or intemal circulation, aisle, the 

width of whicih shall not be less than 3.5 metres for cars and 5.0 metres for true:ks 

and tht~ gradient of which !lhall not be more than 1 : 6. 

(6) The minimum siz·e of a car parking space sha!!l be 2.50 metres x 5.00 

metres. and that for a truck or bus parking space sha.l be 3.75 metre x 10.00 

metres. These spaces do not include the area of circulation, internal roads, ais es 

and driveways, and standards for those shall be guided by provisions in the 

National Buil·jing Code. 

(7) No garage for car shall be less than 2.5 metres~ 5.00 metres ( clem si:!e) 

with a minimum head room of 2.0 metres and no garage for truck shall be IElSS 

than 3.75 me•tres x 10.00 metres (clear size} with a minimum head room ·:>f 350 

metres. 

(8)(a) An internal road must be so constructed as to have a slc•pe 

inwHrds/ towards the hillside. Such slope mJst be not less than ·:he 

gradient of the rl)ad; 

(b) where required, the inner and outer edge'' of an internal road must 

be protected by protective walls of such number and placed in such 

positions as the Local Body may direct and cJnstructed in accordarrce 

with the specifications in this rule. 

!J9. Drainage "!.tasures. -

(1) (a) An open drain must be provided on the inner side of an internal mad 

constructed n accordanCE~ with the specifications in rule 98. 

(b} an effective si!Jpe and drainage system shall be maintained at all t•imes 

on the de\•eloped ground after slope cutting or filling, during and after . - - -· ., 
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+ development as per this rules on any side; 

(c) thn drainage system shall efficiently collect and carry away fmm the 

site, the wat>~r collected within the premises or the building complex or from the 

hills.ide abov,':l, fix suitable disposal as quickly an possible to water course~> su•:h) 

as main drains or natural streamsljhoras without :;!agnation, avoiding ~1ny 

possibility or erosion, slilpe failure, damage to the bui'ding or other proper!}~ in 

the ~ icin ity. 

(2) (a) proper slops not less than 1 : 60 shall be maintained all amuml a 

building for quick drainagE! of the entire plot as provided in Rules 90(1) (d) and SB. 

The possibilities of erosion or ground failure through ingreus Hnd 

percolation of water into soft ground or through joints and fissures in the soil crust 

shall be pre~ented by suitable surface protection measures such as surface 

grouting, stone pitching, planting of small plant and grass, so as to protE!ct and 

make the surlace impervious in accordance with the provisions of the BIS Code, 

specially the minimum clistance from provision requir,:!d to be maintained for 

planting trees. 

(b) the flow of water, particularly on the upper side of the building, s ,au 

be diverted away from the foundations through suitable lined or unlined drains 

(c ) drains for sullage/rain water must be com>tructed with round or ~ alf-

round tiles embedded in concrete, or with U-shaped ~·tone masonry set in I me 

mortar and plastered over the inner surface with Portland cement or with U­

shaped stone concrete and the sectional area of every drain shall be subject to 

the approval of the Municipality I Nagar Panchayat. 

(d) drains for surface water only may be constructed either of dry 

rubble masc•nry or of any other material approved by tt1e Local Body and may be 

either recta>1gular or U-shaped in section. Such drains shall not be connec:ted 

with any drain carrying flullage water or sewage; 

(e) except with the written permission of thet Local Body no cove,red 

drain shall be construct1!d and no existing open drain sl1all be covered in; 

(f) no building shall be placed cover any drain; 

(g) where a small draiDJs qossed by a private road, a removable, 

(@ 



Tripura Gazette, Extraordinary Issue, December 15, 2004 A. o. 

R.C.C. slab cover or wooden or iron grating, if the Local Body so direct, m1Jst be 

laid over the drain, instead of covered culvert; 

(h) drains mus:t discharge into the nearest water channel or public 

drain, tlnless in any case the Local Body otherwise dir-ect, The outfall of a d1-ain 

into a water channel or public drain must be protected and guided in sueh 

manner as local Body may direct. Where the drain of a private road joins the 

drain 01' a public road, the former drain must be so directed or so protected hy 

strike boards 3S to minimize the risk of damage to the puolic drain or road. 

Filters may also be provided where necessary; 

(i) avery buildin!l must be constructed so as not to project over, Jr 

admit of wawr from the roof falling upon or damaging, any open space, rc1ad Jr 

passagt~ it abuts, whether public or private; 

(i) ·;~very building shall have rain water gutters and pipes connected to 

a dr1:rin, along the periphery of a building; 

( k) a masonry drain must be placed round the periphery of evey 

building or blc•ck of buildi~gs, sufficient in section and slope to the satisfaction •Jf 

the MIJnicipalily I Nagar Panchayat for the effectual of the building and placed ~~s 

to admit of t1e drainage~ being led into some drain at the time existing 1>r 

projected; 

(I) the surrounding round adjacent to the building must be sloped from 

all sides towe:rds the perimeter drain and an impervious apron, not less than 

0.75 m. wide shall be pmvided all around the building to prevent the entry of 

water into the ·foundations. 

3. (a) Septic tank and soak pits shall also be so located so as to be r~asi y 

accessible from the means of access to the plot. 

(b) Soak pits shall be constructed on the side of buildings as tu as 

possible-, at right angles to the slope of the land and as hr as possible from the 

building foundations. There shall be a minimum clearance of 2.1 metres 

between the fQundation and the soak pit to minimize the chances of dampness 

and slope failures due to seepage from the soak pit. 

(4)(a) A private bridge must be constructed as and where necessary tel the 
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+ satisfa<.-tion of the Municipality/Nagar Panchayat so as to leave sufficient waterwa( 

to pass thra max mum disch~1r9e of the channel spanned by the bridge. 

{b) The invert o~ the channel under a private bridge must, as far as 

practicable, be laid to the same slope as that of the channel. 

(c) When a pocket for the deposit of debris is cut in the hillside above ,~ 

private bridge, it must be l1ned with masonry walls unless, if constructed on solir:l 

rock. 

100. Proterc;tive wtgrk in hills. -

(1) T11e cutting of slopes in the creation of step~' and terraces for 

development work shall be carried out while ensuri 1g the stability of 

excavations to provide for the safety of the buildings located and constructed 

thereon in accordance with the provisions in the BIS Codes. 

(2) Local ~;tround conditions shall be taken into accoun: in the determinatkm cf 

the appropriat•a precautionary work and protection walls such as revetmentl:., 

retaining wall~;. toe walls and breast walls as well as ti1e specifications of th'a 

relevant codes of practice •Jf the Bureau of Indian Standards including :-

IS 14243- par. I & II: Selection and development of site for building in hill 

areas guidelines. 

(3) The ma>cimum height of cutting for development work as per soil strata sh~1ll 013 

as given below: 

li.lse soil or-boulder~:. with soil matrix · 4.0 m 

Com~Jact s<>ilor boulders with soil matrix overlaying loose, soft, fractured of 6.0 m 

firm hard rock strat<l which remains vertical in 4 m high cutting when dry 

Hard stable rock witl1 or without c:ompact soil or boulder with S·Jil matrix up 8.0 m 

(4)(i} 

Cutting of slopes over a height of 6.0 metres shall not be ordinarily permitted, 

excepting with the special approval of the Local Body. 

The fou,ndation of every protection wall must be taken down to original and 
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+ firm soil or rock, have a bed line cut at right angles with the face of the wall and a 

slope ol' 3: 1 t:>wards the hillside; 

(ii)(a) where a protection wall does not exceed 6.1) metres in height and is 

not surcharged the mean of thickness of the revetment of wall above the footirlfiS 

shall ncrt be less than one-third of the vertical height o.f the revetment of wall, 

measured frc>m the top of the footings, 

(b) where a protection wall does not exceed 6.0 metres in height und is 

surchar~~ed, the height assumed, for the determination d mean thickness •:>f tte 

revetment or wall above the footings, shall be one ancl a half times the actu31 

vertir.al height : 

provid·ad that the width at the top shall in no case be less than 0.5 metre's 

and shall not in any case ~~xceed 1.0 metre, 

(c) no structure shall be allowed to be raised from the top of the 

retaining I protective walls. 

(iii)(a) a protective wall may be of dry rubbl·~ masonry, or CE'mr311t 

masonry as per the directions of the Local Body. 

(b) dry stone masonry protection walls shall include cement masomy 

bands, in 1 : 4 cement sand mortar 0.4 to 0.6 metre thick, at top 

and bottom arid vertically at 3.0 to 5.0 metres spacing, 

(c) no stone used shall be of greater height than its length or breath, 

all stones used must be laid on their natural beds, and must be arranged so as to 

breall joint as l'ar as may be possible, 

(d) nvery protec:tion wall must be built up s<Jiid to full section and 

sprawls or c1ips shall no\ be used for filling the courses unless their use is 

unavo dable; 

(iv) one thcugh bonding stone or line of bonding stones must be inserted at 

intervals at 1.fi0 metres in each course, and at points intermediate between the 

corresponding bonding stc•nes of the course show : 

any of the bonding stones, which do not extend right through the wall, mt.mt 

overlap each other for one-third of their length. 

(v)(a) special investigations and analysis shall be carried out to determin·~ the 
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+ details of protection works in the case of R.C.C. retaining walls or protectbn 

walls o.n steep cut slopes greater than 6.0 metres in height, or in case •:If fi1e 

soils like silt, olay or shales, 

(b) in all such c:ases, detailed designs must be submitted to the Loc11l 

Body and the sections must be such as the Local Body rnay approve, 

{c) protection walls of height more than 6.00 metres and succes•sive 

retaining walls, shall only be permitted when there is hard stable rock behind and 

below the tc•e of the said wall, as permissible undec relevant BIS codes of 

practic•a; 

(vi) the height of cuttinu for any step of a stepped building shall not bEt more 

than 4 m and successive protection walls shall only be permitted when there is 

hard stable rock behind a1nd below the toe of every such walls; 

(vii)(cl) weep-holes shall be provkled in breast walls and retainin~l wE.IIs 

equipped vvith graded filter for proper drainage at intervals of 1.2 metres 

horizontally and 1.2 metres vertically, in staggered manner and beginnin~l from 

0.20 metre al>ove ground level. 

(b) water along the base of a breast wall ard retaining wall shall be 

drained out JY means of a suitable lined drain forming an integral part of the 

drainage system as specified in Rule 

(viii) when, a slope is determined to be vulner:!ible to a debris slide in 

pursuance of any requisition or direction made or give>'\ by the Local Body, the 

angle of a ~lope shall b•~ reduced to an angle of not more then 30• to the 

horizontal pllane through trimming or cutting to make the> slopes stable along with 

minor protec.ion both for soil and building work. 

Any tarren surfa1~es above a cut slope shall be planted with selected 

varieties of liqht but deep rooted bushes, shrubs and grass to cheek soil erosion 

and improve the stability of the slope, in pursuance of any requisition or direction 

made or given by the Local Body. 

101. SpEtf:i.!"ll Con.ditions.-

(1)(a). Additions to existing buildings shall only b•~ permitted in the c:ase of 
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+ structurally S•Jund structures with a record of the comrlete details pertaining to 

the soil stability materials and system of construction. 

(b) the total floor area, height and ground coverage after addition to an 

existing building shall not exceed the provisions of maximum permissible• floor 

area, height and open space as per the criteria specifed in this rule and other 

relevant rule:;, while the additions to an existing buildinq shall further conlonn to 

the provisions for front, rear and side setback as specifiE~d in these rules. 

(2) In the case of multiple buildings in a plot, open space shall be set a!;ide as 

specified in for the purpose of public and community ;wtivity, in addition to l;he 

provisions for open space and for providing the means of access as specified In 

this rule. 

(3) Every building erected or re-erected, must h:IVe such structural ~1nd 

archite!ctural features as to prevent the building being i 1 the opinion of th~~ Local 

Body unsighlly or unsuitable to its surroundings. 

Furthennore, if the roof or walls of any building is, in the opinion d lccal 

Body IS in an unsightly condition they may, by written order direct the OI!Vflel· to 

repair, paint or colour-wash such part of the building as they may direct within the 

period specified in the order. 

(4) The bundations o·f all buildings, parts must rest on solid ground or r·:>ck 

and have width and depth suitably designed, accordin!J to the distribution of the 

soil ;~nd hard rock strata in different parts of the foundation, and have dim•~nsi•:>ns 

worked out .~s per the permissible safe bearing capaci":y and other consideration 

in accordance with relevant Codes of practice of BIS. The depth below the 

ground level shall not lm less than 2.00 metres in the case of R.C.C. coltlmn 

footin·;~s and 1 : 2 metres in the case of all foundations. 

(5) Every building ·or part thereof shall have continuous foundation walls, 

extending b~low ground level as specified. All opening:; in such walls or in floors, 

walls, windCIWS and drains and all junctions between bLiilding parts shall be tightly 

closed or e1fectively sec:ured with pest proof screening materials as appr,JVI~d by 

the! local B'ldy. 
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+ (6) The party-walls of a masonry or framed building or the end wall of a Ferrc1-

concrE1te building must be built of stone or brick bedded in lime or cement mortm 

for their full height and if the Local Body so direct, rnust be carried up of a 

thickness of r.ot less than 0.25 metre, above the roof, flat or gutter to such a 

height as will qive a distance of at least 0.5 metres measured at right angles 1:> 

the slop·~ of th1~ roof aboVE! the highest part of the roof flat or gutter. 

(7)(a) Individual columns of all R.C.C. framed tuilding, in the ca1>e Clf 

stepped foundations, shall be interconnected in 2(two) directiom•. 

g·~nerally at right ar·gles, by R.C.C. beams at the footing level, designed in 

accord;: nee with BIS Codes of practice; 

(b) individual columns of all R.C.C. framed buildings as well as all 

external anc internal walls of a load bearing structure, shall be interconnectei 

in 2(two) directions generally at right angles, by R.C.C. beams at plinth level, 

adequately de,;igned in ac·~ordance with BIS Codes of prc1ctice; 

(c) there shall be adequately designed RC.C. lintel bands in all 

external and internal brick and stone masonry walls at vertical intervals not mc,re 

than D.9 metrE''· These shall be continuous and connect•~d to each other at th•~ 

same level in tl1e case of all load bearing walls and tied tc the columns in case c·f 

R.C.C:. framed structure. 

(8) No building shall bE1 altered so as to reduce the number, width or 

location of exist to tess than what is required under the <:1 iteria specified in this 

rules. 

(9) tf any car parkinn space is required to be provided under the crite1ia 

specifiecl in this rules and no such car parking space can be provided in such 

existing building, the floor area allowable under the provisions of these rules sha t 

be reduced b~ the area mquired for such car parking spaces which cannel! bo 

provided for in the said building. 

(10) No ouilding shall be erected or re-erected in any locality if the Local 

Body at a meeting, recorcls in writing that the proposed construction, either b~l 

reason of the nature of its construction and location or by reason of the us1~s to 

which it is intended to be put, is likely to affect in <my substantial degr~1 

prejudicially any existing building, in the locality by reducing its market vallre or 
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+ by diminishing any advantage it enjoys on account of its situation or otherwiue. 

(11) lrhe Municipality /Nagar Panchayat may decide the widths of t)utf•~r 

zone upslope~ and down slope of National Highways and State Highways where 

no new construction or acldition/alteration to any existing structures or change,. o>f 

use will be allowed. 
(12) The minimum widths for corridors within the buiilding shall be as folt•)WS 

~-----------------------------------~-- ------.------
Residential bmernent (inte.rn:..:.::a:::,l}!__ _________ -------+-.::.0-:.:9....:m.:.=et::.:m 

Mer~antile, Business and A~sembly buildings 2.0 metms 

Access to sh >Pin mercantile buildings 
(shops on on,e side only) 

(shops on on•e side only) 2.0 metms 

3.0 metros 

The width of alt other corridors and those connecting vertical exist to individual 

than the width of the corresponding staircase:; a!' 
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PART XI 
Heritage Building 

+ 102. Pr!,servati~·n and com;ervation of Heritage Building,!.· 

(1} Every owner or occupier of any heritage building declared as such by the 

Municipality/Nagar panche;yat shall maintain, preserve and conserve it and shall 

not change it:; use in CIJntravention of the provisions of these rules c1r tt1e 

regulatic•ns made there under for its maintenance, preservation or conservation. 

Explanation 1.- Tht~ word "maintain", with its grammatical variations and 

cognate expressions, shall include fencing coverin!~. repairing, restoring or 

cleansing or doing of any act which may be nece~.ary for the purpc•se of 

preserving o · conserving, of or securing convenient access to, a he•ritane 

builclinf). 

Explanation 11.- "Owner" shall, notwithstanding anything containHd 

elsewhere in :he Act include, for the purposes of this chapter -

{a) a joint owner of a heritage building ve·;ted with the power of 

management ther,lof on behalf of himself and < ny other joint owner, or 
successor in-title of any such joint owner, or 

(b) a manager or trustee, vested with the power of management o1 a 

heritage building or successor- in-office of such manager or trustee< 

(2) Where the Municip;31ity/Nagar Panchayat on the recommendation of the 

Herite~ge Conservation Committee and also the Chairman of the Municipalily is of 

the op:inion that any building in the Municipality/Nagar Panchayat should Je 

preserved and conserved for historical architectural, environmental, cultural a1d 

ecological purpose, it may declare such building as a her"itage building; 
provided that during the period when any proposal for declaring any 

building as a heritage building under consideration of tt.e Heritage Conse~valbn 
Committee (Jr the Chairman or the Municipality/Nagar Panchayat, no owner of 
such building or no lessee or sub-lessee to whom such ouilding has been leased 
out, shall transfer such building by way of sale, lease or mortgage withOLit prior 
approval of the Chairman of the Municipality/Nagar Panc;hayat. 
(3) The Chairman of the Municipally/Nagar Pancllayat shall constitute a 

Committee to be called t11e Heritage Conservation Committee with the Chairman 

of thEl Municipality/Nagar Panchayat as its Chairman an ::I the In-Charge of Public 

Works Sectic n as its Convener. 
(4) The committee shall have, in addition to the Chairman and the convener, 

seven other members as follows:-
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a) one shall bte a nominee of the District Mag strate of the Distric:t; 
b) one shall :oe a nominee of the Directtlr of the Department of 
Arch;~eology, Govt. of Tripura/Govt. of India; 

(c) one shall be an eminent Architect; 
(d) one shalf be an Artist; 

(e) one shall be an Environmentalist; 
(f) one shall be a Historian; 

(g) one shall be the concerned Executive Engineer t:>f :he 
Municipal/Urban e1ngineering Directorate/Ceii/Se1ction. 

(5) The Committee may co-opt any person to be nominated by the concerfled 
department of the Stab~ Government while dealing ~~ith any land or building 
under the management of the said department. 
(6) The Committee shall, in accordance with the provisions of the Act und the 

rule1s and tl1e regulations made there under scrutinize every application or 

proposal for. declaration of a building as a heritage bu !ding, and recommencl to 
and also advise the Chainnan in respect of preserv<tion and conservc1ticn of 

such buildin!l-
(7) The ·~ommittee shall meet as such periodi<:al interval as may be 

determined hy the Chairman. 
(B) The Chairman shall, in case of emergency take such measures as may be 
necessary for the prese!Vation and conse!Vation of a heritage building provided 
that such measures !;hall be required to be approved by the Hleritage 

ConsEIIVation CommitteE~ at its meeting. 

(9) The Heritage Conservation Commitree shall have the power to function 

independent of the local Bodies for the purpose of preservation, conSEtrvaUon 
and maintenance of heritage building in so far such power does not offe,nd ;~ny 

other provis1ion of the A·ct or the rules made there under relating to construc:ion 

or use' of building: 
provided that for erection or re-erection in a heritage building and part 

thereof or f,;,r restoration of any heritage building to its old shape, desigr or 

beauty in tine case of un~awful demolition, or for making any change of intemal 

and externa I wall, structural pattern, floor, roof, interior or exterior architectJral 

flam·, facade or skyline or for any other change, of a heritage buildin'l the 
provisions of the Act and the rules made there under shall apply rnuuttes 

mutandis. 
(10) Subject to the other provisions of the Act the Chairman, may acqllire, 
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+ purchase or !ake on lease any heritage building for the purpose of preservation 

and conserv;;,tion thereof ; 

provich!d that in the case of heritage building c eclared as such for V1e 

purpose of preservation and conservation as required under the Tripura Town 

and Country l"lanning Act, 1975,the approval of the con•:erned department of t1e 

State Government shall be taken. 

(11) When the owner of any heritage building is not willing to preserve or 

conr.tnve an) heritage building, the Chairman may for the purpose of acquisiti:>n 

of sucl1 herilage building by agreement and on the recommendation of tne 

Heritage Cor servation C·:>mmittee and with the approval of the Local Body allow 

the transfer •)f right of de,velopment of such heritage building, which shall oe 

heritable and transferable,, to the owner of such heritage building in such mann·~r. 

and subject tl) such conditions, as may be prescribed. 

Explanation I. - "Development" shall have the :>ame meaning as in the 

Tripura Town and Country Planning Act, 1975. 

Explanation II.- "R:ight of development of a herihge building" shall mean 

the right of d<!velopment, in the prescribed manner, of s•Jch potentials as may be 

available in r,3spect of such heritage building on a plot of land different from the 

land and buiiding comprising fhe heritage building but in the same ward of the 

Muni•;ipality/Nagar Panchayat. 

(12) Subf3ct to such rules or regulations as may be made under thestl rules 

and any Act 13very person shall have the right to access to any heritage building 

acquired by t1e Municipali\.y/Nagar Panchayat. 

{13) The municipal~yiNagar Panchayat shall hava the right to allc1w the 

transfer of r~Jht of development to the lessee of a heritage building where the 

unexpired period of the te,rm of lease is for 90 years, and to take the h13ritage 

building on sub-lease by agreement, if there is provisic•ns for such sub-lease in 

the det!d ex•ecuted between the owner and the lessee, provided that the question 

of payment of premium or rent in such case teo the owner shall not, 

notwithstanding any agreement in this behalf arise, and if the owner as 

confirming party to the. agreement waives the right to rec:eive any further p~tyment 

of such premium or rent. 

(14) If tl1e Municipality/Nagar Panchayat considers that it is neces!;ary to 

acquire any building declared as a heritage building for the purpose of 

preservation and conservation as required under sub-clause (ii) of clause· (a) of 

sub-section {4) of sectic)n 31 of the Tripura Town and Country Plannir,g .Act, 
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+ 1975, t.y agmement or under the Land Acquisition Act 1984, permission •Jf the 

concerned D~lpartment of the State Government shal' be taken before such 

acquisition. 

(15) If tl1e owner of a heritage building enters into an agreement wilth the 

Municipality/1\lagar Panchayat to maintain, preserve and conserve such herita~1e 

buildins property at his own expenses the Municipality/!\ agar Panchayat may, in 

such case, eKempt wholly or partly the owner of such heritage building from 

payment of rates of taxes or fees for supply of water or any other cha1·gE! in 

resp,ect of such heritage building. 

(16){i) fhe Chairm:an may pending acquisition of a heritage building by the 

Municipality/!\ agar Panchayat under these rules or any .t,ct and with the appm11al 

of the Local Eiody propose to the owner of such heritage building to enter into an 

agreement with the Munidpality /Nagar Panchayat for a specified period for the 

maintenanCE• of such heritage building; 

(ii) the agreement as aforesaid may provide for all or any of the 

following matters:-

(a) maintenance of the heritage building by the owner or by any olher 

persor willing to maintain the said heritage building, 
(b) custody of the heritage building and the duties of the person who 
may bn employed to watch it; 
(c the restriction on the owners right-

(1) to use the heritage building for any other purpo>;e 

detrimental tCI its conservation. 

(2) to chase any fee for entry into, or inspection of, the hE•rit.ane 

building, and 

(3) to build on or near the site of the heritage building. 

1 03. Saving§..· 
(1) All rul·es as to thE! use of building sites and execution of building woo:s, 

made under the Tripura Municipal Act (herein after TE>ferred to as the fonner 

rules) and in :force immediately before the coming into i'orce of these ru~s. sh<lll, 

with effect from the date of coming into force of these rul•:!s, cease to have Elffoct 

(2} Notwithstanding such ceaser, every building pla.n sanctioned und•er the 

former rules and remaining valid on date immediately b3fore the date of comi11g 

into for•::e of these rules, ~;hall continue to remain valid till the expiry of the, period 

of validity the,-eof. 
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PART -XII 

1'04. Huts/mud ~Ills :-
In areas special~/ set apart in development plans and detailed ToNI1 

Planning Schemes, or in any area approved by the Local Body/Author'ty, 

construction :>f huts may be allowed subject to the following conditions:-

{ a) Application for permission to construct or re- construct or alter or add t() a 

huts/Mud Walls shall be in the form set out vide these r'Jies (form set out in I he 

Appendix - "J~ ' ) . 

(b) A Hut'Mud Wall have 1.5 metres wide open spaD~ on all sides. 

(c) A HuUMud Wall shall have its floor area at least 20 em. abo11e 1he 

surrounding gtounds. 
(d) A Hut/Mud wall shall have a clear internal areE of 4 square metn3s and 

minimtJrn widtl1 in any direction shall not be less then 2 mtrs. 

(e) No HLtt!Mud wall s•hall be of more than one store(. The minimum hE1igl.11 at 

the cave1s shall not be less; than 2 metres. 
(f) Every Hut/Mud wall shall invariably be provided with ventilating openings 

of not less th<n 10 per cent of the floor area. 
(g) Every Hut/Mud wall shall be provided with adequate sanitary and 
drainagE~ arrangements. La1rines shall be of water flush s;mitary system. 

(h) Application Fee for seeking permission to construct a HuUMud Wstll, the 
rate will be as per the fixed by the concerned Local Body. 

105. Dwelling~.,ith floor at!la less than prescribed mea.surement (laid do~ in 
~hese rules):: 

In the case of dwelling units with floor area fe,ss than the prescribed 

measurement as laid dow11 in these rules (one hundred s.quare metres) put up IJy 

publi•: agency or by individual owner for dwellings for economically v.~aker 

sections of ths society of low income group housing, permission may be giVlm 

subjed to the modifications specified below:-

(a) Plot requirements- The area of the plot shall not be less than 0.2 a.:re 

unless otherwise decided by the Authority/Local Body, subject to a minimum read 

frontage of 3.0.metre. 
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+ {b) Open spaCE, requirements-

(i) The front cJpen space of every buildin9 in this category shall be 
0.2 metres. 

(i 1
) The minimum distance between the centre line of a streEit and 

any building in this category shall be 4.0 metres. 

(iii) Such buildings may abut one side of the property provide~d the 

side open on the other side is 0.8 metres. 

(iv) The rear open space for such dwelling E•hall be 1. 7 metreE•. Tt1e 
construction of ancillary structure in the rear ya1·d such as well, lutrin:l, 

g1arbag•e pit fuel shoed etc. shall be limited to 2 sq, metres in extent of 30 Yo 
of the area of the rear open space whichever is l(~ss, provided the Space 
in between mud wan building and the apartment structure shall be 0 8 
metres. 

(c) Access to plots: - The width of access stre•~t shall not be lesE• thw 

:2.5 metre•s. 

For physically Handicapped person~ 

106. ~inim1Jm access provisions required in varioL;s tvpes of buildings. 

~~~-------,-------~~~~-~~-----------
=-Type of Building Minimum provisions 

1. Single detached, single A minimum of 2 percent of the total number 
dwelling unitE of units to be constru.:ted with barrier free 

features. 

2. 5taff housii1g, multiple 
dwelling and high rise 
residential units and 
tenements 

A minimum of 1 unit for every 25 plus 1 
additional unit for every 100 units the~re 
after. Entrances a•1d exists to be 
accessible. 

A minimum of 1 unit for up to150 units a11d 
a minimum of 1 additional unit for eve•ry 
1 00 units thereafter to l:le accessible. 

4. Post Offices, Bank!; 
Fimmcial institutions. 

and I A minimum of 1 lowere·d service counter cJn 
the premises. A min•mum of 1 lowemd 
automatic teller mf1chine (ATM)/Ca:;h 
disbursement ooint on the premises. · 

<liD 
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,--· 

5. Shop houses and single 
storey sl1ops, 

6. Places of worship. 

7. Food Ce11ters, 

a.· CommL~lity centres, village 
Halls, ,,:..uditoria, Concert 
Halls, Assembly Halls, 
Cinemas, Theatres and 
other places of public 
assembl)'. 

------

Stamp vending machine. 

Accessible shoppins area. 

Entrances and exi·;s and main are 
worship to be acces:>ible. 
Mosques: access to area for ablations. 

Churches: access to confessionals, 1 
and chapels. 
Temples: access to shrines 
and courtyards. 

A minimum of 1 table without stool 
seats attached to th~' floor every 1 0 tab 
A minimum of 2 tables without stool 

s o· 
les. 

seats attached to tl1e floor for the w 
s )I' 

hole: 
premises. 

Accessible entrance. 

Accessible entrances. Exists, ashes ·ar•1d~ 
eas. main community or public gathering ar 

Accessible toilet facilities should be ne arly. 
Seating for persons with dis-abilities t< 
accessible from nain entrances 
lobbies. 

> be 
ard [ 

Various seating/viewing 
provided for persons 

choices to 
in wheelc 

be 
t1airs 

throughout the main >eating area. 

A minimum of 2 l''hee!chair spaces for 
seating capacity up to 100 seats. 

A minimum of 4 wheelchair sgaces 
seating capacity frcm over 1 0 to 
seats. 

-

107. Facilities to be provided for physically handicapped persons. 

Thes1~ provisions are applicable to all buildings and facilities used by t1e 
public. It doem not apply t·o private and public residences 

{i) Site development: 
Level of the roads, access paths and parking areas shall !Je 

described in the plan along with specification of the materials while 

@]) 
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+ submitting a plan and design of a building and facilities used by the public 
i.e. parks, rest-houses, stadium etc. 

(ii) AccesH PathNValk Way: 
Acce~•B Path from plot entry and surface parking 'O building entrance shall 

be minimum .of 1800 mm wide having even surface wit-lout any steps. SIQpe, if 
any, shall nol: have gradi•:mt greater than 5%. Selection of floor material shall be 
made suitabl:,r to attract or to guide visually impaired persons (limited to colour·~d 
floor material whose colour and brightness is conspicuoJsly different from that of 
its surrounding floor material or the material that emit different sound to guide 
visually imp~.ired persons hereinafter refused to as "guiding floor materiE1I". 
Finishes shall have a non-slip surf ace with a texture traversable by a wheel 
chair. Curbs wherever provided should blend to a common level. 

(iii) Parkin~ : 

For parking of vehicles of handicapped people the following provisions 

shall be mad·~ : 
(a) . surface parking Ior 2(two) car spaces shall bo provided near entrance 

"for the physically handicapped persons with ma(imum travel distanc·~~ of 

30.0 metre for build1ng entrance. 

(b) The width of par~:ing bay shall be minimum 3.6 metres. 
(c) The information stating that the, space is reserved for wheel chair umm; 

shall t·e conspicuously displayed. 
(d) Guiding floor materials shall be provided or duvice that guides visuc:1lly 
impaired persons with audible signals or other devicn, which serves the· sarne 
purpose, :shall be provided. 

(iv)(a) Tile specified facilities for the buildings fm physically handicapped 

persons shall be as fc•llows: 

A) Approach to plinth level. 

B) Corridor connecting, the entrance/exit for the tandicapped. 

C) Stair-ways. 

D) Lilt 

E) Toi~et. 

F) Drinking Water. 
(b) 1. Approach to plinth level :-

Every building should have at least one entrance accessible to t:he 

handit:apped and shall be indicated by proper signage. This entrance shall 

be ap,>roached through a ramp together with the• stepped entry. 
2. Ramp Approach : 

Ramp shall be finished with non-slip materi•3l to enter the buikli11g. 
Minimum width of ramp shall be 1800 mm with maximum gradient 1 : 12, 
length of ramp shall not exceed 9.0 metre havin!J 800 mm high hand rc•ad 

(@ 
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+ on beth sides exte•nding 300 mm. beyond top and bottom of the rarnp. 
Minimum gap from the adjacent wall to the hand rail shall be 50 mm. 
3. Stepped Approach: 

For stepped approach size of tread shall not be less than 300 rnm 

and rnaximum riser shall be 150mm. provision of 800 mm high hand rail 

on both sides of tho stepped approach similar to the ramped appros,ch. 
4. Exit/Entrance Door : 

Minimum clear opening of the entrance coor shall be 900 mm Hnd 

it shall not be provided with a step that obstruc.h the passage of a wheel 

chair user. Threshold shall not be raised more th 3n 12 mm. 

5. . Entrance Landing : 

Entrance landing shall be provided adjacent to ramp with the 
minimum dimension 1800 mm x 2000 mm. T1e entrance landing that 
adjoir: the top end of a slope shall be provided with floor materials to 
attach the attention of visually impaired persons (limited to colorE!d floor 
mate•rial whose color and brightness is conspicuously different from that of 
the surrounding floor material or the material that emit different sound 1 to 
guide visually impaired persons hereinafter ref,med to as "guiding floor 
material". Finishes shall have a non slip surface with a texture trav,srsable 
by a wheel chair, Curbs wherever provided should blend to a common 
level. 
6. Corridor connecting the entrance/exit for t1e handicapped: 

The corridor connecting the entrance/exi· for handicapped le~'1ding 
directly outdoors a place where infom1ation connecting the overall USE! of 
the specified building can be provided to visually impaired persons either 
by a person or by signs, shall be provided as follows: 

(a) "Guiding floor materials" shall be provided or devices th•3t emil 
sotJnd to guide visually impaired persons. 

(b) The minimum width shall be 1500 mm. 

(c) In case there is a difference of level slo~e ways shall be provided 

wit1 a slope of 1 : 12. 

(d) Hand rails shall be provided for ramps/slope ways . 
J. Stair ways : 

one of the stair-ways near the entrance.'exit for the handi~apped 
shall have the following provisions: 

(a) The minimum width shall be 1350 mm. 

(b) Height of the riser shall not be more than 150 mm and width of the 

tread 300 rnrn. The steps shall not have abrupt (square) noisin~l-

(c) · Maximum number of risers on a flight shall be limited to 12. 

<® 
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(d) Hand rails shall be provided on both sides and shall extend 300 

mm. On thEl top and bottom of each flight of steps. 
8. Ufts: 

l,IIJherever lift is required at least one lift shall be made for the wh ~el 

chair users with :the following case dimensions of lift recommended for 

passenger lift of 13 persons capacity by Bureau of Indian Standards. 

Clear internal depth: 1100 mm. 

Clear internal width: 2000 mm. 

Entrance door width: 900 mm. 

(a) A hand rail not less than 600 mm long at 1000 in above floor leuel 

shall be fixed adjacent to the control panel. 

(b) The lift lobby shall be of an inside measurement of 1800 mm :< 18:10 

mm or more•. 

(c) The time o•f an automatically closing door should be minimum 5 

seconds and the closing speed should not •:lxceed 0.25 metre/Sec. 

{d) The interior c•f the cage shall be provided with a device that audillly 

indicates th·~ floor the cage has reached and indicated that the dc10r 

of the cage for entrance/exit is either open or closed. 
9. T c.ilets : 

one special W.G. in a set of toilet shall be provided for the use of 

handicapped with essential provision of wash basin near the entrance for the 

handicapped. 

(a) The rninimum size• shall be 1500 mm x 1750 mm. 

(b) Minimum clear opening of the door shall be 900 mm and the dol)r shall 

swin~J out. 

(c) Suitatle arrangeme1nt of vertical/horizontal handrail with 50 mm. cleara1ce 

from wall shall be made in the toilet. 

{d) The VI. C. seat shall be 500 mm from the floor. 

10. Drinking Water: 

Suitable provision of drinking water shall be made 'for the 

handicapped near the special toilet provided for :hem. 
11. Designing for Cl1ildren: 

In the buildings meant for the predominant use of the childrer, it 

will t•e necessary to suitably alter the height of the handrail and ot1er 
fittin~1s and fixtures etc. 
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12. Use of electric power points: 
All electrical power points should be fixed at an height acce~;sibl~ 

for wheel chair users. No protruding objects should be present in th~ 
circulati:m area. 

108. Installation of Solar Assisted Water Heating System in Gov;. 
functj_onal Buildings. 

Installation of Solar water Heating System: 
(a) New Building: 

Clearance of plan for the construction of new buildings shall only b<e 

given if they have a provision in the building design itself for insulated 

pipelines from the rooftop in the building to various distribution point; 

where hot water is required. The buildings must have a provision fer 

continuous water supply to the solar water heating system. The buildin!~ 

should .;~lso have open space on the rooftop, which receives direct: sun 

li~lht. The load bearing capacity of the roof should at least be 50 Kg. per 

sqm. A.l1 new buildings must complete installation of Solar Water Beatin!} 

SystemH before obtaining necessary license to continuance their 

busine!B. 
(b) Existing Buildings: 

Installation of Solar Assisted Water Heating Systems in the existin!l 
buildinu is mandatory at the time of change of use provided there is a 
system IJr installation for supplying hot water. The Local Body will strictly 

obserwd it while changing the pattern of use. 

(c) Capacity: 

The capacity of Solar Water Heating System to be installed on tile 

building of different categories shall be decided in consultation with tho 

Local Bodies of the respective Nagar Panchayat/Municipality. Ttm 

minimur:1 capacity shall not be less than 25 li1res per day for each 

bathroom and kitchen subject to the condition that maximum of 50% of thll 

total roof area is provided with the system. 

{d) Specification : 
lnstall~.tion of Solar Assisted Water Heating System shall conform tc Bl~i 

{Bureau of Indian Standards) specification IS 129:33.The Solar collet::tom 

used in ·me system shall have the BIS certification nark. 
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('e) Auxiliary System : 

Whmever hot water requirement is continuous auxiliary heating 

arrangement either with electric elements or oil of adequate capacity can 

be provicled. 

109. ~ateg•)ries of buildings/public utility places where Solar AssiE;te!f 
Water tiE•ating Systems ue to be installed:-

The fc;,llowing categories of buildings in which there is a system of 

installation for supplying hot water shall be built unle;;s the system or the 

installation is also having an auxiliary solar assisted water 1eating system: 
(a) Hospitals & Nursing Homes; 
{b) Hotels, Lodges and Guest Houses; 
(c) Hostels of Schools, Colleges, Training Centres 
(d) Barrack<. of armed fc•rces, paramilitary forces and polices; 
(e) lndividucd residential building having more than 150 sq. metre. plinth area; 
(f) Functional Buildings of Railway stations and Air Ports- like waiting rooms, 

retiring moms, rest rooms, inspection bungalows and catering units; 
(g) Community centres, Banquet Halls, Barat Ghars, Kalyan mandaps and 

building;. for similar use. 

11CI. Provision '~>r rainwater harvesting and wastewater recycling:-

(a) Water barvesting through storing of rain water runoff is mandator) 

in all new buildings havilng plinth area more than ~100 sq. metre for all 

types of uses and in group housing of any size. The plan for the above 

buildings submitted to the local bodies shall indicate the system of storrr. 

water drainage along with points of collection of rain water in surrace: 

reservoirs or :.n recharge wells. A system of dual piping must be inswllec. 

in the group tousing buildings in order to utilize pa':i. of untreated water 

supply. A separate overhead water tank for feeding WCs, urinals, water 

coolers would serve one piping system and garden I:E.ps. The other piping 

system would supply (municipal supply) treated water to the washbas;ins. 

bath taps and kitchen taps. 
(b) All non-residential buildings having a discharge of 10,000 Iitten; 

per day shall incorporate wastewater re-cycling system. Recycled wate1· 

should be used for horticultural purpose. 



.. 111. 

Tripura Gazette, Extraordinary Issue, December 1 fi, 2004 A. o. 

Provi~1ion for insurance of building 

(a) All the residential buildings having plinth area more than 
300 Sq. meters or above 3 storeyed, shall be insured for any natwal 
calamities/fire hazard with an insurance company registered und<:r the 

Insurance Company Ac•: prevailing in India. 
(b) All the buildings other than residential having 2 storeys and above 
shall be insured for any natural calamities/fire hazard with an insurance 
company registered under the Insurance Company Act prevailing in India. 

(c) It is the owner's responsibility to insure the building as per non:ts 

and intimat:! the local body along with copy of insurance d•~tails. 
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Appendix-A 

Form for applicaliion to erect or re-.rect at Hut/Mud Wall. 

(Ref. Rule No.104) 

The Chairman. 

Nagar Panchayat I Municipality. 

f int·~nd to erect/re-erect /alter a hut/mud wall in Ward No. ____ Hofdinfl 

No. __ _ of ---------- ____ Road/ villag·~ 

i1 

___ ·---__________ Tahasil. I forward herewith the foflcwin·~ 

particulars duly signed by me. 

·f. Oiagra.mmatc sketch of proposed hut/mud wall (triplicat•e). 

2. General des·~ription ofwo1"k {in triplicate). 

3. Proof of ownership of land, Regd. Deeed parch a etc. 

•I. Copy of rec~9ipt for payment of application fee. 

I hereby undertake to abide by the provisions of Tripura Building Rules, 2004 i1 
;all respect. 

I re•quest ·i:hat the erection/re-erection/alteration may le approved and 
permission accorde•d to me to execute the work. 

Name of owner: 
(iii. Block Letters) 

Add'-r•l!ISII: 

Signattlre of owner 
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PART-XIII 

Miscellaneous 

FORM-A 

(See Rule 5) 

Application for approval of a site for a Building 

________________ (Name in full j,, block letters) 

(Address) 

The Chaim1an 

_Municipality/Nagar panchayE.t, 

Sir, 

INVe hereby give you notice the premises No./Holcing No .. ___ _ 

stre·et Ward /Circle 

in 

will be used in future as Residential /Commercial f Industrial /Public Building /othe-s 

(specify) and I forw~vd herewith. 

A site plan in triplicate of the land for your approval as prescribed in Ruh~ 5 :>f 

the Building Rules Lnder the Trip1Jra Municipal Act 1994. 

The reports/recommendations of the soil test and for stability of slope as requirE1d 

under Rule 11' is enGiosed. 

I request tha~ the site plan may be approved. 

C :>Untersigned 

Architect/ Licensed Building Planner. 

Dated: 

Yours faithfully 

SignaturE· of Owner/Owners 

Address:-
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JE.orm B 

Application for permission to 

G:mstruct or Reconstruct/ Addition 

or Alteration of Building 

FOR OFFICE USE 
Application No. __ _ 
Date 

From __ _ ------------(Name in fuil block letters) 

Address:-----·---------------------

Pu -pose of construction: R:esidential I CommerciaU lndu~trial/ Public Building 

/Others (specify). 

To 

The Chairman, 

ML.nicipality /Nagar Panchayat 

Sir, 

I 1 We hereby give you notice that I I We intend to construct or reconstruct 11 

bu lding or make alte~ration in or additions to premises No.I Holding No. in 

Street Ward 1 Circlo 

______ a1d in accordance with provisions of builjing plan (Residential) 

Ru1lesfRegulations__ I building plan (Commercial & Industrial) 

Rules/Regulation and the provisic•ns of the Act, I forward herewitl1 -

(a) Approved site plan of the land; 

(b) A plan in ':riplicate shewing elevation and sections of the proposed building 

togethei' with a specitlcation of the work; 

(c) Statement of particulars (Annexure); 

(d) Receipt for deposition of application fee specified in rule 14(9); 

@ 
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(e} Reports of soil test or test for stability of slope as per ruie 

(f) Detailed calcu ation of structural design as per provision in this rule. 

I request that the plan may be approved and that permission may be 

accorded to execute thE• work. 

*Please note that I am aiso enclosing herewith the documents as desired by you 

as pHr instruction. 

Countersigned 

Architect/Licensed Building 

Plar.ner/StruC1:ural Eng,neer, 

Datud: 

Yours faithfully, 

Signature ot owner/owners 

• I I We hereby jeclare that 1/we are the owner/owners of the property to be built 

upo·,, and the copy of registered deed of land or other doCIJments in support c•f 

ownership/ owne1rships of land are submitted here with. 

Signature of owner/owners 

Name ____________________ __ 

Full Postal Address. ______ _ 

Dated. 
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ANNEXURE ·1 

(Statement of particulars and specification) 

+ 1. Name in full(i11 block !etten>) of the owner : 

PresEmt Addness --------------- ______ _ 

P.S. Mouza _______ J.L. _____ _ 

C.S. Rehab/Pl•ot No. of the· site ______ Ward No. ------

2. The purpose (Residence, Office, Godown, Restaurant, Hotel, Dharme1sal11, 

School, College, Hostel, institution, Cinema, Shop, FactJry, etc.) for which it is 

intended to be used 

(a) Basement _______ _ 

(b) Ground floor----·--­

(c) 1st floor-----·---

(d) 2nd 11oor 

(e) 3rd floor------· __ 

3. (a) Total area •lf the site (in square metres) ____ _ 

(b) Total plintt area of the building proposed to be erected/re-erected etc. (in 

square Metres) 

(c) Site Plan Sanction No (with date)-------------· 

4. (a) Number o·f floors _____ _ 

(b) Height of the building OV•er road level ____ _ 

5. The materials :to be used as specification of the constructions: 

(a) Foundation 

(b) Flocrs 

(C) Walls 

(d) Roofs 

(e) Fire Place£Jchimneys 

6. (a) Approximate number of inhabitants proposed to be ac.::ommodated:-
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(b) The number, size and specification of latrine, kitchen, bath to be prcovided 

---··----
7. Probable =ost of construction of the proposed structure _____ _ land 

:;uch other inform~1tion as required by the rules) 

Signature of the Architect /licensed Building Planner. 

License No. Date ___ _ 

Full Address------------
8. Signature, rame and address of the owner. __________ _ 

---------------------------- ---------

INSTRUCTIONS TO THE APPLICANT 

1. The applicant must be owner ofthe land. 

2. Before fi ling up the form please go through the ~,rovisions of the Building 

Rules. 

3_ Tht~ appl cant is reque1sted not to take up the building construction until clOd 

unless he is permitted to do so. If any such construction is undertaken with:>ut 

permission, it will btl treated, as clear violation of the Building Rult~ ~1nd 

matter wiil be proceeded with accordingly. 

4. The building shall not be considered within the restricted distance of ·:he 

electric wire running on any side of the side under tte provisions of the Indian 

E lectricit~' Rules. 

5. The building plan must be prepared by the Architect I Licensed Building 

Planner r1nd the list of approved Building Planners B'lailable in the office_ 

6. If any inflrmation or document is required under the Building Rules c'r is, in 

the opinkln of the competent authority, incomplete, he may require further 

informaton or documents to be furnished. 

1. If the Land Use controller, if any, refused to issue "No objection Certific<3le", 

tn that CEtSe the competent authority will not accord any sanction of Build ng 

<1ID 
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Plan as p·l~r this rules. 

In case of fees in respect of grant of permission to execute any work it wou d 

be determind as per Hule 25. The said fees to be paid in the form of Ac<:our:t 

Payee Demand Draft on any Schedule Bank of the a1·ea in favour of 

---------- along with duly filled in application Form Band 

other enclosures. 

9. Applicant shall submit the application Form B as the -;ase may be (in 

duplicate) duly filled in, for permission to construct o ·re-construct mas·:>nr)l 

building and shall enclose the following documents with the application, 

otherwise it will be rejected :-

(a) An approved site plan. 

(b) A building plan in triplicate. 

(c) Filled up FCtrm Bas the case may be, in dtplicate 

(d) Filled up Annexure of Form B (in duplicate:. 

(e) Attested copy I certified copy of allotment :>f land and possessior 

certificate of land. 

(f) Attested copy of current holding tax receip1 in case of old building i 

new buildin9 for execution purpose. 

(g) Account payee Demand Draft of Rs. ___ as Fees for sanction 

of Building 1::.1an. 



Tripura Gazette, Extraordinary Issue, December 16,2004 A. D. 

FORM NO-B-A 

(Rule No. 15) 

CERTIFICATE OF UNDERTAKING 
+ FOR HAZARD SAFETY (REGULATION NO.---) REQUIREMENT 

To, 
REF : Propo:;ed work of __ _ 

(Title of project) 
Location: 

------------------------------------------------
Rule No.----- of Tripura Building Ruie, 

I. Certified flat the building plans submitted for approval -of the safety requirements as 

stipulated under the infmmation given therein is factual: y correct to the bes1 of nur 

lmowledgf and understanding. 

2. It i, also ( ertified that the structural design including sal'ety from hazards based on 

soil conditions, shall be duly incorporated in the desigr of the building and th•~se 

provisions shall be adhen:d to during the construction. 

3. A check li!·:t is attached. 

Signature ofOwnu with date 

Name in Block letiers ___ _ 

Address 

Signatur! of the O.:veloper 
with date ____ . ____ _ 

Name in Block k:ters _____ _ 

Address _______ _ 

Signature of the :ltruetural Engineer 
witheate __ 

Name in Block letters _____ _ 

Address------------

Signature of the Architect 
with date ---

Name in Block le-:ters ------

Address ___ -------
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BuiJding information schedule 

1 Encircl<: the applicablt: data point 2 • means 'any other. specify' 

[TB\u !ding 
~ess 

Plot No. I Town: ! District: [ J 
__..]_, ___ l __ . _____ __..]_ __ 

2 
Building 
cate~ory 

3 
Location 

a b c d 

m 

2.1 
Occupancy 
Classificatic 
2.2 Type of 
Constmctim 

Type I Type2 
l 

3 .I lrutd use zoning 
--~-·- v 
~---

Design IX 
intensi 
3. 3 Wind /Cy :lone Wind speed+ 

e f g h i 

Type 3 Type 4 

l 

IV III II 

VIII VII VI 

Cyclone <X. storm 
zone 55/5C.f4 7/44/39/33 prone 

M 
SUI ge=m 

--~~·· 

3.4 Flood proneness Riv-~r plain 
of site 

3.5 Prone to lmd 
L_ slides 

4 4.1 Site an• 
Foundation sub-soil 

investigatio 

4.2 Soil tn 
at site (Not 
2) 

I 

m 

>e 

e 

U nprotectedl 
Protected 

Rocky/ Medium 
Stiff 
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•rotection protec1ion proofing of No INA 
Yes/ No I walls Yes/ 

IS 18S~--l 
1 Is 875 
i (Pt3) 

Flood 
guide ~

Flood /Plinth Wakr Roof Yes I * [ 

NA No/NA ------~ ----~~-~--_L ______ _L______ ----~-----

In plan ' In plane of In plane of 9 
Safety 
of 
pitched 
roof 
where 
used 

9.1 Bracin! 
provided Yes /No rafters vertical columm. 

~~"~ad 
· bearin 

g wall 
buildi 
ng 

i 9:-;~~oof -
an~horage 

9.3 
Connectior 

10.1 
Building 

INA Yes/No/ 
NA 

To walls: 1 ToRC 
Bolt columns: 
length~ Bolt 
em length= 

em c-· . --
Purlins to overmg 

1S • to purlins rafters 
I J-bolt/ire Bolt/ Wire 

r B 

I 

Ct h =0.05 
to 0.06 

I 

c 
ah 

>0.06 
I &<0.0 
is 
' 

Yes!No/NA 

To wooden post 
steel straps & 
bolts I nails ... 

Tmss elements 
Welding/Bolts. 
ils/Straps 

D 
a h= 0.08 to 
< 0.12 

Plan shape 
1/T/Y/C/ 

I 10.2 
Bui.ding 
configur. E 

Separati j Ian projection>0.2 
on 1 flength 
provide es I No 

ation d to get 
I rect. 
Blocks 
Yes I 
No 

s 

l 

E 
ox h> 
0.12 

IS 4326 

·26 l IS 4:' 
Cycl 
guid· 

Cycl 
guid· 

Cycl 
guid· 

IS 4326 
IS1382 
8 

. 

Ofii! 

on~ 



i 

Tripura Gazettf\ Extraordinary Issue, December 15, 2004 A. D. 

-
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FORMC 
(See rule 20(I)(a)) 

FORM OF BUILDING PERMIT 

+ From : Th·~ Chaim1an Dated ~-=-=-::-
Office Ref. No. md date if any 

ivfunicipality I Nagar Panchayat 

To 

lName ancl address oi"the applicant) 

~;ubject : Issue of sanction/ provisional sanction of erection/ re·erection/ addition I C•r 
alteration of the building and issue of Building penni under rule 20(1). 

Building Particulars premises No. and Street .......................... .. 
....................... Ward No. 

,, . 
~ ttr, 

Witll referen,:e to your application dated the .................... for the sanction I 
provisional sanction ............................... erection I re-erection l addition I to I alteratior of 
, the building :m Plm No ............... street ................... Ward >lo ........................ this 
building pe.rrnit to h"reby granted subject to the follov.ing conditiom, namely : 

I. The Building permit is valid up to the day of 
....................... {mmth ) ....................... (year) 
2. The Building permit No .. . .. .. . .. .. .. .. . .. . .. . .. .. .. . .. dat.:d the ......... . 
. .. .. . .. . .. . .. .. .. .. .. .. i; valid for occupancy of the use group (Residential I commercial /Public 
Building /Other· Spedfy) 
3. The Building I vnrk, for whic:h this Building permit is issued shaH be completed within 

4. The construction will be underta:<:en as per sanctioned plan only and no deviation from :he 
Building Rllle:>, under Tripura Municipal Act, 1994 will be pemtitted. Any deviatio.1 ckne 
against the said rules is liable to be demolished. 
5. One set of the plan and specific:ations submitted along with the notice duly countersigned is 
r,;tumed herewith. 

Office No ............. .. 
Office Stamp ........ .. 
Dated the ............. . 

Yours faithfully, 

Chairman 
(Signature and designation of the ofti( er 

to whom power have been delt:gatfd) 



Tripllra Gazette, Extraordinary Issue, December 1 [i, 2004 A. D. 

FORMD 
(See rule 20 (!)(b) 

FORM OF COMMUNICATION OF REUSAL OF SANCTION 

From: The Chaim1an Dated __ _ 
Office Ref. No. ;md date if any 

Municipality I Nagar Panchayat 

To 

!'Name and address o :·the applicant) 

Subjec-:: Communication of refusal of sanction unde·· rule 20 (1) (b). 

:3uilding Pmticulars Premises )./o. and Street ........................... .. 

Ward No ............................................ .. 

Sir, 
With reference to your application dated the .................... for the sanction I 

Jrovisional sanctioll for ............................... erection I re-erection I addition to I 

alteration of. the b:1ilding on plot .................................................................... . 

.. . . .. . . . . . . .. . .. . ... . .. . . . .. .. .. (number, street address, Ward No.) the sanction I prov,sional 

sanction has been refused unde1· rule 20 of the Building Rules, under Tripura Municipal 

Act. 1994. 

The grouncll grounds on which the sanction has been r•9fused is I are as f1lllows : 

(1) 

(2) 

(3) 

(4) 

Office No .............. . 
Office Stamp ......... . 
Dated the ............ .. 

Yours faithfully, 

Chairman 
(Signature md designation ofth•~ officer 

to whom power have been delega:ed) 
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FORME 

(See Rule 28 ) 
FORM OF NOTICE OF COMMENCEMENT 

Dated 

(Name and a.ldress of the applicant) Office Ref. No. and date if <my 

The Chairman 

Municipality I Nagar Panchayat 

Subject : Notice __ Df commencement under rule 28 of TriJura Municipal Building 
rules, :~!)04 under Tripura Municipal Act, 1994 as per building pem!i!J10. 
-------- dated --------··. 

Building Particulars Premises No. and Street ........................... .. 

Ward No ............................................. . 

Sir, 
I I we hereby give notice that the erection Ire-erection of/addition to/alteration of 

the building on Plot No......... . .. . . .. .. .. .. .. . .. .. .. , Street .................................... . 

Ward No ...................................... will be commenced on ............................... .. 

dated ................................ as per building permit no ----- ·-------- dated -----.. ------··---

granted by you, wil:h the plans and specifications sanctioned. 

Yours faithfully, 

(Signature of the applicant) 
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FORMF 

(See Ru1e 29 (1)) 
FORM OF NOTICE OF COI\IIPLETION OF WORK UP TO PLINTH LEVEL OR UP TO 

1.0 METER ABOVE G.L. WHICHEVER IS HIGHER. 

From : ............................ . 
Dated ---

(Name and address of the applicant) Office Ref. No. and date if any 

To 
The ChaiJm<lll 

Municipality I Nagm Panchayat 

Subject : Notice J•f completion of structural work up to plinth level or up to 1.0 metre 

!!.hove C. .L. whichev1~r is higher under rule 29(1). 

Building P.:rrticulan; Premises No. and Street ........................... . 

Ward No ........................................... .. 

Sir. 

l I we hereby inform you that structural construction up to the plinth level or up to 

1.0 meter above G.L. whichEwer is higher on Plot No .............................. , Street 

................................... Ward No ....................................... for which Building 

permit has been issued to me vide letter No................................. dated 

........................... has been completed in accordance with the sanctioned pl3n. 

The work rnay be inspected in pursuance of the prtl'lision of the sub-rule(:~) of 

rule 29 of the Trip1;ra Building Rules,2004 under Tripura Mun1cipal Act, 1994. 

Yours faithfully, 

.:signature of the applicant) 
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FORM NO.-G 

[See Rule No. 33] 

BUILDING COMPLETION CERTIFICATE 

From: __ _ 

(Owner's Name and addn~;s) 

Sutmitted on: 

To 

Date: ............... . 
----------Refewnce No ..... .. 

The Chairman, 
------------Municipality/Nagar Panchayat, 

Sir 
1/We here'by cert fy that : 

L The building{s) has been constructed to the sanctioned Plan and structural desip1 
(one set of structural drawing as executed & certified by the Structural Engineer is 
e:ndosed) which incorporates the provision of structural safety as specified. the 
~'ripura E-uilding Rule" and in relevant prevailing Indian Standards/ Guidelines. 

2. Construc1'ion has been done under our supervision/ guidance and adheres to the 
dra'iling;> submitte.d and records of supervision have been maintained by us. 

Yours faithfllly, 

(Siptature of Architect) 
Date: 

Signature of the Supervising Engineer) 
Date: 

Name in Block Lc:tters: Name in Block Letters: 

Address: Address: 

Signature of owner: 

Date: 
Name in Block Lerters: 

Address: 



To 

Tripcra Gazette, Extraordinary Issue, December 1!5 2004 A D. 

FORM G lcontd.) 

(See Rule 33) 
FORM OF' NOTICE OF COMPLETION 

Dated ---·----

(Name and addr·~ss of the applicant) Office Ref No. and date if any 

MJnicipality I Nagar P.mchayat 

Notice. of completion under rule 33. 

Building Particu l1rs Premises No. and Street .. 

Ward No ............................................. . 

Si:. 

I / w.e hereby give notice that the erection I re-erection I addition to I alteration of tlt<• 
bt ilding on Plot No ............................... Street ..................................... Ward ]\ o 
.. . .. . .. .. ... .. . .. .... .. . .. .. .. .. .. .. . under rule 33 has been completed according to the phcn · 
sanctioned vide Building Permit No ................................ dated .............................. . 

Tl we have reqt•ested you to arrange for the inspection and for the issue of an occupancy 
ce.rtificate. 

Yours hithfully, 

Countersigned (Signature of the applicant) 
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FORMH 
(See Rule 34(2)) 

FOR'WI OF GRANTING I OCCUPANCY CERTIFICATE 

+ From :The Chairman. 
Daled ---------

Municipality I Nagar P~.mchayat Office Ref. No. and date if an 

Tc· 

(1\ ame and address oft be applicant) 

Subject: Grant ofOccummcy Certificate under sub-r:vle (2) of rule 34. 

Building Particdars: Premises No. and Street ........................... . 

'Ward No ............................................ .. 
Sir, 

With refereno" to your no•:ice of completion dated ..................... I hereby certi'y 

that the b·Jilding as per d13scription below on Plot No................... Sire•'! I 

.................................... Ward No ......... in respect of whicli plans were sanctione•cl 

vide Building Permit No ................................. dated ................... has been inspecte•d 

wth reference to the provision c.f the Building Rules, under Tripura Municipal Act.1 0~·4 

and is certified to be fit for occupation. 
DESCRIPTION OF CONDITIO!'!., USE AND COIICITIONS, IF ANY. : 

One set of building plans with endorsement "Approved Completion Plan' is 

rE•turned herewith (where requested). 

Office No .............. . 
Office Stamp. 
Dated th<l ............ .. 

Yours faithfully, 

(Ch1irman, Local Body) 
(Signature and designation of the officer 

to whom power have been dekgated) 
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FORM I 

( See Rule 38(1) ) 

FORM OF NOTICE OF INSPECTION OF DRAINS AND APPL' ANCES CONNECTED 

WITH DRAINAGE 

Fr:>m : ........................... . 
Dated 

(]\ ame and address of 1 he applicant) Office Ref. No. ard date if any 

To 

Muni<:ipality l Nagar Pancbayat 

Su~ject : inspection of drains and appliances comected with draim\£~ 
1mder rule ~i.1..J11 

Bc~ilding Particulars Premises No. and Street ............................ . 

Word No ............................................ . 

S:r~ 

1 1 WE! hereby give notice of my intention to cover up drainage/ applianC•:!S br 

d:ainage on ..................................... (date) at ............................ (time) in tile 

premises ............................................ and request inspection of the same. 

The work was sanctioned vide letter No ........................................ . 

d:~ted .............. . 

Yours faithfully, 

(Signature of the applicant) 
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FORM J 

(See rule 15 (n) ) 

FORM OF INDEMNITY BOND 

(To Je submitted on non-judicial stamp paper o' Rs. 1 0) 

This Indemnity Bond is e):ecuted by Shri .. ____ ... _. __ ...... _ ............ __ .... and Shri 

.... ___ . ___ .. ___________________ .... ________ Son- sons of Shri /late ...... _ .. __ .. ___ _ 

___ ............... _ ........... ______ .. resident of ___ ...... ___ ...... ___ ............. owner of premises 

No .. _ ......... _ ....... _ ..... _ ....... ___ in (Name of the street and Nos ...... _...... of ward). 

WHEREAS 1/ we am/a·e, submitting to the Municipality /Nagar Panc:havat 

(hereinafte· mferrec to us the l>aid Municipality/Nagar Panchayat) building plans with 

provision for deep foundations work, pilling works, construction of basement ;3nd 

u 1derground constructions. 

AND WHER'::AS II we am/are representing to the said Municipality/Na;gar 

Panchayat that if s< notion is granted for the construction of II' e aforesaid work, I I we 

s1all indemnity the said Municipality/Nagar Panchayat for. any Joss or damage at tile 

time of execution of the said works or thereafter. 

WHEREAS l/ we undertakt~ that all precautionary measures shall be undertake11 

by me/us and no excavation sha,JI be carried out beyond the boundaries of the plot Jl.nt 

damage occurring during the execution of the work or due to excavation made at Me to 

the municipal/ public utility services or properties shall be made good by me/ us; 

WHEREAS I/ we further undertake and agree :o indemnity the SE1id 

1\lunicipality/Nagar 1 ~anchayat to the full extent of any claim put up against th•:l s<1id 

Municipality/N.P. either by way of damage, compensation or pay any, other way in caS€· 

the said Municipafi!yfN.P. is required to pay any amount to any person or owner or 

owners of ti-e adjoining propertieH; 
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+ WHEREAS 1/ we further undertake and agree to indemnity the said MunicipalLy l 

Nagar Pan•;hayat of all costs and expenses the said Municir·ality/N.P. may require to 

defend an·f action in this regard to any court of law; 

NO'v'IJ, THEHEFORE, in consideration of the above matter, undertaking c ncl 

i1demnity given by the said owners, Municipality /Nagar Panchayat in this behalf, ~rant 

the sanction in the !;aid basement to the said owners. 

IN VVITNES~; HEREOF, the owners above mentioned p•Jt their hands and sea to 

the said Indemnity 13ond on this ...................... day of .............. .. 

Witness: 

............................................... (1) ··················································· 

............................................... (2) .................................................. . 

(Execu1I,nts) 
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+ LIST OF INDIAN STANDAR[IS I NBC SECTIONS RELATED TO STRUCTURJI.L 

SAFETY AND PflODUCTiotl OF BUILDINGS AGAINST NATURAL HAZARDS 

a) For foundation 

1) Part 6, Section 2 of the National Building Code of India 

2) I:S 120 70 : 1987 Code of practice for design ar d construction of 

shallow foundation on rock 

3) IS 1301l3: 1991 Code of practice for structural safety of buildings on 

shallow foundation on rock 

b) For General Structural Safety 

1) The following sectkms of Part 6 of the National Building code of India 

Section 1 Loads 

Sectkm 3 Wood 

Section 4 Masonry 

Section 5 Concrete 

Section 6 Steel 

Section 7 Prefabrication and systeM Buildings 

c) For Earthqua'<e protection 

1. IS: 1893-:i 984 "Criteri;;~ for Earthquake Resistant Design of Structures (Four:h 

Revision)' 

2. IS: 13920-1993 "Ductile Detailing of Reinforced Structures subjected to 

S'3i.smic Forces - Cocle of Practice" 

3. IS: 4326- ·1993 "Earthquake Resistant Design and Co1struction of Buildings -

Code of Practice {Section Revision)" 

@ 
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+ 4. IS: 13828- 1993 "Improving Earthquake Resistance of Low Strength Masonry 

Buildings - Guidelines'' 

5. is: 13827- 1993 "Improving Earthquake Resistance of Earth Buildings­

Guideline.:;' 

6. is: 13935- 1993 "Repair and Seismic Strengthening of Buildings- Guidelines" 

d) For Cyclone I wind storm protection 

1. IS 875 (3)- 1987 "Code of Practice for Design Loads (other than 

Earthquake) for Buildings and Structures, Part 3 VVind Loads" 

e) Lancl Slides 

1. IS 144:)8 (Part 1): '1998 Guidelines for retaining wall for hill area: Part 1 

Section of type of wall 

2. IS 14458 (Part 2): ·1997 Guidelines for retaining wall for hill area: Part 2 

Design of retaining I br•~ast walls 

3. IS 144 58 (Part 3): 't!l98 Guidelines for retaining wall for hill area: Part 3 

Construction of dry st011e walls 

4. IS 144'l6 (Part 2): 1B98 Guidelines for preparation of landslide­

Hazard zonation maps in mountainous terrai.ns: 

Part 2 Macro-zonation 

The latest VE!Isions of standards and amendments if any to the above and tllm;e: 

ii::;ted in the part and sections of the National Building Code referred above shall b1~ 

used when designin:J, approving building plans and carrying ou: construction. 

@ 
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PROTECTION AGAINST HAZARDS 

PROTECECTIC)N OF AREAS FROM EARTHUUAKES 

i. In thc1se areas where there are no dangers of soil liquefaction or settlements or 

landslides, al building structures and infrastructures shoJid be designed using 

the relevant Indian Standards as in the Building Regulations and the National 

Building Cod•:!. 

ii. Soils subjectHd to liquefaction potential under earthquak•o shaking can be 

improved by Gompaction to desired relative densities, so as to prevent the 

possibiiity ot iquefaction. 

iii. Buil•:lings ancr structures eould be founded on deep bear.ng piles going to n:m· 

liquefaction cense layers. 

il•. Steep slope,;; can be made more stable by terracing and construction of retaining 

walls and breast walls, and by ensuring good drainage •Jf water so that the 

saturation of the hill-slopE! is avoided. 

v. Any other ap;Jropriate engineering intervention to save the building structun3s or 

infrastructure from the fUiy of the earthquake. 

Not(~; The protective action given under {ii) to (v) will ustJally involve large 

amount of CAJsts and should only be considered in the case of large and cm:tly 

structures. For ordinary buildings the cost of improvement of the site will usua1ly 

be uneconomical, hence bad sites should be excluded b{ Land Use Zoning. 

P ~OTECTIOIII FROM CYCLONIC WIND DAMAGE 

i. Buildings, structures and infrastructures in the cyclone wone areas should IJe 

designed according to the Indian Standards and Guidelirtes as provided in the 

(@) 
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Regulations< nd the National Building Code. 

ii. Light utility st1uctures used for electrical transmission and distribution, and towels 

for communications, chimney stakes of industrial structur•:lS require special 

design considerations against the cyclonic wind pressures, suctions and uplifts .. 

iii. In case the buildings, structures and infrastructures are founded on marine <:lay 

deposits it will be advisable• to adopt either under-reamec or long piles which 

should pene!llate the marine clay layer and rest on dense sand stratum, or 

individual column footing with a reinforced concrete beam located at the lev•~l of 

the !FOUnd, or a continuous reinforced concrete strip foe>t',ng, using a very low 

bearin~l pres~:ure not exc(leding ........... . 

iv. Wherever, th•l top soil could become slushly due to flood.ng, the top layer of 31) 

em de~·tr1 of ~.oil should n~Jt be considered for providing l<•teral stability. 

v. In storm suro a prone areas, it will be preferable to constr Jet the community 

structures, li~.e schools, cyclone shelters, etc. by raising the level of the ground 

protected by ,:>revision of wtaining walls at sufficient dist<.nce away from the 

buildin!J, taken to such de•pth that no erosion takes place due to receding storm 

surge. Altern;ltively, construct the community structures on stilts with no mason1y 

or bracing upto the probable maximum surge level. 

PROTECTION OF AREAS FROM FLOOiOS 

Thi~, may require one or rnore of the following actions. 

i. Construction of embankments against the water spills frcm the source of flooding 

rivers, large clrain etc. 

ii. Construction of high enou~1h embankments/bund around the planning area. 

(ill) 
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.. iii. Raisill!l the pi<: nning area above the high flood level. 

iv. Construction/improvement of drainage paths to effectively drain the water fro11 

the planning a1ea. 

v. Construction o" buildings and structures on deep foundations going below the 

depth of scour or on stilts with deep enough foundations under water. 

vi. Flood proofing works such as the following: 

Providing Quick Drainage facility, ccnsisting o 

• Revitalization of secondary and primary drainage channels after 

establishing the d,·ainage blockage points; 

• Prm is ion of additional waterways; 

• Cle< ring of clog9ing cross drainage works; 

Providir1{; Human and Animal Shelters for populaticn living within 

emban~ments in the form of raised platform or use of available high 

ground. 

vii. Anti-ero,>ion at.:tions in affected areas. 

vii . Any other suitable measUI·e. 

Note; ~;imilar protection methods could be used clnainst flooding cam;ed 

in cyclone prone amas by high intensity rains or by the storm surge. 

The concept of land zoning should be kept in mind for areas where 

protection works are taken up to decide inter-se priority for location of 

structures considering possibility of failure of protection works during 

extremo disaster events. 
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+ ADDITIONAL PROVISIONS IN BUILDING REGUU~TIONS/BYELAWS 

FOR STHUCT\JRAL SAFETY IN NATURAL HAZARDS PRONE AREAS 

mRUCTURAL DE:HIGN 

Generally, the structural design of foundations, elements of masonry, 1imb~r. 

plain concrete, reinforced conc:rete, pre-stressed concrete and structural steel shall 

conform teo tre provisions of part VI Structural Design Section - 1 Loads, Section - 2 

Foundation, Section -3 Wood, Section- 4 Masonry, Section- 5 Concrete & Section-- 6 

fiteel of l1latkmal E!uilding Code of India (NBC), taking into consideration the Indian 

mandards as given below: 

F'or Gener·at Struc:1ural Safety 

1. 
,, ... 

i.' '· 

IS: 456:2000 "Code of Practice for Plain and Reinforced Concrete. 

IS: 800-1984 "Code of Practice for General Construction in Steel. 

IS: 80'1-1975 "Code of Practice for Use of Formal Light Gauge Steel Structural 

· Members in <3eneral Build ng Construction 

IS:87'5 ( Part 2 ): 1987 Dt3sign loads (other than earthqLake) for buildings and 

structures Pc:.rt 2 Imposed Loads 

IS: -375 (Pari: 3 ): 1987 Design loads {other than earthquake) for buildings ancl 

structures P<•,rt 3 Wind Loads 

6. IS:8 7 5 ( Part 4 ): 1987 Dt3sign loads ( other than earthqL ake ) for buildings and 

structures P ·~rt 4 Snow Loads 

1. IS: 875 (Par·: 5 }: 1987 Design loads {other than earthq•Jake} for buildings ancl 

structures Pmt 5 special loads and load combination 

R IS: 88:1:1966" Code of Prm:tice for Design of Structural Timber in Building 

~I. IS: 1 ~104: 198? "Code of Practice for Structural Safety of Buildings: Foundation" 

·, 0. IS: 1:305:1987 "Code of Practice for Structural Safety of 13uildings: Masonry Wa i!s 

C® 
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11 15:2911 (Part 1 ): Section 1 1979"Code of Practice for Desi~lll and Construction cof Pile 

Foundat1on SEH.:tion 1 

Part ·1: 

Part 1: 

Part "1: 

Part 2: 

Part 3 

Part 4 

Section 2 Bas.ed Cast-in-situ Piles 

Section 3 Driven Precasi: Concrete Piles 

:>ection 4 Based precast Concrete Piles 

·-imber Piles 

Under Reame1d Piles 

Load Test on Piles 

For Cyclone,/Wind Storm ProtectioJn 

1:<. IS: 875 (3)-1997 "Code of Practice for Design Loads (other than Earthquak·~) for 

Buildings and ~ tructures, Part 3 Wind Loads" 

1~:. Guidelin•ss (Ba!.:ed on IS 87e; (3)-1987) for improving the Cyclo<1ic Resistance of LoiN rise 

hous•~s and ot~.er buildings 

for Earthquako ProlE ction 

·1<. IS: 1 BH3-2002 "'Criteria for Earthquake Resistant Design of Structures {Fifth Revision)" 

1t. 15:1320-1993" Ductile Detailing of Reinforced Concrete StrLctures subject to Sl!ismic 

Forces-· Code of Practice" 

W 18:4326-1993 'Earthquake Hesistant Design and Construction of Buildings -Geode •)l 

Practice (Secm1d Revision)" 

11. 15:13828-199': "Improving Earthquake Resistance of Low Stmngth Masonry Buildings­

Guidelines" 

1tl. IS:1382;'-1993 "Improving Eaothquake Resistance of Earthen Buildings- Guidelines" 

1 ~~. IS: ·1 3935-1993 "Repair and Seismic Strengthening of Buildin~1s- Guidelines" 

For Protection of Landslide Hazard 

20.1S:14458Wart 1):1fl98 Guidelines for retain!ng wall for hill area: Pat 1 Section of type ofv.ali. 

2". IS 14458 (Pa1t 2 ): 1997 Guidelines for retaining wall for ~ill area: Part 2 Desigr )f 

retaini11g/breasi walls 

2~.. IS 14458 {Part 3 ): 1998 Guidelines for retaining wall for hill area: Part 3 Construction )f 

dry sto nr~ wa lis 

2'1 IS 1449ll (Part 2 ): 1998 Guidelines for preparation of landslidd- Hazard zonation maps 

in mo,Jmainous terrains: Parl2 Macro-zonation. 
@) 
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